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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 21, 2007/Kartika 30, 1929
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Speaxer in the Chair

ORAL ANSWERS TO QUESTIONS

[Engfish]

MR. SPEAKER: Now, Question Hour. | am thankful
to you for your cooperation.

Q. No. 81—Shri Rajiv Ranjan Singh ‘Lalan’

[Translation]
Use of Thorium as Fuel

+
*81. SHRI RAJIV RANJAN SINGH "LALAN®:

DR. LAXMINARAYAN PANDEY:
Will the PRIME MINISTER be pleased to state:

(a) whether Thorium can be used as a fuel for
generation of atomic energy in the country;

(b) if so, details thereof;

(c) the estimated quantity of Thorium available in
the country at present, state-wise;

(d) whether the govemment has formulated any
scheme for generating nuclear power through Thorium;

(e) if so, the detqils thereof; and

() the capacity of power projects which can be
established in the country by using Thorium?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
[English]

(a) 1o () A statement is laid on the Table of the
House.

Statement
(a) Yes, Sir.

(b) While Thorium by itself is not a fissionable
material, on irradiation in a reactor, it can be converted
to Uranium-233 which can be used to produce nuclear
energy. India has vast resources of Thorium and thus it
offers an enormous energy source to meet our future
requirements. Utilization of Thorium for energy production
in the long run is one of the most important objectives
of our atomic energy programme.

(c) Estimated reserves of Monazite which contains
about 8% Thorium, in different states are as follows:

State *Resources
(in million
tonnes)
Andhra Pradesh 3.73
West Bengal and Jharkhand 1.45
Kerala 1.37
Tamil Nadu 1.84
Orissa 1.82
Total 10.21*

*inclusive of indicated, inferred and speculative reserves.

(d) and (e) Yes, Sir. India has formulated a three
stage nuclear power programme to optimally use its
modest uranium and vast thorium resources. Large scale
thorium utilization is contemplated in the third stage of
this programme, where Uranium-233 bred in Fast
Breeder Reactors of the second stage, will be used
together with thorium.

The govemment has taken a number of steps to
develop appropriate technologies for the utilization of
thorium. A few of the major steps are:

(1) Setting up the research reactor Kamini at
Kalpakkam using Uranium-233 fuel obtained
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from irradiated thorium. The reactor has been
operating since 1997. The fuel for the reactor is
bred, reprocessed and fabricated indigenously.

(2) Irradiation of thorium fuel bundles in research
reactor at Trombay and in Pressurised Heavy
Water Reactors (PHWRs) has been carried out.

(3) Design and development of Advanced Heavy
Water Reactor (AHWR) using thorium based
fuel. This reactor will serve as a technology
demonstrator.

(f) Around 150,000 GW-yr electricity potential exists
in India using domestic thorium through the route of
breeder technology.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai):
Mr. Speaker, Sir, it is an irony that on the one hand
the Government have accepted that India has huge
reserve of thorium which can be converted into Uranium-
233 on irradiation in a reactor which can be used for
the generation of atomic energy. Thus, on the one hand
the Government are claiming that thorium is available
as alternative means of atomic energy and on the other
hand Government are compromising with interests of
the country and are succumbing to America pressure.
The statement of the Chairman of the National Nuclear
Power Corporation of India has been published in the
newspapers in which he has stated that country's

[English]
resource of natural Uranium support is 10,000 MW.

MR. SPEAKER: Put your supplementary, please.

[Translation)

SHRI RAJIV RANJAN SINGH 'LALAN'": On the one
hand the Minister is saying this and on the other hand
he is saying that sufficient quantity of uranium is
available in the country. The Government in their reply
have stated that the country have a monazite reserve
of 10.21 million metric tonnes in various States of the
country that contains about 8 per cent thorium in it.

NOVEMBER 21, 2007

to Questions 4

| Would like to know from the Govemment about the
other such available substances that contain thorium.
Besides, | would also like to know the quantity of thorium
available in the country and its potential of atomic energy
generation?

[English]

SHRI PRITHVIRAJ CHAVAN: Sir, the hon, Member
has said a lot of things and placed a lot of questions,
Let me, at the outset, say that india has limited
resources of natural Uranium. We have plenty of
resources of Thorium. As a matter of fact, we have the
second or third largest reserve of Thorium in the world.
But the prablem is that Thorium by itself is not a
fissionable material. Thorium can be used to produce
power only indirectiy. Only nédturally fissionable material
available in the world is Uranium-235, which we are
producing in Jharkhand.

That is why when we launched our Nuclear Energy
Programme, Dr. Homi Bhabha very carefully charted a
3-phase programme to utilise Thorium in the third phase.
We have now completed our first phase using natural
Uranium, which is available within the country, and that
is used in Pressurised Heavy Water reactors.

What the CMD of the Nuclear Power Corporation
said was that using Indian natural Uranium resources,
we can reach a programme or 10,000 megawatt.
Currently, we have a nuclear energy capacity of 4,200
megawatt. This can be taken to 10,000 megawatt for
40 years. After that, our natural Uranium will be over.
Thersfore, in order to get to the Thorium cycle, we need
a second stage, which is the fast breeder reactor stage.
The first one is being built at Kalpakkam. We expect
that to start in a few years' time.

Unless we have a sufficient quantity of fast breeder
reactors, which breed more Plutonium than they
consume - Plutonium is also a fissionable material. It is
a manmade material. We cannot go on to the third
phase. It is a very calibrated programme. | would like
to dispel, this impression, that the Government of india
is not going ahead with the Thorium programme
although we have plenty of Thorium resources.
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| would like to clarify, Sir, that we definitely intend
to use Thorium; but Thorium cannot produce electricity
by itself. It has to be first converted into fissionable
isotope, Uranium-233 which can be done in a fast
breeder reactor. Therefore, unless we build sufficient
capacity of fast breeder reactors, which we have just
started building, we cannot go on to generating electricity
from Thorium. Our ultimate objective is to be energy
independent of the fossil fuels by using Thorium, of
which we have plenty of resources. | agree with the
hon. Member that we have plenty of Thorium but it
cannot be ysed today.

MR. SPEAKER: | think it is a very exhaustive
answer.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN': Mr.
Speaker, Sir, the reply is quite exhaustive but there are
many contradictions in it. On the one hand the hon'ble
Minister is saying that as per the statement of CMD,
Nuclear Power Corporation of India the country has a
potential to generate 10 thousand megawatts of
Power...(Interruptions) We have Uranium...(/nterruptions)

[English]

MR. SPEAKER: Please come to your question.

[Translation]

SHRI RAJIV RANJAN SINGH ‘'LALAN': | am asking
question only. But, | must point out that there are
contradictions in the reply of the Minister.

{Englishj]

MR. SPEAKER: You need not comment on his
reply. You put a question.

[Translation]

SHR! RAJIV RANJAN SINGH 'LALAN" | am
drawing the attention of the Minister towards that
contradiction. | am not making any comment. On the
one hand the situation in this and on the other, instead
of utilizing and alternatives available with us, we are

KARTIKA 30, 1929 (SAKA)

to Questions 6

compromising with our national interests. | would like to
know from the Government that as per my knowledge
thorium test was conducted in the country some 30
years back. In this test thorium was used and after the
test we are capable of enriching Uranium 233 and
generating atomic energy...(/nterruptions) | would like to
know the reasons why this system was not developed
by the Government during the last 30 years. Why did
not the Government develop such a system where we
could have depended on it when our Uranium reserves
would finish after 40 years?

{English)

SHRI PRITHVIRAJ CHAVAN: Sir, | would like to
dispel this allegation that we have not done anything
about the Thorium programme. | have said repeatedly
that in order to produce energy through Thorium
indirectly, we need sufficient quantity of Plutonium which
can only be produced through the Uranium that we
have, when we run a 10,000 megawatt programme on
natural Uranium that we have. We generate Plutonium
by reprocessing waste fuels. Therefore, we have to build
sufficient quantities of Plutonium which we will consume
in the second phase in the fast breeder reactor. Only
then, can we start integrating Thorium.

About the technology for the use of Thorium, the
complete R and D has been done in India. We can use
it. But we cannot cut short the cycle of building a very
large fast breeder reactor programme. Unfortunately,
physics is like that. It is not the lack of wanting by the
Govemment of India. It is a very well-crafted three-stage
programme by Dr. Bhabha. We are on to it and ultimate
energy independence will come when we go on to the
Thorium cycle which will take a number of years.
Unfortunately, we cannot do it tomorrow. We have to
build a very large capacity of fast breeder reactors which
we are going to do.

MR. SPEAKER: | do not know how many physicists
are here. But, | would like to undertake some courses on
this Plutonium, Uranium and Thorium.

1

SHRI PRITHVIRAJ CHAVAN: We would like to
invite them to BARC.



MR. SPEAKER: Very good. | will do that.

[Translation]

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir,
through you, | would like to submit that the hon'ble
Minister in his reply has admitted that there is huge
reserve of Thorium in the coastal area of Kerala and
other coastal States. An envisioned project of Kamini
has also been set up in Kalpakkam for using these
Thorium reserves. It is a fact that the reactor is
successfully operating. The international community has
also shown its interest in it and has expressed the view
that the use of thorium is safer than uranium and we
can produce it in huge quantities. The hon'ble Minister
in his statement has stated that we have potential to
generate nearly one lakh fifty thousand giga Watt of
power every year. The international commumty is also
saying that thorium is available in this area. Why the
Government are not using this alternate fuel to generate
nuclear energy and why not necessary action is being
taken by the Government in this regard? Our several
costal areas including Setu-Samudram and the area of
Kerala have huge reserves of thorium. Huge thorium
reserves are available in these areas. So, | would like
to know as to what is the proposed plan of the
Government in this regard. | would also like to know
about the future course of action evolved by the
Government to check the declining trend in the power
generation on account of delay in the execution of
project and to commission the project expeditiously.

[English]

SHR! PRITHVIRAJ CHAVAN: Sir, | would like to
repeat that the Indian scientists, no matter how hard
they try, cannot change the laws of physics. It is basic
physics that in order to consume Thorium and convert
Thorium to a fissionable Uranium-233 isotope, which
does not occur naturally, it is a manmade isotope, we
need plenty of Plutonium, which also does not occur in
nature. Plutonium is also a manmade fissile matter,
which is only possible to be made through the first
stage. We have certain reserves of Plutonium. | have
repeatedly said that unless we have sufficient quantity
of Plutonium, which we will use in our fast breeder

programme along with naturally occurring Uranium-238
isotope, we cannot go on to Thorium programme. The
technology of Thorium programme is completely
developed by us. We have indigenously developed that
technology, but the problem is availability of Plutonium
which can only be generated gradually. In the fast
breeder programme, we generate Plutonium.

Please believe me and | would like to assure the
House through you, Sir, that we will not delay even one
day to start the Thorium programme. The momsent we
can do it, we will do it because that is the only way we
can achieve some kind of energy independence.

| will give you some numbers also. The current
production of electricity in the country is about 700 billion
units from all sources—coal, water etc.

MR. SPEAKER: Let us have a discussion one day.
On the main discussion, we will do this. Members are
interested more in political Thorium.

SHRI FRITHVIRAJ CHAVAN: Sir, | will just end
with one sentence. When we have the Thorium
programme, we can generate electricity from Thorium
of about 13 lakh billion units compared to 700 billion
units that we are producing today. So, there is plenty
of capacity.

PROF. BASUDEB BARMAN: Sir, while | appreciate
the steps taken by the Government to develop
appropriate technologies for utilisation of domestic
resource of Thorium, may | request the hon. Minister,
through you. Sir, to ‘enlighten the House about the
progress of work at Kalpakkam and Trombay in regard
to generation of electricity on commercial basis, that is,
when we may be going to get the technologies as
developed in research reactor Kamini, pressurised heavy
water reactor and advanced heavy water reactor using
our domestic Thorium as the reactor fuel, transferred to
operating units for generation of electricity on commercial
basis?

MR. SPEAKER: This is such a long question!

PROF. BASUDEB BARMAN: When are you going
to get it?
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MR. SPEAKER: In which year?

SHRI PRITHVIRAJ CHAVAN: Sir, there are two
scenarios. One scenario is when we have the
international cooperation, for which the Govermment of
india is trying at various levels and also trying to
persuade the House to allow us to go for international
collaboration, which will give us enough Uranium. In that
scenario, the speed up may be much faster. If we do
not get international collaboration and we are not able
to import Uranium, then we have limited resources of
Uranium. That has to be understood. Our technology,
whether it is Kamini Research Reactor or the Advanced
Heavy Water Reactor that we are planning which will
start using Thorium, is completely on track and on
schedule. But unfortunately, unless we have sufficient
quantity of Plutonium, we cannot go to a major
commercial programme. That is the limitation.

PROF. BASUDEB BARMAN: Am | to understand
that there is no time schedule of the Government for
using domestic Thorium?

...(Interruptions)

MR. SPEAKER: It will happen as soon as possible.
...(Interruptions)

MR. SPEAKER: We have taken 15 minutes on this
question.

[Translation]

PROF. RAM GOPAL YADAV: Sir, the hon'ble
Minister has twice stated that thorium is not a tenable
material. In order to make it tenable material thorium is
required to be upgraded to plutonium 233.

Mr. Speaker, Sir, through you, | would like to
submit that Uranium is available In natural form. The
maximum quantity of such uranium Is of uranium 237
isotope type which is enriched and converted to Uranium
235 or 233 in nuclear reactor. This uranium is further
used for the generation of atomic energy. | would like
to submit that power is generated through nuclear
energy and the nuclear base of the reactors are further
used to make nuclear bomb. Under the recently

KARTIKA 30, 1929 (SAKA)

to Questions 10

concluded deal the Government will talk to NSG and
talks would be held for supply of uranium only.
However, there is no mention of utilitation of uthorium
in this agreement. | would like to know whether there is
any provision regarding the use of thorium in the recent
deal with USA or we will have to always depend on
others for nuclear fuel.

[English]
MR. SPEAKER: It is too complicated for me.

SHRI PRITHVIRAJ CHAVAN: Sir, | do not want to
correct some of the facts that the hon. Member has
stated here, but he is right in a way that what we get
naturally is a mix of Uranium-238 and Uranium-235. Only
Uranium-235 is a fissionable Isotope, and Uranium-238
is not. Uranium-238 Isotope is a fertile material from
which you can produce Plutonium. | do not want to get
in more details.

Kindly allow me to clarify that India is one country
that is deficient in Uranium, but we have got sufficient
Thorium resources. Most of the nuclear capable
countries have large stocks of Uranium. Hence, they
have not looked at the Thorium option like we have. |
would like to take this opportunity to assure the House
that Indian Thorium utilization technology is perhaps
more advanced than any other country in the world. We
do not require Thorium technology from anybody, but
what we require is the basic Uranium, which we have
in limited quantity. Therefore, the only purpose of going
in for international collaboration is that our nuclear
programme—or which we have completely developed
indigenous technology—can be taken further. The nature
has not endowed us with large Uranium resources, and
they are only limited to about 70,000 tonnes and they
will exhaust one day. Therefore, in order to convert
Uranium to Plutonium, and then use Thorium is going
to be a long cycle.

The hon. Member who asked the previous
supplementary asked about the timeframe. We have the
exact timeframe based on Indian programme combletely:
and another timeframe—if the House permits—for *
international collaboration in the field of nuclear energy.
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[Translation]

Closure of Coal Mines

*‘82. SHRI TEK LAL MAHTO:
SHRI BHUVANESHWAR PRASAD MEHTA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government proposes to close
down 60 Underground Mines as reported in the
Business Standard dated November 5, 2007;

(b) if so, the company-wise details thereof and the
reasons therefor,;

(c) the total number of workers working in the
mines, company-wise and the scheme formulated for
the rehabilitation of the affected workers; and

(d) the steps taken by the Government for
production and supply of the requisite quantum of Coal
in the event of closure of these mines?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO):

[English]

(a) to (d) A statement is laid on the Table of the
House.

Statement

(a) to (d) The news item that appeared in the
Business Standard, Koilkata on Sth November, 2007
seems to be in reference to the Apex Joint Consultative
Committee (JCC) meeting held on 03-11-2007, where
information with respect to loss making underground
mines was shared with the Apex JCC members. No
decision has been taken regarding closure of mines as
reported. Measures proposed to step up coal production
include opening of new projects and optimization of
capacity of existing coal mines by adopting various
methods such as mechanization, systems improvement
efc.

[Translation]

SHRI TEK LAL MAHTO: Mr. Speaker, Sir the
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hon'ble Minister stated that in the meeting of the
Consultative Committee held on 3-11-2007, the
information with regard to foss making underground
mines was shared with the Members and it was told
that no decision has been taken for the closure of any
of the mines. However, through you, | would like to tell
the hon'ble Minister that miners of the Tapinsoth and
Lahio collieries of the CCL located in Hazaribagh are
being paid wages for the last one and a half years
without any work. Besides, 18-19 underground mines,
Kunji incline, Kandra mine, 2-A mine, No-2 mine, No. 4
mine of the Lohapatti Colliery of the Munidih (Mahuda
Group) of Western Jharia area of Bharat Coking Coal
Limited and Bhurungia Chanak and Ranidih incline of
Bhurungia project, Nagda incline of Bhatdih colliery and
Murulidih collieries have long been closed. As per my
information, these mines have been closed because of
demand for domestic coal and local sale.

Mr. Speaker, Sir, through you, | would like to know
from the hon'ble Minister that if no decision with regard
to the closure of these collieries has been taken, then
when these collieries are likely to be opened?

[English]

MR. SPEAKER: The hon. Member has mentioned
about a lot of mines.

DR. DASAR!I NARAYAN RAO: Yes, Sir. The
companies are losing very heavily because of
underground mining. Especially, in 2006-2007, we have
incurred a loss of Rs. 3,067 crore. Still, we have not
closed the mines. Closure of mines is entirely different,
and suspending the production is entirely different.

Hon. Member mentioned about one mine which is
situated in Hazaribagh. It was suspended from January,
2006. The reason is, earlier, coal was extractable under
development method. Now, to avoid the damage to the
surface, CCL has requested DGMS to extract coal under
partial exploitation method, but the DGMS did not give
the permission, and the workers are idle.

in the JCC meeting which was held just a couple
of weeks back, it was agreed to give an option to the
workers to choose their place of work in the nearby
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mines otherwise, the Company would exercise the
option and post them at suitable places.

Regarding other mines which the hon. Member has
mentioned, BCCL and ECL are under revival package.
There are 26 unviable mines in ECL out of which
operations in four mines have aiready been suspended
before revival package was approved, and five more
mines were identified for suspension of operations. Out
of these, three were suspended now, and two more are
remaining. Regarding the balance 17 mines, it was
decided to make efforts to increase the production.

Regarding BCCL, the Member referred to some
underground mines. Forty-one underground mines are
incurring losses of more than Rs. 1,000 per tonne. The
manpower deployed in these mines is 33,000. Company
is incurring a loss of Rs. 500 crore, stil no mine was
closed. Operations in some mines have already been
suspended. It is proposed to close 17 mines within the
next four years after consuitations with the ICC.

(Translation]

SHRI TEK LAL MAHTO: Mr. Speaker, Sir | would
like to know form the Hon. Minister that if there is no
decision to the closure of mines, then what is the date
of their revival and whether some more collieries are
likely to be closed in future?

(English]
MR. SPEAKER: He has answered it already.

DR. DASAR!I NARAYAN RAO: | have already
answered it. There will be a revival and rehabilitation
package, and despite some mines being closed, |
assure the House that no retrenchment will take place.

[Translation)

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, the hon'ble Minister's reply that there is
no decision with regard to the closure of mines, appears
to be in contravention of what has been stated by him
right now that there are 26 mines are in the list of mines
to be closed out of which seven have already been
closed. | would like to know from the hon'ble Minister
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the total number of underground mines and the number
out of these in which operations have been suspended
for maintenance work and the number of underground
mines in which accidents leading to causality of workers
have taken place between 2001 and 20077 Lastly, |
would like to know what development measures have
been taken for the underground mines which are being
closed one after the other?

[English]

MR. SPEAKER: Please do not repeat the question.
You have to put a very specific question. Repetition
does not make it any stronger.

DR. DASARI NARAYAN RAO: There are 468
mines in total with CIL. In that, the number of
underground mines is 283, and mixed are 36. As to
the steps we are taking, we are going for mechanization
through introduction of continuous miners, long wall
technology, side discharge loaders, long haul dumpers,
universal drilling machines, etc. All this new technology
is being adopted. At present, 190 underground mines
were mechanized and we will take up mechanization of
another 94 underground mines in the Eleventh Plan.

[Translation]

SHRI BANSAGOPAL CHOUDHURY: Mr. Speaker,
Sir, hon'ble Minister has stated right now that BIFR has
agreed to transfer 17 mines in private hands so that
Eastern Coalfields Limited and BCCL could be removed
from BIFR package. Outsourcing was allowed there. In
this regard, he said that profit could be utilized to
develop underground mines as envisaged in the BIFR
package.

Sir, through you, | would like to ask the hon'ble
Minister how many underground mines have been
developed with the profit received therefor?

[English]
MR. SPEAKER: BIFR package.

DR. DASARI NARAYAN RAOQ: BIFR package is
there. Actually whatever we are losing in underground
and whatever benefits and profit we are getting out of
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opencast, we are spending it for the requirement of
underground mines. So, actually the losses we are
incurring on the underground mines are compensated
by the opencast. So, we are spending the amounts from
opencast for underground. ‘

MR. SPEAKER: Through other mines.

SHRI BASU DEB ACHARIA: Better quality coal is
available if you go deeper and most of the...

MR. SPEAKER: The Question concems closure of
mines.

SHRI BASU DEB ACHARIA: | am coming to the
‘closure’'.

MR. SPEAKER: Please come closer to the question.

SHRI BASU DEB ACHARIA: There are a large
number of underground mines in ECL and BCCL. A
percentage of mines, although small are there in sea
shell. Best quality coal is available in ECL. But there is
a proposal which is now being discussed with the unions
in ECL to close down about 60 underground mines
where for several years we have been asking for a
mine-wise study of those mines because coal deposit
is there and we want to increase the production. Today
the Eastern Coalfields is producing 30 million tonnes of
coal. In order to increase the production not only the
existing mines have to be operated but also some new
projects are to be sanctioned. What is happening with
ECL and BCCL is that while on one hand the
underground mines are being closed or work in those
is being suspended, on the other no new project is being
sanctioned.

MR. SPEAKER: How does that arise from the
Question?

SHRI BASU DEB ACHARIA: | would like to know
from the Minister whether in order to increase the
production of good quality coal the Government will
consider sanctioning new projects in ECL particularly
underground mines. Today China is producing 60 per
cent of its coal from underground mines whereas we
are neglecting underground mines in our country.
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MR. SPEAKER: To relate to the main question,
*Would the Govemment reopen any closed mines?"

SHR! BASU DEB ACHARIA: is the Govemment
considering steps to sanction new underground mine
projects to increase the production of better quality coal?

MR. SPEAKER: | seek your cooperation, Mr.
Acharia. Please cooperate with the Chair. Is the
Government going to reopen closed mines for better
production? That is the only retevant part. The question
does not arise.

SHRI BASU DEB ACHARIA: Not only reopen the
closed mines, but sanction new mines.

DR. DASARI NARAYAN RAO: Actually we have
increased the production target. In the 11th Plan the
target is 54 million tonnes from underground. Actually |
have taken a review meeting in January and | gave the
target of 75 million tonnes. Coal India had prepared

-feasibility reports for 66 million tonnes and they are

going to reach 75 million tonnes.

MR. SPEAKER: No. 83, Shri Vijoy Krishna—Not
present.

Shri Kailash Nath Singh Yadav.

Survey on Health Facllities for
Rural People

+
*83. SHRI KAILASH NATH SINGH YADAV:

SHRI VIJOY KRISHNA:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government has caried out any
survey on the prevailing health facilities and availability
of infrastructure for the rural people of the country;

(b) if so, the details of the parameters fixed for
such survey and the outcome thereof; and -

(c) the initiatives taken by the Union Government
to improve the primary health care system and medical
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tacilities for the people living in the rural areas of the
country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE. (DR. ANBUMANI RAMADOSS): (a) to (c) A
statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. The Government of India
undertakes 'pen‘ddic nationwide surveys for assessing
the impact of the health care interventions and
programmes. In addition, a Facility Survey in the country
has been conducted by the Government in two phases
(1998-99 and 2003-2004), which assessed the existing
situation of the health care facilities available in the
govemment health care establishments at different levels
in India in terms of infrastructyre, staff, supply and
equipment in respect of 591 districts.

The Survey covered vanous facility parameters at
the District Hospital, FRUs, Community Health Centres,
Primary Health Centres and Sub-centres e.g:

* Status of the infrastructure (building, staff
quarters, supply of water and electricity, toilet
and phone facilities, vehicle availability etc.

e Availability of facilities (Operation Theatre,
Labour Room, OPD, basic Laboratory, beds
etc.)

* Staff position (Medical Officers, Health Super-
visors and Assistants, Multipurpose workers,
Pharmacists, Lab. Technician, Computer clerks
etc.)

* In-service training and practice status (type of
training received by Medical Officers and
Paramedical staff)

« Availability and functioning status of equip-
ments (refrigerator, ILR, deep freezer, vaccine
carriers, X-ray machine, examination table,
weighing machine, BP instrument, stethoscope,
autoclave, oxygen cylinders, labour room table,

OT table etc.)
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* Availability of kits equipment and drugs (by kit
type, newbom care equipments)

» Stock of contraceptives, vaccines and drugs
etc.

The key results of the Facility Survey conducted
in 1999 and 2003 are annexed at Annexures | to lll.

(c) The Gover'nment has initiated comprehensive
health sector reforms to improve Primary Health care
system and provide madical facilities to citizens in rural
areas.The National Rural Health Mission (NRHM) is the
main vehicle for these reforms. NRHM is a flag ship
programme of the Government. It is being operationa-
lized throughout the country, with special focus on 18
states which includes 8 Empowered Action Group States
(Bihar, Jharkhand, Madhya Pradesh, Chhattisgarh, Uttar
Pradesh, Uttaranchal, Orissa and Rajasthan), 8 North-
East States, Himachal Pradesh and Jammu and
Kashmir. The main aim of NRHM is to provide
accessible, affordable, accountable, effectiye and reliable
primary health care facilities, especially, to the poor and
vulnerable sections of the population. NRHM seeks to
strengthen the Public Health delivery system at all levels.

The Sub-centre and PHCs are proposed to be
revitalized through 39 better human resource
management, clear quality standards, better community
support and an untied fund to enable local planning and
action. The Indian Public Health Standards define
structural, personnel, equipment and management
standards and have been finalised for District Hospitals,
CHCs, PHCs and SCs.

All the facilities are also being provided untied
funds to ena\le the local management committee to
carry out locally relevant initiatives for better service
delivery. At the level of the Sub Centre, untied funds
are to be managed in the joint account of ANM and the
Gram Pradhan. The Hospital Management Committees
(Rogi Kalyan Samitis) at various levels are being set
up as registered societies with Panchayati Raj
Institutions representation. These societies are also
being given funding support under the NRHM to allow
local action.

-
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Annexure-il
Per Cent of PHC having Specific Major Facilities in India
1999 2003
Percentage Percentage
1 2 3 4
Own building/Rent free 92.0 89.2
Water source at least with well 62.0 66.5
Electricity available 82.0 66.4
Labor room 48.0 48.4
Infrastructure Laboratory (Facility for basic 46.0 45.6
laboraties servies)
Telephone 20.0 19.8
Toilet facility 79.0 52.3
At least one bed 69.0 71.3
Vehicle functional 29.0 228
Supply Kit G (IUD Insertion) 48.0 50.0
Kit | (Normal delivery kit) 46.0 50.5
Essential obstetric care drug kits 21.0 32.2
Stock on the day of Survey  Nirodh 56.0 59.1
Oral Pill cycles 61.0 58.4
IUDs 59.0 56.3
BCG 5§7.0 45.2
OPT 63.0 48.5
OPV 63.0 49.1
Measles 62.0 48.1
DT 49.0 35.4
T 61.0 488
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___1 L 2 3 4
IFA (Large) 33.0 574
IFA (Small) 40.0 50.2
Vitamin A solution 40.0 50.9
ORS packets 64.0 71.2
Staft (Filled) Medical Officer 88.0 78.2
Medical Officer (Femaie) 20.0 15.5
Health Assistant (Male) 34.0 81.0
Health Assistant (Female) 563.0 85.3
MPW Femal 91.0 89.6
Laboratory Technician 39.0 65.0
Equipments (Available) Infant weighinqg machine 74.0 64.4
Deep freezer 65.0 53.0
Vaccine dav carrier 87.0 68.1
BP instrument 76.0 87.8
Labor room table §3.0 55.0
Steam sterilizer drum 59.0 69.8
Source: Facility Survey India 1999 and 2003.
Annexure |
Per Cent of Sub-Center having Specific Major Facilities in India-2003
1 2 3
infrastructure Govemnment building 45.2
Water at least with weli* 78.8
Electricity 43.1
Toilet facitity 736
11.9

ANM hav_ing own moped




27 Oral Answers

1

Regular Supply**

Received of Kit

NOVEMBER 21. 2007 to Questions:

Lubricant Nirodh pieces 96.3

Oral Pills 96.6

IUDs 96.0

IFA (Large) 97.5

IFA (Small) 949

Vitamin A solution 96.7

ORS packets 929

Stock on the day of Survey Lubricant Nirodh pieces 72.7
Oral Pills 78.5

IUDs 63.8

IFA (Large) 88.8

IFA (Small) 84.5

Vitamin A solution 82.6

ORS packets 83.3

Staft in Position or Manpower*** Health Worker (Male) 67.7
Health Worker (Female) 95.1

Kit A Drugs 96.9

Kit B Drugs 95.2

Kit C Equipment 26.0

Equipments (Functional)**** Examination Table 89.4
Infant Weighing machine 86.7

BP Instrument 65.9

Stethoscope 79.5

Pressure Cooker 86.0

Hemoglobinometer 75.1

Reagent strips for urine test 88.3
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1 2 3
Speculum 95.7
Medicine Chest 83.3
Vaccine day carrier 99.4
Examination table 89.4

‘Tap water is not included
**Regular supply is from stock on the day of survey

***Staft is position is from number of health facility having sanction post

****Equipment functional is from availability of equipment

Nota: Sub-Centres were not covered in the first phase of the facility survey conducted in 1999

Source: Facility Survey India-2003

[Translation]

SHRI KAILASH NATH SINGH YADAV: Sir, through
you, | would like to know from the hon'ble Minister
whether there are sufficient number of pucca buildings
to set up Primary Health Centres in rural areas of all
the States? If not. what are its reasons?

[English]

DR. ANBUMANI RAMADOSS: Earlier, in fact in
1991, we had a National Health Policy to start these
Sub-Centres, Primary Health Centres, and Community
Health Centras, based on the population ratio. After our
Govermment had taken over in 2004, the Prime Minister
instructed me and my Department, not to focus much
on population and that it should rather be a need-based
one. So, to start a Sub-Centre, earlier the basis was
like this—for every 3,000 population in a hill area or in
a difficult area and 5,000 in a plain area, you could
start a Sub-Centre. For a Primary Health Centre, it was
between 20,000 and 40,000 and for a Community Health

_Centre, it was between 80,000 and 1,20,000.

Now, under the National Rural Health Mission, we
are now dispensing with the population based aspect
and it is a need-based or patient-based one. Under this
Mission, firstly we are upgrading all the Sub-Centres,
all the Primary Health Centres, all the Community Health

Centres and all the District Headquarter-Hospitals in the
country. Secondly, every year we are giving them a new
number, based on the State's requirement; every year,
they give a Programme Implementation Plan; according
to each State Government's requirement, we are giving
them new Centres as well.

[Transiation)]

- SHRI KAILASH NATH SINGH YADAV: Mr.
Speaker, Sir are special doctors available in Health
Centres of rural areas at present? If not the total
shortage of such doctors, state-wise and what measures
are being taken to meet the shortage?

[English)

MR. SPEAKER: Now, specialists are not going to
Rural Health Centres!

DR. ANBUMANI RAMADOSS: Under this Scheme.
all over the country, in the Primary Health Centres, only
non-specialist doctors are there, but in a Community
Health Centre, that is, a taluka or a sub-division hospital,
we have specialists under each State Government's

category.
In fact, the National Rural Health Mission is a

seven-year programme, two years in the 10th Plan and
five years in the 11th Plan; | could say that this is one
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of the Flagship Programmes of the UPA; and again |
could say that this is one of the biggest programmes
ever in India's health sector where we are upgrading
all the Centres.

Before this Mission, there were only approximately
3,500 specialists in the primary health care areas. After
the National Rural Health Mission is introduced, in just
two years' time, nearly we have 7,000 specialists like
gynaecologists, anesthetists, physicians, surgeons, efc.
working in the primary health care area. But definitely
we need more specialists. That is why, we are now
asking the States to take them on a contract basis and
empower them. In fact, if the doctors are not going there,
we are going to increase the number of nurses,
paramedics, the auxiliary nurse mid-wives and then, the
ASHA, the health workers in each village .

MR. SPEAKER: Doctors have interest in private
sector.

[Translation]

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir,
it is a major problem in the villages. Does he conduct
any inquiry in this regard since whenever we go and
conduct any survey, we find that doctors write the
requirement of medicines that they are giving medicines
to such and such number of patients. The people in
rural areas are so poor and scared that they never dare
to challenge a doctor that they do not get medicine.
Mostly 12 doctors are posted in a district hospital. But
do you know that only two doctors visit those hospitals
in two shifts and stay there only for two-three hours,
and draw Rs. five thousand by signing for the entire
month?...(Interruptions)

MR. SPEAKER: You are right.
...{Interruptions)

SHRIMATI RANJEET RANJAN: Many a time, |
have complained about this at the district level, written
to them, but all of them are part of a chain and they
don't care about these things. If you go to the interior
areas, you can see that if two doctors are .assigned
duties there. They go there once in a month only to
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collect their payments and irrespective of the fact
whether they are nurses or the compounders, they are
given payments. Are you aware of all these facts? Three
to four times | have seized medicines with expiry dates
and brought in to the notice of DM, but no one was
suspended after any of the complaints. ...(/nterruptions)

[English]

MR. SPEAKER: You are right, we shall have a
proper discussion, | will allow a discussion on this
matter.

[Transiation]

SHRIMATI RANJEET RANJAN: | think if there are
50 hospitals in district, then there is one or two CS and
gynecologist and they set up their own private clinics
beside the civil hospital and treat the patients there by
taking Rs. 50, Rs. 500 as fees...(/Interruptions).

[Englisn]
MR. SPEAKER: You may please conclude.

[Transiation]

SHRIMAT! RANJEET RANJAN: Please carry out
a comprehensive confidential enquiry into this matter.

...(Interruptions)

[English]

MR. SPEAKER: It is a Question Hour. | have given
you an opportunity to put a question.

DR. ANBUMANI RAMADOSS: | share the
concems of the hon. Members.

MR. SPEAKER: | also share their concems.

DR. ANBUMANI RAMADOSS: This is precisely
why we have launched the National Rural Health
Mission. The hon. Member has said that the surveys
have been done discreetly. They have definitely not
been done discreetly. We have a limited sample survey.
We got two types of surveys; DLHF and NFHL surveys
where we periodically from time to time assess the
health status, parameters and the services provided.
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Second survey is done to assess the infrastructure. We
are trying to do that for each district.

The concem of the hon. Member is well taken. In
fact, time and again we have been instructing the State
Governments as they are responsible for the
employment and maintenance of doctors. Under the
National Rural Health Mission we have asked the State
Governments to set up the Rogi Kalyan Samitis. These
are literally the patient-welfare societies or the hospital-
management committees. Under the National Rural
Health Mission, all these local body representatives are
being part of this mission right from the district level,
through the panchayat level to the village level. In each
village, we are setting up Village Health and Sanitation
Committee. With your permission | would like to have a
Half-an-Hour Discussion on National Rural Health
Mission to enlighten all the Members as to what is
happening; what we are trying to do and how there has
been a large transformation of the infrastructure and
health care. In fact, in the last two years of the launch
of the National Rural Health Mission we have been
having a lot of success stories in this Mission.

MR. SPEAKER: | would also expect appropriate
notices from the hon. Members for a proper discussion
in this regard. Sooner the notices come, sooner the
discussion will be held.

SHRI KIREN RIJIU: | appreciate the hon. Minister's
statement that it will not be done only on the basis of
population but it will be need-based. That is the correct
approach. But the issue is how you are going to meet
up the deficiencies of doctors and the staff, particularly
in rural India. A list from my State is also pending with
your Ministry. | have met your Secretary and the
Additional Secretary also but the file is not moving and
the hon. Minister is also not easily available. So, how
you are going to take your portal in the House down to

the ground?

MR. SPEAKER: He is busy with his work.

DR. ANBUMAN!I RAMADOSS: | am busy going
especially to Northeast.

KARTIKA 30, 1929 (SAKA)

to Questions 34

MR. SPEAKER: | have allowed him because he
comes from Northeast.

DR. ANBUMANI RAMADOSS: Absolutely, yes, Sir.
After Independence, first time ever there has been
upsurge of activities in the health sector in Northeast
and | am sure the hon. Member is conscious about that.
He has been appreciative of the fact. Wherever | have
gone to Northeast, all the Members of Parliament, the
Members of the Assembly, the Chief Minister are so
appreciative of the fact that there have been a lot of
activities in Northeast.

[Translation]

MR. SPEAKER: There will be a half-an-hour
discussion on this subject.

[English]

DR. ANBUMAN! RAMADOSS: All the facilities in
Northeast have been upgraded right from the sub-centre
to the primary health centre, community health centre.
Even major medical colleges...(/nterruptions)

MR. SPEAKER: What are you doing?
...(Interruptions)

DR. ANBUMANI RAMADOSS: The hon. Member
has asked as to what are we going to do about the
manpower. .Definitely we are planning towards health
human resources for the next 40 years for every year.
When we say health human resource it is not just
doctors but also nurses, para-medics, para-medics of
emergencies and trauma concept and things like that.
Under the National Rural Health Mission each village is
having an Accredited Social Health Activist (ASHA). We
are planning to have 6,20,000 ASHAs in all 6,20,000
villages in India. Till date nearly about 447,000 ASHAs
have been put in place. They have been given a seven
days training squad for 28 days a year. ...(Interruptions)

MR. SPEAKER: There should be no running,
commentary please. )

DR. ANBUMANI RAMADOSS: In each village we
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are having Village Health and Sanitation Committee. |
urge the hon. Members to play a vital role in having
the Village Health and Sanitation Committee set up in
their respective constituencies in all villages. Each of
these Committees will be given Rs. 100,000 each year—
it is not in a panchayat but in each village—so that
Members could empower them to have more sanitation
and nutrition programme in every village~ We are also
giving additional manpower, additional ANM to each sub-
centre. We are providing three nurses to each Primary
Health Centre. We have asked the State Governments
to fill up all the vacancies for doctors, specialists, nurses
ANMs and para-medics and we are also thinking of
giving one mobile medical unit to each of the district
initially and then to each block.

MR. SPEAKER: 4 think you should inform all the
hon. Members about wnat all are available. Please write
to them also. | will allow a discussion as soon as notice
comes.

[Translation]

lllegal Coal Mining

*84. SHRI HARIKEWAL PRASAD:
SHRI GIRIDHARI YADAV:

Will the PRIME MINISTER be pleased to state:

(a) whether illegal mining operations are being
carried out in various coal fields in the country;
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(b) it so, the details thereof,

(c) the value of the illegally extracted coal during
the last three years;

(d) the detalis of number of such cases detected
during the last three years, State-wise and company-
wise;

(e) the action taken by the Govemment against
the people found guilty; and

() the impact of this action on illegal mining?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) to (f) A
statement is laid on the Table of the House.

Statement

(a) to (d): Due to the nature of iilegal mining carried
out at different places in the country, it is not possible
to speciy the exact quantum and value of the coal 8o
mined.

However, following the raids conducted by the
security personnel of the concemed coal companies and
joint raids with law and order authorities of the
concemed State Govermnments, the details of quantity
of coal recovered and value thereof (approximate) during
the last three years are as under:
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(e) and (f) FIRs are lodged by the units/Areas/
Central Industrial Security Force (CISF) officials of the
coal companies whenever cases of illegal mining of coal
arc detected. After lodging of FIRs, prosecution cases
are launched and contested by the State Governments/
Police.

In addition, the following measures are taken to
address the issue of illegal mining:

(i) At the initiative of Government of India, Joint
Action Committee involving State Governments
and coal companies are formed to take effective
steps for prevention of illegal mining. Task
Force at State and District levels are formed in
problem areas which review the action on
regular basis.

(i) Further, coal companies ailso undertake
preventive measures such as filling up of rate
holes, digging trenches, erection of concrete
walls, fencing with barbed wire, dumping of
overburden. deployment of security and
intensive patrolling of the areas etc.

(ii) A committee has been constituted under the
Chairmanship of the Minister or State for Coal
to address the problem of illegal mining of coal.

[Translation]

SHRI HARIKEWAL PRASAD: Sir, the coal mafia,
acting in collusion with Coal India Ltd. and officials of
the State electricity Board, purchase clean and high

quality coal at lower rates in the garb of rejected and

defective coal and sell it in the market at many times
higher than the rates at which they had purchased
it...(Interruptions).

PROF. VIJAY KUMAR MALHOTRA: Sir, the reply
to this question was to be given by the Prime Minister.
...(Interruptions)

[English)

MR. SPEAKER: He has been duly authorized. This
happens. Every Hon'ble Prime Minister, over the years,
has done it. Generally he is present on every
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Wednesday. Such issues may not be taken up. He has
always been present on Wednesday. | have seen it.

[Transiation]

PROF. VIJAY KUMAR MALHOTRA: When the
House is in session, the Prime Minister is going aboard
...(Interruptions). [English] Sir, during this period, the
Prime Minister is going out for seven days. [Translation]
In all the session is only for 14 days and out of these
the Prime Minister is going abroad for seven days.

[English]

MR. SPEAKER: Let us not raise this issue. He
has informed me and | have pemitted him.

Shri Harikewal Prasad, please put your supple-
mentary.

[Translation]

SHRI HARIKEWAL PRASAD: Sir, the coal mafia's
practice of buying clean and high quality coal in thé
name of rejected coal and selling it in the market at
many times at higher rates is going on for the last
several years. The Ministry of coal is also aware of it,
but no action is taken in this regard. As a result, Central
and State Governments have to suffer losses to the
tune of crores of rupees. The most surprising fact is
that the Central empowered Committee constituted by
the Hon'ble Supreme Court of India had submitted a
report about the supply of four lakh tones of good quality
coal in the name of defective coal in the year 2003-04.
The said report was overlooked. During the same year,
on eighth February, the mining department of
Chhattisgarh had seized four trucks carmrying good quality
coal being sent in the name of defective coal. This
incident was hushed up due to political reasons.

Through you, | would like to know from the Minister
whether any guidelines have been issued by his Ministry
to return both good and bad quality coal to the
concerned parties after the cleaning is done by the
washery. If so, the action taken against Aryan Coal
Company for openly violating the Agreement letter
signed with the Ministry of Coal.
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MR. SPEAKER: You can ask only one question,
you cannot ask three questions at the same time.

[English]

DR. DASARI NARAYAN RAO: Sir, whatever
captive blocks are allocated to the companies, they are
not supposed to sell any coal in the outside market
except for their end use. This coal is meant for
generation of power or production of steel or cement.

The hon. Member has mentioned about the rejects.
As per law rejects are allowed to be sold but for that
one has to seek permission of Government as provided
for in the Coal Nationalization Act. This is so because
rejects are not useful either for production of cement,
or for production of any other thing ke steel.

The hon. Member has raised a particular issue and
| would request him to me the details of the specific
case. | would definitely look into the matter.

[Translation]

SHRI HARIKEWAL PRASAD: Sir, the Hon'ble
Minister has said certain things, but he has tried to
evade the points which | wanted to know.

Through you, | would like to know whether the
government propose to conduct an enquiry into this
matter by any parliamentary Committee through CBI? If
80, the action being taken in this regard and the mode

of enquiry?
[English]

DR. DASARI NARAYAN RAO: Sir, if the hon.
Member gives me the details of the case, then only |
can reply.

MR. SPEAKER: What is your information? The
Hon'ble Minister has promised about taking action.
Please give him the particulars.

SHRI BANSAGOPAL CHOUDHURY: Sir, | have
one information. Please allow me. ...(Interruptions)

[Translation]
SHRI GIRIDHARI YADAV: Mr. Speaker, Sir, the
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Minister in his reply has stated that an enquiry would
be conducted. It has come to the notice that through
large scale illegal mining, coal mafia is selling coal in
the market. All the coal which come to many areas of
Jharkhand and to my area and the adjacent State Bihar
are brought through Golden papers which is brought
there by trucks on fake documents. | would like to know
as to what steps are being taken by the Ministry to
prevent the practice of selling of coal obtained through
large scale illegal mining?

[English]

DR. DASARI NARAYAN RAO: Sir, this is a general
question.

MR. SPEAKER: How will you prevent it? Is it by
sending them to jail, | believe?

DR. DASARI NARAYAN RAO: We have to do it.
We have some cases of illegal mining and every year,
there are such cases and they are prosecuted. To
discuss with the hon. Members, | have convened the
Coal Consultative Meeting on the 19th of December.

MR. SPEAKER: | am sure that the hon. Members
will send the particulars to the hon. Minister including
Shri Choudhury. You can send the particulars to him
and | am sure that he will take action. If action is not
taken, then you can bring it here.

MR. SPEAKER: Q. No. 85—Shri Ravi Prakash
Verma—Not present.

Shri Adhairao Patil Shivajirao.

Guidelines for Creating
Wiidlife Habitats

+
*85. SHRI ADHALRAO PATIL SHIVAJIRAO:

SHRI RAVI PRAKASH VERMA:
Will the PRIME MINISTER be pleased to state:

(a) whether the Union Government has prepared ,.
any guidelines for creating critical wildlife habitats;

(b) if so, the details thereof;
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(c) whether the Union Government has ailso
prepared any scheme for relocation of all villages from
protected areas;

(d) if 50, the details thereof; and

(e) the time by which the protected areas will be
brought within the ambit of the Forest Rights Act?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI - S.
REGUPATHY): (a) and (b) Guidelines have been issued
to State Governments on 25th October, 2007 for
identification of critical wildlife habitats.

(c) and (d) Under the centrally sponsored schemes
of 'Development of National Parks and Sanctuaries' and
‘Project Tiger', there is a provision for providing financial
assistance to State Governments/Union Territories for
relocation of villages from inside protected areas.

{e) The Protected Areas are within the ambit of
the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006.

SHRI ADHALRAO PATIL SHIVAJIRAQ: Sir, since
the identification of critical wildlife habitats is very
essential in the context of our depleting wildiife, the
question of time frame and basic guidelines about
identification assume significance. Will the hon. Minister
throw some light on these two aspects?

SHRI S. REGUPATHY: Sir, the guidelines contain
scientific criteria for identifying critical wildlife habitat and
the process to be followed by the State Governments
and the Government of India. As envisaged in Section
38V of the Wildlife (Protection) 1972 and the Scheduled
Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006, delineation of
Critical Wildlife Habitats, both in Tiger Reserves and
Protected Areas, are required for the sustenance of a
viable population of wild animals and are to be declared
by the Central Government in the Ministry of
Environment and Forests after a process of consuitation
by Expert Committees. '

With the aim of maintaining viable population of
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tiger and other faunal and fioral species to conserve
biodiversity and life support ecological systems in natural
wilderness areas, the following criteria would be
followed:

A minimum inviolate space of 800 to 1000 square
kilometres should be maintained as the inviolate area
to support a viable population of tiger in tiger land-
scapes, based on tiger life history parameters, termitory
sizes and populations viability analysis. The time limit
for this is one year but it is only after the receipt.

SHRI ADHALRAO PATIL SHIVAJIRAOQ: Sir, | want
to know whether any critical wildlife habitats have
already been identified by the States or not. If so, what
are the steps being taken by the States for relocation
of villages situated in these habitats? What is the
assistance provided by the Centre to the States for the
relocation?

SHRI S. REGUPATHY: We have already identified
273 villages and in addition some have already been
relocated, that is, there are 80 relocated villages from
tiger populated villages and the others there are 23.
We have now identified 1487 villages in tiger reserves
including these 273 villages. Then, we have also a plan
for giving Rs. 1 lakh for the relocation and we propose
to increase it.

[Translation]

SHRI SANDEEP DIKSHIT: Mr. Speaker, Sir,
through you, | would like to ask a question to the Hon'ble
Minister. Forest Dwellers Act was passed in the year
2006. The provision regarding critical wild life habitat
was part of the said Wild Life Act.

In today's scenario, once the act has come into
vogue, the rules should have been notified, but there is
no sign of it. It is not know whether these rules will be
framed or not or if they are framed, in what form it will
be framed? In spite of that, efforts are on to enact or
extend Critical Wiid Life Act, provision of which has been
made under this act, | would like to know from the
Hon'ble Minister the reason for initiating the process
before notifying the rules of the Act. if the process is
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started under this, will they follow the spirit of the Act
or not and by when the rules to be framed under this
Act be made public and the same will be implemented?

[English]

SHRI S. REGUPATHY: Sir, at present we are
dealing with “critical wildlife habitat*. At the same time |
want to mention that the Ministry of Environment and
Forests can identify the critical wildlife habitats, taking
into account the recommendations of the Expert
Committee and make this information public. Such
notifications will be in English and in the official language
of the State concemed. As far as the notification of rules
is concemed, it is done by the Ministry of Tribal Affairs.

[Transiation]

SHRI MOHAN SINGH: Sir, there are two aspects
of this queastion. One is that many rare species of wild
animals are gradually becoming extinct. About the
forests of Gir, news are being published that animals
are being poisoned by the citizens and many of the
lions are being killed there. The same situation is
prevailing in many areas of India. On the other hand
agitations are on in the country that the tribals should
have the right over forests and land. In this regard,
demonstrations were taken out by all the political parties
in Dethi. Taking both these scenarios into account, |
would like to know from the Hon'ble Minister as to what
is the name of the Expert Committee based on whose
scheme of proceedings people residing in those critical
areas are to be relocated, the proceedings of which
Committee, Government of India want to implement in
order to relocate the habitats?

[English]

MR. SPEAKER: Which Expert Committee and on
what basic?

SHRI S. REGUPATHY: Sir, at present, the
protected areas come within the purview of Wildlife
Protection Act 1972. We take care to protect the wildlife.
The Wildlife Protection Act of 1972 would automatically
come within the ambit of the Scheduled Tribes and
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Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006. Creating critical wildlife habitats from
identified critical areas involve vesting of rights with the
affected people and a statutory consultation process
involving relocation. So, after relocation, definitely the
wild animals will be safeguarded. Now also we have
taken care of them.

SHRIMATI MANEKA GANDHI: Sir, the word
*critical® is a flexible one. It cannot be based on a
particular criterion. It depends on what emerges at that
point.

MR. SPEAKER: Your expertise is not understood
by others.

SHRIMATI MANEKA GANDHI: At the moment, by
popular demand, about 2,000 monkeys have been
picked up and relocated in a place called Asola. Asola
has been designated as wildlife habitat. However, over
the years nothing has been done. There are no trees.
So, there is no habitat there. There is a village in the
middle of Asola, which has been ordered by the High
Court to be relocated.

Since we have put 2,000 monkeys there without
creating any facility to look after themselves, what is
being done to relocate that village and to upgrade this
critical area?

MR. SPEAKER: | do not think it comes under this
Question.

Mr. Minister, do you have any knowledge about
Asola? If you do not have, please write to her.

SHRI S. REGUPATHY: | will send the information
to the hon. Member.

SHRI V. KISHORE CHANDRA S. DEO: Sir, the
concept of "critical wildlife habitat® is something new. It
is an integral part of the Scheduled Tribes and Othe}
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006. The Expert Committee has given its Report,
but the rules have not been notified as yet. This is part
of that Bill.

-~
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The hon. Minister has stated in his reply that he
had sent instructions to the State Governments to start
identifying critical wildtife habitats. How can he
implement one pan of the Act when the rules are not
made? The entire Bill has to be done as a whole.

So, | would like to know from the Minister whether
he would immediately withdraw the instructions given
to the State Governments not to start doing this job
until the rules are fully notified and also to ensure that
people are not dispossessed of their lands before the
identity of the rights is made in these areas.

MR. SPEAKER: He wants that the rules should
be framed.

SHRI S. REGUPATHY: As | have already
mentioned, it has to be implemented by the Ministry of
Tribal Affairs. But, at the same time, the Ministry of
Environment and Forests may identify the critical wildlife
habitats taking into account the recommendations of the
Expert Committee and make this information public.

Sir, guidelines for identification of critical wildlife
habitats have been issued to facilitate speedy imple-
mentation of the Scheduled Tribes and Other Traditional
Forests Dwellers (Recognition of Forest Rights) Act,
2006, once the same is notified.

MR. SPEAKER: Mr. Minister, he only wanted to
know about the rules.

SHRI VIJAY BAHUGUNA: Sir | would like to know
from the hon. Minister whether the scheme for rellocation
of villages also includes the removal of such villages
which are on the periphery of the reserved forests. Now,
in this context, the State of Uttrakhand had written a
letter to the Central Government that 42 villages which
are on the periphery of the Gobind Pashu Vihar should
be removed from the sanctuary itself. So, instead of
reallocating the villagds, you can redraw the boundaries
of the sanctuaries.

MR. SPEAKER: Mr. Minister, have you got any
infarmation. on this guestion?

SHRI S. REGUPATHY: Sir | do not have any
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information. However, | will collect the information and
send it to the hon. Member.

MR. SPEAKER: Q. No. 86—Dr. Rajesh Mishra—
not present.

Shri J.M. Aaron Rashid—not present
Q. No. 87—Shri Pannian Ravindran

Supply of Medicines to
CGHS Dispensaries

+
*87. SHRI PANNIAN RAVINDRAN:

SHRI C.K. CHANDRAPPAN:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Union Government has received
complaints that many pharmaceutical firms and also
many local chemists have stopped supply of medicines
to the dispensaries under CGHS in various parts of the
country, particularly in Kerala;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken/proposed to be taken by the
Govemment to restore the supply at the earliest?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) A
statement is laid on the Table of the House.

Statement

(a) to (c) Pharmaceutical firms have not stopped
supply of medicines to any dispensary in CGHS.

However, Authorised Local Chemists in CGHS
Thiruvananthapuram had stopped supply of medicine to
dispensaries in that city due to non-payment of bills
w.e.f. 28-10-2007. Now the Chemists have resumed
supply of medicine to these dispensaries in Thiru-
vananthapuram w.e.f. 7-11-2007. No such complaints
have been received from other CGHS cities.
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SHRI PANNIAN RAVINDRAN: Sir, | would like to
thank you for giving me this opportunity.

Sir, stopping supply of medicines due to non-
payment of bills is a common complaint against CGHS
and poor employees particularly retired employees are
sufferers. In such an event they have to wait for
reimbursement for long time. So what steps are being
taken to ensure that the payment to the suppliers is
made regular and supply of medicines through
dispensaries is not disrupted?

DR. ANBUMANI RAMADOSS: Sir, firstly, if there
is any specific instance, the hon. Member could bring it
to my notice and definitely we will take action.

Secondly and most importantly, during the last two
years, we have completely restructured the entire CGHS.
We have computerized it not only for payments for the
patients or relatives but also even the chemists and the
hospitals. All these have been computerized and we
are in the process of fully computerizing it. So, in a
year's time, the entire facilities will be computerized and
there will not be many complaints.

Sir, in the last year and a half, | am sure all the
hon. Members of Parliament would have been happy
about this facility of CGHS because there have been a
lot of improvements. | have been getting fewer and fewer
complaints subsequently in the last few months.

MR. SPEAKER: Shri Pannian Ravindran, please
put your second supplementary.

SHRI PANNIAN RAVINDRAN: No, Sir.

SHRI C.K. CHANDRAPPAN: Sir, the statement
which the hon. Minister has given says that only in
Trivandrum this has happened and it was due to non
payment of bills. The hon. Minister has said that the
whole process is computerized and being perfected. Why
in Trivandrum the non-payment of bill has happened
and people were put to difficulties? So, if anybody is
found to be responsible for that, would the hon. Minister
promise to the House that action will be taken against

them?
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MR. SPEAKER: He has already promised.

DR. ANBUMANI RAMADOSS: In Trivandrum. in
fact, there was a disruption of service only for eight or
nine days and this was due to an administrative issue
within the facilities

Sir, when you go inside, there is some personal
animosity and all that which we are taking care of. We
have already ordered an inquiry and this has been
rectified. This is just one mdividual issue. We have
rectified it.

SHRI SANTASRI CHATTERJEE: Is the hon,
Minister aware that there is a very short space in Kolkata
and surrounding areas for CGHS dispensaries and it is
causmg immense hardships to the patients, particularly
the old and retired persons?

DR. AMBUMANI RAMADOSS: Now, the
Department of Personnel and Training is piloting a health
insurance programme for CGHS patients, the pensioners
and other beneficiaries and | am sure once that comes,
there is going to be a lot more services provided and
CGHS also will be operating on those lines.

12.00 hrs.

Subsequently, we are improving the services of
CGHS, modernising it and giving more facilities. | am
sure, the question put by the hon. Member of Pariament
does not pertain to a few months. Once all the facilities
come, | am sure, nobody is going to be put to any
hardship.

WRITTEN ANSWRS TO QUESTIONS
[Translation]

Emission of Greenhouse Gases

*86. DR. RAJESH MISHRA:
SHRI J.M. AARON RASHID:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government proposes to oppose
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the suggestions received from various international
bodies for imposing restrictions in order to check the
emussion of greenhouse gases in various sectors;

(b) if so, the details thereof and the reasons
therefor; and

(c) the steps being taken by the Govemment to
adopt a new policy on global warming and climate
change for presenting it during the Bali round of
Intemational negotiations?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The Govermment has not received
any formal suggestions from international bodies for
imposing various restrictions in order to check the
emissions of greenhouse gases in various sectors.
However in various international fora representatives
from developed countries have been advocating
involvement of developing countries to check emissions
of greenhouse gases. In this context, the Indian position
on the issue is that as a developing country, India is
not lxpected under the UN Convention on Climate
Change to take on mitigation commitments. However,
our GHG emissions are among the lowest in per capita
terms and account for only 4% of the world's emissions.
Nonetheless, India attaches great importance to issue
of climate change. India is a Party to the United Nations
Framework Convention on Climate Change (UNFCCC)
and is engaged constructively and productively with the
international community to preserve and protect the
environment. India is determined that India's per-capita
GHG emissions would not exceed those of developed
countries even while pursuing policies of development
and economic growth.

Even though, India as a developing country does
not have any mitigation commitments, nevertheless, a
sustainable development path is being followed through
a range of policies and programmes to mitigate climate
change. which include inter alia the following:

(i) ensuring energy conservation and improved
energy efficiency in various sectors as well as
setting up of Bureau of Energy Efficiency
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() promoting use of renewable energy

(i) power sector reforms and active renewable
energy programme

(iv) use of cleaner and lesser carbon intensive fuel
for transport

(v) fuel switching to cleaner energy
(vi) afforestation and conservation of forests
(vii) promotion of clean coal technologies
(vili) reduction of gas flaring
(ix) encouraging Mass Rapid Transport systems

(x) environmental quality management for all sectors

Eradication of Polio

*88. SHRI HEMLAL MURMU:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any study has been conducted about
the eftectiveness of the Polio immunisation Programme
that has been undertaken throughout the country:

(b) it so, the details thereof alongwith the names
of States where the programme is not effective; and

(c) the steps taken to have a special focus on the
problem States?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Yes Sir, the Indian Council of Medical Research (ICMR)
is working closely with the Government of Uttar Pradesh
(UP) and National Polio surveillance Project (NPSP) to
work out strategies for polio eradication in Uttar Pradesh.
Several rounds of OPV vaccination campaigns with
monovalent and trivalent vaccines have been camied
out in Uttar Pradesh in 2006 and 2007. Understanding
the level of immunity or areas where immunity gaps
persisted despite vaccination campaigns, is crucial to
the success of polio eradication in Uttar Pradesh.
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Entrovirus Research Centre (ERC) of ICMR has
been closely analyzing the available data in collaboration
with NPSP and other experts. ICMR is taking up two
studies to evaluate population immunity (to understand
immunity gaps):

(1) determine prevalence of poliovirus antibodies
in children in Moradabad district and

(2) determine prevalence of poliovirus antibodies in
non-polio AFP cases in children up to 5 years
in 24 districts of Western Uttar Pradesh.

The studies are being funded by the Government
of India with logistic support from Uttar Pradesh
Government and NPSP. ICMR is coordinating the
studies: and Entrovirus Research Centre (ERC) of iCMR
will carry out testing of samples. Results of the study
on prevalence of antibodies in children of two different
age groups in Moradabad district will be available in
about 6 months. The first study has been initiated with
effect from 1st November, 2007, with technical and
logistic support from National Polio Surveillance Project
(NPSP) and the Government of Uttar Pradesh.

The annual strategy for polio eradication is decided
on the basis of the recommendation of the Indian Expert
Advisory Group (IEAG) consisting of National experts
and Intemational experts from World Health Organization
(WHO), United Nation's Children Fund (UNICEF), Centre
for Diseases Control (CDC) Atlanta. The IEAG reviews
the polio epidemiological situation two times a year and
recommend the suitable strategies for the country. The
National Polio Surveillance Project (NPSP) of WHO
provides technical support for high quality Acute Flaccid
Paralysis (AFP) surveillance and assists the Govemment
in microplanning, training and monitoring of polio
immunization campaign.

Polio Immunization Programme has been effective
in all States of India as polio transmission was stopped
in 33 of the 35 states/UTs, after the initiation of the
programme. It is taking more time in Uttar Pradesh and
Bihar to achieve zero transmission due to factors like
high population density and poor sanitation. In order to
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achieve the goal of zero transmission at the earliest.
the strategy in Uttar Pradesh and Bihar has been
modified to have greater number of polio immunization
campaigns with monovalent vaccine type 1 (mOPV 1)
which has better efficacy against type | poliovirus than
the trivalent vaccine (tOPV) being used earlier as per
recommendation of IEAG. As a result of this strategy,
there has been a significant decline in the number of
cases caused by the most virulent strain of poliovirus
type 1 (P1). The endemic region of western Uttar
Pradesh has reported only five type 1 polio cases this
year. The core districts of Moradabad and J.P. Nagar,
the epicenter of the outbreak last year, have not had a
single case of P1 for the last one year.

The number of cases caused by other surviving
strain of Poliovirus Type 3 (P3) has risen this year. This
rise is consistent with the immunization strategy
recommended by the IEAG focusing on Polio Type 1
virus through the use of more efficacious monovalent
type 1 polio vaccine since April, 2005. The immunization
strategy has been focusing on curtailing Polio Type 1
virus and keeping Polio Type 3 virus in check because
P1 circulates more widely, has been responsible for
international spread and has the propensity to cause
large outbreaks.

(c) Increased programmatic focus has been given
to the endemic and vuinerable States of Uttar Pradesh
and Bihar for ensuring highest quality of Supplementary
Immunization Activity (SIAs). The following actions have
been taken in these states:—

* 9 supplementary Immunization rounds have
been implemented in endemic State of Uttar
Pradesh and Bihar between January and
October 2007. One more round is planned to
be implemented in these states in November/
December 2007.

Y

¢ Monovalent Oral Polio Vaccines which are more
effective than trivalent vaccines are being used
in these States.

¢ Involvement of religious leaders, Panchayats
and celebrities for community awareness and
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mobilization of the community for accepting
vaccination.

* Involvement of Accredited Social Health Activist
(ASHA) and Anganwadi workers in the vacci-
nation teams for mobilizing and administering
polio drops to the children.

* Increased deployment of community mobilization
coordinators in Western Uttar Pradesh for
mobilization and participation of the community.

* Focusing on the most vulnerable younger
children. Newborns are being tracked in
endemic states of Uttar Pradesh and Bihar and
followed up for immunisation in every campaign.

* Immunizing children in transit and of migratory
population:

a. All major transit points have been identified
and are being covered by transit teams with
sufficient vaccinators working in shifts and
round the clock wherever necessary.

b. Vaccination is carried out at major congre-
gations and fairs (melas), haats and bazaars.

» Trains linking endemic area with other parts of
the country identified for vaccination in moving
trains. 450 teams are deployed in running trains
in addition to the teams at the railway platforms.

[English)
AlIMS-Type Super Speciality Hospitals
*89. SHRI TATHAGATA SATPATHY:

SHRIMATI JAYABEN B. THAKKAR:
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Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government has finalized the
Detailed Project Reports (DPRs) of the proposed six
AlIMS type super speciality hospitals in the country;

(b) if so, the details thereof including the present
status of each of these hospitals;

(c) if not, the reasons therefor; and

(d) the time by which the construction work of
these hospitals are likely to begin, project-wise?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) In
so far as construction of medical college and hospital
complex is concemned, the Design DPR Consultants
have been selected for all the six sites. DPR would be
available by May-June, 2008.

In so far as construction of housing complex is
concerned, the bid process for selecting the turnkey
developer was carried out for all sites. However, only 2
bids were received, of which one was found responsive.
The work has been awarded to developer (M/s.
Rajasthan State Road Development Corporation) for
Jodhpur. The work relating to construction of housing
complex at Rishikesh and Patna has been entrusted to
HLL and, for Bhubaneswar and Raipur to HSCC, on
nomination basis. For Bhopal site, housing complex work
would be awarded alongside with the hospital-medical
college work.

The state-wise progress regarding construction of
AlIMS like institutions is given in the enclosed Statement.

Statement

SI.  ANIMS like Institutions

Likely date for starting

Likely date for completion

No. construction work of construction work
1 2 4
1.  Jodhpur December, 2007 End 2010
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1 2 4

2. Bhubaneshwar February, 2008 End 2010
3. Rishikesh February, 2008 End 2010
4. Patna February, 2008 End 2010
5. Raipur February, 2008 End 2010
6. Bhopal July, 2008 End 2010

Compensation for Delay in Revision of
Coal Royalty Rates

*90. SHRI BHAILAL: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government has taken five years
time to revise the Royalty rates of Coal;

(b) if so, the reasons therefor;

(c) the extent of total loss suffered by the State
Govemmments due to this delay, State-wise and year-
wise for the last five years;

(d) whether the Government proposes to
compensate the State Governments for the losses; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASAR!I NARAYAN RAOQ): (a) to (e) Section
9(3) of the Mines and Minerals (Development and
Regulation) Act, 1957 empowers the Central
Govemment to enhance or reduce the royalty rates in
respect of any mineral by notification in the Official
Gazette with effect from such date as may be specified
in the notification. The proviso to Section 9(3) of the
Act prevents the Central Government from enhancing
the rate of royalty in respect of any mineral more than
once during any period of three years. The Act does
not mandate any specific time frame for revision of rates
of royalty. The royalty rates on coal and lignite were
revised w.e.f. 01-08-2007. Royalty rates are revised after
taking into consideration the interests of all stakeholders

and the overall economic scenario in the country. As
such, the question of loss to the State Governments on
this account does not arise.

Shortage of Trained Nurses

*91. SHRI NAVEEN JINDAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there is an acute shortage of trained
nurses in the country, particularly in the Govemment
hospitals;

(b) if so, the details thereof;

(c) whether this fact was highlighted at the
International Neo-Natal Conference held in New Delhi
in September, 2007,

(d) it so, the details thereof;

(e) the main recommendations/suggestions made
by the Conference on the issue; and

() the concrete measures taken by the Government
to meet the shortage of nurses, particularly in the rural
areas?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (f) As
per the Bajaj Committee recommendations of Nursing
Staffing norms, 10.43 lakhs Nurses would be required
by 2012. With the existing training capacity, 6.84 lakhs
Nurses are expected to be trained by 2012. However,
the position of Nurses in the Central Government
Hospitals is satisfactory.
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This aspect was discussed in the 6th International

Neo-Natal Nurses Conference organized by National
Neonatology Forum on September 15-18, 2007.

The highlights/recommendations and suggestions

made by the Conference are indicated below:

e The acute shortage of nurses particularly of

specialized nurses in new bom care need to
be addressed urgently.

There is even greater shortage and virtually non
existence of neonatal nursing cadre in rural
India.

Nurses should be recruited, trained and posted
at PHC and above to provide care at birth,
essential newborn care and care of sick
neonates. There should be atleast two or three
nurses dedicated to newborn care at PHC, 5-6
at FRU/CHC and 10-12 nurses at District
Hospitals which is ideal.

It is advisable to use every nursing personnel
at PHC to be involved in newborn care not only
at the health facility but also at the community
level.

Nurses in charge at level Il units at District
hospitals should be a trained neonatal nurse
with Post Basic Diploma in Neonatal Nursing
or at least B.Sc Nursing graduate.

Creation of a Cadre of Neonatal Nurse
Practitioner, to begin with at Institutional Level
and gradually employed at Special Care New
born Units at District Hospitals.

The nurses involved in maternal, newbom and
child healith should be encouraged to participate
in various national and intemational conferences/
workshop to update their knowledge and to
acquire confidence and improve self esteem.
This would also help them to acquire a
leadership for further training and advocacy. The
organizers of the conference thank government
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of India and also State government for taking
the initiative of encouraging and fully supporting
the nurses to participate in this International
Conference.

The measures taken by the Indian Nursing council
to promote for Opening of additional Nursing Educational
Institutions to meet the shortage of nurses are as
follows:—

Syllabus for Auxiliary Nurse Midwifery (ANM)
Training and B.Sc (N) programme has been
revised. The components of Integrated
Management of Neonatal and Childhood lliness
(IMNCI) and National Rural Health Mission
(NRHM) have been incorporated in the revised
syllabus.

One year Post Basic Diploma in Neonatal
Nursing Programme has been developed to
train specialized Neo-natal Nurses.

Retaxed student patlent ratio. The ratio has
been reduced from 1:5 to 1:3.

Relaxed norms for teaching faculty to start
B.Sc.(N) Programme.

At least 2 M.Sc.(N) faculty to be available.
Qualification and Experience has relaxed.

Relaxation for opening M.Sc(N) programme.
Super speciality Hospital can start M.8c.(N)
without having under graduate programms.

Admission for Nursing allowed for married
candidates.

Age increased for Teaching Faculty up to 70
years.

Maximum of 100 seats will be given to thoé'e
parent hospitals with 300 beds ‘without insisting
on Medical College.

Govemment of India under NRHM has approved
one additional ANM at the sub-centre fevel and three
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posts of Staff Nurses at PHC and 2 additional posts of
Staff Nurses at CHC level to provide 24 x 7 Midwifery
Services to the rural population.

~ The Government of India has proposed the
following steps in the Xl five year plan to bridge the
gap by taking further following steps:—

(i) Establishment of Auxiliary Nurse Midwifery
(ANM) and General Nursing and Midwifery
(GNM) schools in those districts which are not
having both these training programmes.

(i) Establishment of post graduation Nursing (M.Sc
Nursing) Institutions.

(i) Renewal of registration once in every 5 years
linked with Continuing Education.

(iv) Establishment of Regional Institute of
Excellence with the objective of im‘préving the
standard on all India basis and provide
opportunity to access high quality Nursing
Education through out, the country.

(v) Strengthening of State Nursing Councils.

(vi) Strengthening of Nursing Cells at the State
level.

Priority has been given under NRHM for Stren-
gthening of Nursing Education and Service in the rural
area.

Poliution by Cement industries

*92. SHRI KINJARAPU YERRANNAIDU: Will the
PRIME MINISTER be pleased to state:

(a) whether Cement Industries cause pollution by
emitting Carbon Dioxide;

(b) if so, the details thereof. and

(c) the action proposed to be taken by the
Govermment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The cement industry in its various

+
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processes emits suspended particulate matter (SPM)
and oxides of nitrogen (NOx) basides carbon dioxide
(CO,), which is produced during the calcination process.
The emission of CO, depends on the type of production
processes, their efficiency, fuel used etc.

The steps taken to control pollution from the
cement industry include:

* Notification of emission standards for cement
industry.

* The adoption of Corporate Responsibility for
Environment Protection (CREP) for 17 cate-
gories of industries including cement.

e Regular monitoring for compliance of environ-
mental standards.

Container Handling by Ports

*93. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAY be pleased to state:

(a) whether the Indian Ports, particularly the
Eastern Coastal Ports are failing to match the global
shipping trend in containerization:

(b) if so, the details thereof and the reasons
therefor,;

(c) the details of the growth of container handling
in various ports in the last three years, year-wise;

(d) whether a high powered committee has been
set up to look into the issue of containerization in India:

(e) if so, the details thereof alongwith the
recommendations made by the said committee; and

(f) the action taken by the Government on the
recommendations?

THE MINISTER OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
and (b) Some Major Ports of Eastern Coast have yet to
attain their potential level of container handling capacity.
Dedicated capacities for handling containerized cargo
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is available in eight (8) Major Ports in India, namely,
Kolkata Port (both at Kolkata Dock Systems and Haldia
Dock Complex), Visakhapatnam, Chennai, Tuticorin Port
in the east and Cochin. Mumbai, Jawaharial Nehru and
Kandla Ports in the west. There are 29 container berths
in the Major Ports out of which 12 are in the Eastern
Coast. The total capacity of container terminals stands
at 88.08 MTPA of which the capacity at Eastern Coast
is 30.70 MTPA. In Kolkata Port, these certain limitations
are due to inadequate draft, tidal behaviour of the river,
lock size restrictions, inadequate backend integration for
rail dispersal of cargo, modem berth and modern
container handling facilities.
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o Questions 64

Augmentation of capacity for handling container
traffic is an on going process keeping in view the
demand of Maritime Trade. it is the endeavour of the
Government to develop the necessary infrastructure in
ports for handling the container traffic as part of the
overall development of ports keeping in view the
demands of Maritime Trade. It is planned to augment
the capacity for handling container traffic in the major
ports to a level of 223.54 MTPA per annum by March,
2012, i.e., end of 11th five-year Plan period.

(c) The details regarding growth of the container
handling in various ports in last three years are.

Container Traffic: 2004-05 to 2006-07

(Figures in 000s)
Ports 2004-05 2005-06 2006-07
Kolkata 2357 (159) 3234 (203) 4003 (239)
Haldia 2029 (1280) 1911 (110) 1918 (110)
Paradip 31 2) 45 4) 31 (2)
Visakhapatnam 635 (45) €30 (47) 799 (56)
Chennai 9864 (8617) 11757 (735) 14166 (886)
Tuticorin 3205 (307) 3428 (321) 401 (377)
Cochin 2315 (185) 2488 (203) 2949 (227)
New Mangalore 136 (9) 149 (10) 265 (17)
Mormugao 117 (10) 105 (9) 127 (13)
Mumbai 2571 (219) 2145 (156) 1580 (138)
J.N.PT. 28747 (2371) 33777 (2667) 40810 (3298)
Kandla 2754 (181) 2311 (148) 2778 (178)
Total 54761 (4233) 61980 (4613) (5541)

73437

Note: Figures in brackets are TEUs and rest are tonnage.
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(d) to (f) Ministry of Shipping has not set up any
high powered Committee to look in to the issue of
containerisation in India.

Evaluation of RTI Act

*94. SHRI ANANDRAO VITHOBA ADSUL: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government has decided to
conduct a detailed evaluation of the Right to information
(RTI) Act as reported in The Times of India dated
October 26, 2007;

(b) if so, the details thereof;

(c) whether the Government has proposed to
engage external consuitancy service to evaluate the
Right to Information Act;

(d) if so, the details thereof; and

(e) the time by which the said evaluation is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) to (e) The Government has decided to
conduct study, through an independent agency, for
evaluation of the implementation of the Right to
Information Act, 2005. The process of selection of
agency to undertake the study has not yet been
completed.

[Translation]

Heaith Schemes for Poor People

*95. SHRI TUKARAM GANPATRAO RENGE
PATIL:

SHRI RANEN BARMAN:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government has formulated any
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health scheme for the poor people living below the
poverty line in the country;

(b) if so, the details thereof and the criteria for
identification of the beneficiaries;

(c) the names of the States where the said scheme
has been implemented;

(d) the names of the States where the scheme is
not working satisfactorily and the reasons therefor;

(e) the details of funds allocated to each State
under the scheme during the last three years, State-
wise and year-wise;

(f) the details of achievement made by the
Government in this regard; and

(g) the steps being taken or proposed to be taken
by the Government for implementation of the said
scheme throughout the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
The Government has formulated and launched National
Rural Health Mission (NRHM) throughout the country
with special focus on 18 high focus states namely the
eight EAG states (Bihar, Jharkhand, Madhya Pradesh,
Chhattisgarh, Uttar Pradesh, Uttarakhand, Orissa and
Rajasthan), eight North Eastern states and states of
Jammu and Kashmir and Himachal Pradesh.

The main aim of NRHM is to provide accessible,
affordable, accountable, effective and reliable primary
health care facilities, especially, to the poor and
vulnerable sections of the population.

The NRHM envisages improvements in range and
quality of hospital care, decentralization of programme
to district level to improve intra and inter-sectoral
convergence and effactive utilization of resources. The
NRHM further aims to provide overarching umbrella to
the existing National programmes of Health and Family
Welfare including RCH-Il, Malaria, Blindness, lodine *
deficiency, Filaria, Kala Azar, T.B., Leprosy and
Integrated disease Surveillance. Further, it addresses
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the issue of health in a sector-wide manner addressing
sanitation and hygiene, nutrition and safe drinking water
as basic determinants of good health. The initiatives
under NRHM are benefiting the weaker sections
including the poorer and minority community.

(d) The NRHM is an initiative for undertaking
comprehensive correction in the Public Health delivery
system. Since the launch of NRHM, considerable
progress has been made. The Institutional Framework
of the NRHM has been established and operationalised °
in various States and Districts. Health Missions have
been constituted in all States/UTs. The expected target
of selection and positioning of Accredited Social Health
Activists (ASHA), has been far exceeded. 5.42 lakh
ASHAs have been selected and 3.34 lakh ASHAs have
been positioned in villages after orientation training
Merger of societies has been completed at the state
leve! and at the district level. The state wise .
achievement of some of the critical activities under
NRHM is given in the enclosed Statement-I.

(e) and (f) The details of funds allocated and
releases made thereafter to each state under NRHM

during the last three years are given in the enclosed o
Statement-il.
(g) The detailed steps are being taken by the .

Government for implementation of the said scheme
throughout the country are as follows:

* Promote access to improved health care at
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household level through the female heaith
activist (ASHA).

Strengthening existing (PHCs) through better
staffing and human resource development
policy, clear quality standards, better community
support and an untied fund to enable the local
management committee to achieve these
standards.

Preparation and implementation of an inter
sector District Health Plan prepared by the
District Health Mission, including drinking water,
sanitation, hygiene and nutrition.

Integrating vertical Health and Family Welfare
programmes at National, State, District and
Block levels.

Technical support to National, State and District
Health Mission, for public health management.

Promotion of public private partnerships for
achieving public health goals.

Mainstreaming AYUSH—revitalizing local health
traditions.

Effective and visible risk pooling and social
health insurance to provide health security to
the poor by ensuring accessible, affordable,
accountable and good quality hospital care etc.
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Statement-li -~
Statewise Allocation and Releases under NRHM for 2005-08

Sl. State Name 2005-06 2006-07 2007-08
No.

Allocation Releases  Allocation Releases Allocation Releases

(in lakhs)
1 2 3 4 5 6 7 8
High-Focus Non-NE

1. Bihar 39821.50 28510.41 59921.44 47091.56 68070.16 18211.15
2. Chattisgarh 11799.96 10027.54 17457.98 16574.84 22522.77 7946.00
3. Jharkhand 15769.48 12677.15 22920.47 18916.48 26292.30 2346.91
4. Madhya Pradesh 28076.37 28617.07  41309.59 46279.84 54404.54 42850.06
5. Rajasthan 26426.54 31433.78 40790.74 45548.91 54818.48 36268.50
6. Orissa 19672.15 20931.96  28467.66 23563.93 34520.41 14654.81
7. Uttar Pradesh 74669.32 89302.12 114270.03 110925.73 14594248 73664.69
8. Uttarakhand 5185.93 5526.31 7188.80 4896.57 8443.95 2777.19
9. Jammu and Kashmir 5180.34 6687.83 6582.67 5455.22 8676.75 1680.09
10. Himachal Pradesh 4358.22 5768.55 5935.93 7794 .67 6769.91 2144 41

Total (High focus Non-NE)230959.81  239482.71  344845.31 327047.75 430461.75 202543.81

High-Focus NE
1. Assam 24797.21 13920.07 51322.36 37128.04 64227.58 19589.37
2. Arunachal Pradesh 2637.96 2586.52 3188.31 5022.22 4339.43 1374.44
3. Manipur 3362.81 2513.52 6§375.46 3803.37 6668.09 1753.11
4. Meghalaya 3215.47 1844.03 5287.10 3672.90 6227.19 817.78
5. Mizoram 3121.08 . 2552.14 2847.83 6042.99 3669.85 1366..26 l
6. Nagaland 3041.52 2667.66 4914.02 4333.69 5618.81 2092.86

7. Tripura 5058.88 2339.46 6634.68 3854.15 8814.36 3637.84
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_1“ 2 3 4 5 6 7 8
8. Sikkim 791.98 940.45 1450.89 2594.96 1796.27 703.80
Total (high focus NE) 46026.91 29363.86 81020.65 66452.32 101381.58 31335.47
Total-High Focus 276986.72 268846.57 425865.96 393500.07 531823.33 233879.28
Non-High Focus
1. Andhra Pradesh 27760.49 35360.28 42005.98 41318.16 59783.51 31577.18
2. Goa 635.09 589.71 949.11 427.70 1338.47 180.82
3. Guajrat 30682.30 33987.75 31847.89 30335.04 38057.86 14596.45
4. Haryana 6933.18 8204.00 11769.25 12943.49 13759.89 1265.43
5. Kamataka 18756.41 18941.56 29823.03 27874.30 39595.32 2559.13
6. Kerala 11738.02 10918.90 17721.08 18885.29 21857.20 5237.53
7. Maharashtra 31071.63 33190.48 51294.55 36332.14 67114.17 36587.74
8. Punjab 7509.28 9263.24 12844.46 16971.56 16196.89 4373.74
9. Tamil Nadu 21273.35 23769.67 33855.17 36081.23 43315.55 24393.92
10. West Bengal 27728.90 28782.56 43326.24 43146.14 54019.71 14116.61
11. Andaman and Nicobar 563.07 547.95 910.30 986.65 609.14 435.62
Isiand
12. Chandigarh 328.60 275.45 636.57 531.43 734.93 145.24
13. Dadra and Nagar Haveli 202.91 139.84 346.20 284.80 377.78 25.83
14. Daman and Diu 146.59 161.94 360.35 356.31 343.47 22.10
15. Delhi 3136.07 3202.71 §724.73 5127.69 7920.46 3753.27
16. Lakashdweep 121.68 147.61 247.20 173.06 22453 2.80
17. Puducherry 267.48 400.34 528.63 608.31 998.15 23.91
Total (non-high focus) 188855.03 . 207883.99 284196.74  271383.30 366247.03‘ 139287.02
Grand Total 465841.75  476730.56 710062.70 664883.37 898070.36  373166.30
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[English]
AIDS Awareness Programme

*96. SHRI S. AJAYA KUMAR:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HEALTH AND. FAMILY
WELFARE be pleased to state:

(a) whether the National Aids Control Programme
(NACO) could not make much impact on the awareness
of AIDS prevention in many States including Tamil Nadu
and Pondicherry;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the funds released under NACO have
not been utilized by the States satisfactorily;

(d) if so, the details thereof and the reasons
therefor; and

(e) the. concrete measures taken by the Union
Govemnment for effective implementation of NACO in the
. country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
As per the national behavioural sentinel surveillance

KARTIKA 30, 1929 (SAKA)
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survey, 2006, conducted to know the impact on
awareness and behavioural sex practices among general
population, it was observed that awareness about sexual
mode of transmission of AIDS has increased from 62%
in 2001 to 74% in 2006 and awareness of two methods
of prevention of HIV transmission (Consistent condom
use and having one faithful uninfected sexual partner)
has increased from 39% in 2001 to 57% in 2006. The
awareness level about two methods of prevention
among high risk population i.e. female sex worker has
also shown increase from 65.7% to 81.0%. Statewise
comparative figures including Tamil Nadu and
Pondicherry are given in the enclosed Statement-| where
an increase in awareness levels were also recorded.

(c) and (d) The utilization of funds by the States
were satisfactory in 2006-2007 with an overall utilization
rate of 97%. The statewise utilization of funds released
under NACO is given in the enclosed Statement-Ii.

(e) Phase ill of the National AIDS Control
Programme has been fonnulated to control the spread
of HIV by up scaling targeted interventions among the
high nsk groups, behaviour change communication for
improved awareness, expanding, counseling and testing
services, blood safety, support and treatment of HIV
infected persons including the treatment of opportunistic
infections, provision of anti-retroviral drugs and
mainstreaming of HIV intervention strategies.

Statement-|

State-wise comparison of Awareness of HIV/AIDS Prevention

S.No. State/Group of State

Awareness of

Awareness of Two

Sexual Mode of Methods of HIV
Transmission Prevention
2001 2006 2001 2006
1 2 3 4 5 ?
1. Andhra Pradesh 85.1 83.5 50.6 éz.s
18.0 58.2

2. Assam 64.7 876
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1. o “274 ﬁ ) a 3 4 5 6
3. Bihar - 415 - 39.9
4. Chattisgarh - 57.2 - 389
5. Delhi 85.5 89.5 7.2 66.6
6. Goa + Daman and Diu 91.8 90.8 66.0 70.2
7. Gujarat + DNH 54.7 75.4 43.3 67.3
8. Haryana 78.3 844 61.3 729
9. Himachal Pradesh 88.2 849 69.9 79.1
10. Jammu and Kashmir 79.5 76.1 61.7 58.6
11.  Jharkhand - 61.8 - 433
12. Karnataka 78.4 78.5 46.7 415
13. Kerala + Lakshadweep 97.7 96.6 61.8 85.2
14. Madhya Pradesh — 60.2 - 53.5
15. Maharashtra 80.7 88.7 45.7 65.4
16. Manipur 88.7 87.5 62.2 66.8
17. Orissa 62.4 75.3 239 446
18. Other North Eastern States 70.9 85.1 347 55.4
19. Punjab + Chandigarh 89.0 85.5 718 68.5
20. Rajasthan 59.0 62.9 43.2 53.5
21.  Sikkim 70.6 57.4 47.7 36.8
22. Tamil Nadu + Pondicherry 75.0 85.3 519 629
23. Uttar Pradesh | - 726 - 66.3
24. Uttaranchal — 78.3 - 70.5
25. Waest Bengal + Andaman and Nicobar 52.1 74.6 214 36.9

Islands

26. Bihar+Jharkhand 39.1 51.4 25.0 338
27. Madhya Pradesh + Chhattisgarh 53.6 59.1 38.3 420
28. Uttar Pradesh + Uttaranchal 47.0 75.0 35.5 64.2
All 'ndia 61.6 743 39.2 57.1
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(Rs in lakhs)
SNo. StatesUTs Release Expenditure  Release Expenditure Release  Expenditure
during 2004-05 during 2005-06 during 2006-07
2004-05 2005-06 2006-07
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1692.45 1058.22 500.00 752.81 7079.55 7958.48
2. Arunachal Pradesh 285.50 203.96 280.00 82.15 448.20 525.42
3. Assam 1214.50 720.59 915.60 771.30 1351.30 1320.80
4. Bihar 1079.50 460.54 450.00 1134.54 1475.75 637.58
5. Goa 163.50 139.47 275.00 164.49 415.00 219.26
6. Gujarat 565.00 384.01 300.00 270.40 1471.09 3015797
7. Haryana 266.00 220.42 0.00 187.25 615.00 436.85
8. Himachal Pradesh 423.50 249.89 300.00 89.80 603.90 652.57
9. Jammu and Kashmir 279.50 72.45 50.00 34.03 420.70 238.07
10. Kamataka 1664.50 1033.63 1175.00 754.07 3414.45 2554.35
11. Kerala 653.00 399.42 300.00 246.44 1521.98 1636.07
12. Madhya Pradesh 855.50 231.33 100.00 111.40 790.50 901.61
13. Maharashtra 1625.50 1086.39 1700.00 1089.79 3984 .57 3721.28
14. Manipur 1847.75 709.08 1483.94 1002.64 2134.53 1771.31
15. Meghalaya 15.50 76.19 25.00 29.32 10.10 '85.79
16. Mizpram 571.50 323.58 680.00 409.87 885.40 84193
17. Nagaland 1065.25 761.85 1200.36 676.08 1625.01 1643.67
18. Orissa 430.00 186.05 225.00 233.76 909.20 1273.06
19. Punjab 371.50 120.20 0.00 163.95 713.80 549.24
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1 2 3 4 5 6 7 8
20. Rajasthan 867.50 438.23 575.00 383.32 946.30 689.28
21. Sikkim 179.00 131.33 196.00 137.13 330.40 244.?7
22. Tamil Nadu 2043.50 771.41  2987.00 1526.39  5449.88 466836
23. Tripura 221.00 144.22 172.00 89.43 398.25 180.80
24. Uttar Pradesh 1070.80 495.84 0.00 638.03 2381.12 2§31 44
25. West Bengal 2028.00 1124.57 1150.00 1315.45 3620.72 4232.91
26 Delhi 604.00 573.63 1150.00 421.82 1355.60 1413.54
27. Pondicherry 114.00 98.52 75.00 267.45 319.00 199.35
28. Andaman and Nicobar 180.50 123.34 50.00 116.48 228.00 63.77

Islands
29. Chandigarh 228.50 203.03 225.00 287.51 41155 326.85
30. Dadra and Nagar Haveli 76.00 30.20 25.00 49.59 100.60 86.34
31. Daman and Diu 101.00 81.78 75.00 55.11 130.20 156.06
32 Lakshadweep 29.50 24.06 25.00 20.84 41.80 221
33. MDACS 775.00 760.92 725.00 524.94 1603.43 1501.03
34. Ahm'bad MC 208.30 125.18 25.00 53.09 260.37 476.25
35. Chennai MC 157.45 259.68 525.00 564.87 678.00 382.89
36. Uttaranchal 298.00 74.81 200.00 110.04 529.60 77.55
37. Chhattisgarh 429.50 111.29 600.00 477.32 475.90 563.83
38. Jharkhand 256 00 189.67 150.00 221.18 582.00 600.66

24837.00 14198.98 18889.90 15434.08 49692.63 48161.58

Policy to Check Pollution in Cities revised policy to check the increasing air and water
pollution in the cities of the country;

87. SHRI ADHIR CHOWDHURY: Will the PRIME (b) if s0. the details thereof:

MINISTER be pleased to state: )
(c) the time by which the revised policy is likely to

(a) whether the Government has formulated any be implemented; and
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(d) the details of the Source Apportionment Studies
undertaken in various cities along with the findings
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) The National Environment Policy,
2006 seeks to address the task of mitigation of air and
water pollution in the cities taking into account the
existing plans and programmes.

To abate and control air and water poliution,
various steps have been initiated including the following:

e Emission and effluent standards have been
notified for various categories of industries
under the provisions of the Environment
(Protection) Rules, 1986.

* The ambient air quality is monitored at 339
locations in 108 cities/towns under the National
Air Quality Monitoring Programme (NAMP).

¢ Action plans for improvement of Air quality have
been prepared and implemented for 16 cities.

e Cleaner fuels have been introduced for control
of vehicutar pollution as per Auto Fuel Policy.

¢ Source Apportionment Studies for suspended
particulate matter (SPM) and respirable
suspended particulate matter (RSPM) have
been initiated for ascertaining contribution from
various:- sources in six cities, namely, Delhi,
Kanpur, Mumbai, Pune, Bangalore and Chennai
through various institutions.

* The water quality is monitored at 1037 locations
in the country under the National Water Quality
Monitoring Programme (NWMP).

* For controlling water poliution emanating from
Small Scale Industries units, a centrally
sponsored scheme for establishment of

KARTIKA 30, 1929 (SAKA)

Common Effluent Treatment Plant (CETP) is
under implementation.

Six-Laning of NH

*98. SHRI ASADUDDIN OWAISI:
SHRI SURESH ANGADI:

Will the Minister of SHIPPING, ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the details of the stretches of the National
Highways converted/proposed to be converted into six-
lane, State-wise;

(b) the funds allocated and spent there from for
the said purpose; and

(c) the time by which the works are likely to be
completed?

THE MINISTER OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
to (c) (i) The stretches of National Highways under
National Highways Development Project where 6-laning
has been completed at an aggregate cost of Rs. 749.32
crore are given in the enclosed Statement-I.

(ii) The stretches of National Highways under
National Highways Development Project which are under
implementation for 6-laning are given in the enclosed
Statement-ll which also gives the total cost of those
projects as Rs. 3232 crore and expenditure upto 31st
October, 2007 as Rs. 1524.18 crore. Likely completion
dates are indicated for individual projects.

(iii) The stretches of National Highways under
National Highways Development Project identified to be
taken up for 6-laning are given in the enclosed
Statement-lll. These are expected to cost around Rs.
42590 crore and have been targeted for completion by
2013.

to Questions 98
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Statement-|
List of Six Laning Projects Completed on NHDP

s Stretch NH Length State Completion Expenditure

No No. (km) Dats incurred (Rs.
in crores)
1. Six-laning of Kamaspur to 1 15 Haryana November, 2.3
Haryana/Delhi Border (NS/2) 2001

lan 44.3-km 29.3

2. Avathi village to Nandi Hills 7 7 Kamataka July, 2001 2
cross and six-laning of
Devanhalli-Meenukunte (NS-10)
km 524-km 527 and km 535-
ki 539

3. Mahapure (near Jaipur)— 8 90.38 Rajasthan March, 2005 671.73
Kishangarh (6-lane)
km 273.5-km 363.885

Total Length 112.38 749.32
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Statement-lil
List of stretches identified for 6-laning under NHDP

fo Questions 106

Sl NH Stretches for Six lanning Length
No. (in km)
1 2 3 4
Andhra Pradesh
1 5 Chilkaluripet-Vijayawada- Elluru-Rajamundri 270
2. 5 Tada-Nellore Bypass 130
3. 5 Vishakapatnam-Ankapalli-Rajamundri 200
4 5 Srikakulam-Vishakhapatinam 100
5. 5 Nelloge-Chilkalurnpet 184
6. 5 lcchapuram-Srikakulam 140
Bihar
1 2 Aurangabad-Barwa Adda (Bihar Portion) 70
2. 2 Varanasi-Aurangabad (Bihar Portion) 140
Gujarat
1. NE-1 Ahmedabad-Vadodara Expressway 95
2 8A Samaikhiali-Gandhidham 56
3. 8 Surat-Dahisar (Gujarat portion) 120
4. 8 Vadodara-Surat 148
5. 8 Udaipur-Ahmedabad (Gujarat portion) 140
Haryana
1 8 Gurgaon-Kotputii-Jaipur (Haryana portion) 85
2 1 Panipat-Jalandhar (Haryana Portion) 116
3. 2 Delhi-Agra (Haryana Portion) 74 | )
Karnataks
1 4 Bangalore-Tumkur 85




107 Wnitten Answers NOVéMBER 21, 2007 to Questions 108
1 2 3 4
2. 4 Hubli-Chitradurga 200
3. 4 Chitradurga Bypass-Tumkur Bypass 145
4. 7 Bangalore-Krishnagiri (Karnataka portion) §5
5. 4 Belgaum-Hubii 110
6. 4 Kagal-Belgaum 77

Kerala
1. 47 Vadakkancherry-Thrissur Section 30
Madhya Pradesh
1. 3 Indore-Dewas 55
Msharashtra
1. 3 Pimpalgaon-Nasik-Gonde 60
2 4 Kalamboli-Mumbra 20
3. 4 Satara-Kagal 133
4. 4 Pune-Satara 1485
5. 8 Surat-Dahisar (Maharashtra portion) 125
Orissa
1. 5A Chandikhol-Paradeep 7
2. 5 Chandikhol-Jagatpur-Bhubaneswar 70
3. 5 Balasore-Chandikhol 140
4. 5 Bhubneshwar-ichchapuram 185
, Punjsb
1. 95 and Ludhiana-Chandigarh 82
21
2. 1 Panipat-Jalandhar (Punjab Portion) 184
Rajasthen
1. 8 Gurgaon-Kotputii-Jaipur (Rajasthan portion) 185
2. 79A79 Kishangah-Udaipur 315

and 76
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— 1 2 3 4
3. 8 Udaipur-Ahmedabad (Rajasthan portion) 95
Tamil Nadu
1. 5 Chennai-Tada 50
2. 7 and 4 Krishnagir-Poonamalee 240
3. 7 Bangalore-Krishnagiri (Tamil Nadu portion) 40
Uttar Pradesh
1. 58 Delhi/Uttar Pradesh Border-Meerut 46
2. 3 Agra-Etawah Bypass 125
3 2 Etawah-Allahabad 310
4, 2 Allahabad Bypass-Varanasi 160
5. 2 Varanasi-Aurangabad (Uttar Pradesh portion) 50
6. 24 Hapur-Moradabad 110
7. 24  Delhi-Hapur 60
8. 2 Delhi-Agra (Uttar Pradesh portion) 106
9. 3 Agra-Gwalior 85
West Bengal
1. 4and Dhankuni-Baleshwar 240

]

2 2 Barwa Adda-Panagarh (WB portion) 20
3. 2 Panagarh-Dhankuni 135
Jharkhand
1. 2 Barwa Adda-Panagarh (Jharkhand portion) 100
2. 2 Aurangabad-Barwa Adda (Jharkhand Portion) 150

Linking of Viliages through Satefiite (a) whether the Union Government has taken any "
, steps to provide links to various Panchayats in the
*99. SHRI G. KARUNAKARA REDDY: States through the Gramsat:

SHRI S.K. KHARVENTHAN:
(b) if so, the details thereof including the villages

WHi the PRIWE MINISTER be pleased to state: identified for this purpose, State-wise;
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{(c) the funds earmarked for each village, State-
wise; and

(d) the time by which the villages in the States
are likely to be linked through Gramsat?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes Sir.

(b) Department of Space initiated Experimental
Gramsat Programme in 1998 to facilitate training of
panchayat level functionaries and to promote develop-
mental activities mostly in remote areas. As a pant of
Gramsat programme, Satcom networks have been
established at District/Block/Panchayat level as below:—

State No. of Locations

Districts/  Panchayats
Blocks
Madhya Pradesh 518 1012
Orrisa: 350 1166
Karnataka 176 -
Gujarat 550 250
Rajasthan 2 17
Waest Bengal 320 —

Andaman and Nicobar
Islands

Satcom networks were not set up at village level
under Gramsat programme. However, villages coming
under the above mentioned Panchayats will get
benefited by these facilities. The programmes were
tailored to meet the requirements of individual States.

(c) Department of Space has not almiar‘ked
village-wise funds for Gramsat programme.

(d) Based on the experience nf GRAMSAT TDCC,
tele-medicine, tele-education and remote sénsing
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applications, ISRO has established Village Resource
Centres (VRC). VRCs provide integrated services
comprising of tele-education. tele-medicine, natural
resources information and skill development. At present
291 VRCs have been established in States of Andhra
Pradesh, Assam, Bihar, Delhi, Gujarat, Jharkhand,
Karnataka, Kerala, Maharashira, Madhya Pradesh,
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh,
Uttarakhand and Puducherry. These centres are
established based on the requirement and interest shown
by various State and Central Government departments/
institutions/NGOs etc.

Independent Regulatory Authority for
Road Development Projects

*100. SHRI IQBAL AHMED SARADGI!: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the industry experts have called for
the formation of an independent regulatory authority to
govern road development projects in the country;

(b) if so, the details thereof and the reasons
therefor;

(c) whether FICCI has released a Report enumerat-
ing the reasons for delay in the compietion of road
construction projects;

(d) it so, the details thereof including the
suggestions outlined in the said Report; and

(e) the éteps proposed to be taken by the
Government to implement the suggestions made in the
report for development of roads in the country?

THE MINISTER ‘OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
No, Sir. - L

(b) Does not arise.
(c) No. Sir.

(d) and (e) Do not arise.
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[Translation]

Supreme Court Directives on
Setusamudram Project

575. SHRI RAGHUVEER SINGH KOSHAL: Will
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Supreme Court of India has issued
any directions or made any remarks against any State
Government in connection with Setusamudram Canal
project; and

(b) if so, the reasons therefor and the reaction of
the Government thereto?

THE MINISTER OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
No, Sir.

(b) Does not arise.
[English]

Special Purpose Vehicle

576. SHRI G.M. SIDDESWARA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has proposed to float
a new Special Purpose Vehicle (SPV) for funding
infrastructure projects;

(b) if so, the details thereof;

(c) whether any infrastructure projects' have been
identified for funding by the proposed SPV; and

(d) it so, the details thereof alongwith the financial
allocation for each project and the targeted date for their
completion, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M. V. RAJASEKHARAN): (a) to (d)
Department of Economic Affairs, vide their Office
Memorandum No. 9/49/07-Infra dated 16-11-2007 have
informed that "A committee chaired by Shri Deepak
Parekh has made a number of recommendations for
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financing Infrastructure. One of the recommendations is
to use a small part of the foreign exchange reserves
without the risk of monetary expansion. The Committee
has suggested the establishment of a wholly-owned
overseas subsidiary of India iInfrastructure Finance
Company Limited (IIFCL) to borrow funds from the RBI
and lend to Indian companies implementing Infrastructure
projects in India, or to co-finance their External
Commercial Borrowings (ECBs) for such projects, solely
for capital expenditure outside India. Government is
examining the legal and regulatory aspects of setting up
the overseas subsidiary or SPV but the final decision
has not yet been taken. Therefore the question of projects
being identified for funding does not arise.”

[Translation]
Cruelty to Animals

6§77. SHRI MOHD. TAHIR: Will the PRIME
MINISTER be pleased to state:

(a) the number of cases of cruelty inflicted on
animals during each of the last three years, State-wise.

(b) the number of persons convicted in this regard -
during the said period, State-wise; and

(c) the provisions made by the Government to
check such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The Prevention of Cruelty to Animals
(PCA) Act, 1960 was enacted by the Central
Govemment to prevent infliction of unnecessary pain or
suffering on animals. Prevention of Cruelty falls in the
Concurrent List of the Constitution and hence the
appropriate law enforcement machinery are the State
Govemments/Local Authorities. Animal Welfare Board
of India (AWBI), the statutory body under the Ministry
of Environment and Forests, addresses all the State
Governments to enforce the provisions regarding
cruelties to animals and to book the offenders suitably.
The cases as reported by State Governments/Union
Territories during the last three years are enclosed as
Statement.
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Statement
Name of the State/ Number of cases pertaining to Cruelty Number of convictfoiﬁs-duriiﬁﬁ‘ »
Union Temtory to animals during the years the years
2004-05 2005-08 2006-07 2004-05 20056-08 2006-07

Andhra pradesh 66 29 71 51 24 113
(for 2005) (for 2006) (upto
Aug. 07)
Arunachal Pradesh 0 0 0 0 0 0
Andaman and Nicobar 0 0 1 0 0 0
Chhattisgarh 84 51 65 14 15 14
Chandigarh 0 2 1 0 3 0
Dadra and Nagar Haveli 0 0 1 0 0 1
Daman and Diu 0 0 0 0 0 0
" Delhi 1389 1572 1826 1389 1570 1838
Goa 10 2 1 8 2 0
Haryana 20 152 255 46 87 185
Himachal Pradesh 21 20 6 8 0 0
Kerala 123 100 79 46 24 19
Lakshadweep 0 0 0 0 0 .0
Meghalaya 0 0 0 0 0 0
Mizoram 0 0 0 0 0 0
Punjab 0 2 1 0 2 1
Pondicherry 0 0 0 0 0 0
Sikkim 0 0 0 (4] 0. 0
Tirupura 0 0 0 0 R 0
Uttar Pradesh 1541 1296 1127 4265 3338 3037
Uttarakhan 0 0 0 0 0 0

West Bengal 13918 9078 17082 207 180 178
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Widening of NH in Orissa

578. SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Union Government has received
any proposal from the State Government of Orissa
regarding widening and increasing the number of lanes
of National Highways passing through the State during
the last three years;

(b) if so, the details thereof; and
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(c) the details of the action taken till date by the
Union Government on the said proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) to (c) Yes Sir. During last
three years, 27 proposals were received from the State
Government of Orissa for widening and increasing the
number of lanes of National Highways (NHs) passing
through the State. All the 27 proposals were sanctioned.
The year-wise details of the same are as follows:

Year No. of proposals Sanctioned
Received Sanctioned Length in km Amount in
Rs. in crore
2004-05 9 9 84.70 41.44
2005-06 4 4 30.90 14.44
2006-07 14 14 116.06 140.09

Cultivation of Herbal Crops

579. PROF. PREM KUMAR DHUMAL.: Will the
MINISTER OF HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government proposes to promote
the cultivation of herbal crops in view of the increasing
demand of Ayurvedic medicines in foreign countries. and

(b) it so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
National Medicinal Plants Board has been set up by
Government to coordinate the development of the
medicinal plants sector. The Board has implemented
Contractual Farming Scheme under which financial
assistance @ 30% of the project cost subject to a
maximum of Rs. 9.00 lakhs, is provided to farmers/
growers for cultivation of identified medicinal plants.
Besides, National Horticulture Mission, Department of

Agriculture and Cooperation also supports the cultivation
of medicinal plants under their scheme. National
Horticulture Board is implementing a Scheme viz.
"Development of Commercial Horticulture through
Production and Post Harvest Management* under which
back ended capital investment subsidy not exceeding
20% of the total project cost with a maximum limit of
Rs. 25.00 lakh per project is admissible. For the North-
Eastern/Tribal/Hilly Areas. maximum limit of subsidy is
Rs. 30.0 lakh per project. The financial assistance for
hi-tech cultivation of herbal crops is also covered under
the scheme.

[English]

Investments Potential of
IT Industry in NER

580. SHRI M.K. SUBBA: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:
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(a) whether in a sectoral summit by the DONER
in September this year, an assessment was made about
the investment potential of the IT industry in the North-
East;

(b) if so, the estimated assessment about the
investment made so far in the IT industry in the North-
Eastern Region (NER) and potential for further
investment opportunities in the Region; and

(c) the steps recommended by the sectoral summit
and the response of the Union Government thereto

THE MINISTER OF PANCHAYATIRAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) The 7th Sectoral
Summit of the North Eastern Council was held at
Kohima, Nagaland on 31st July and 1st August 2007
to discuss issues pertaining to 'Information Technology,
IT-enabled services and Telecommunications' in the
NER. In the Summit, it was recognised that the North-
East Region is rich in English-speaking and educated
manpower which forms the backbone of the ITeS-BPO
industry in the country. As the personnel costs of the
IT industry in the rest of the country are going up, the
NER, with comparatively low wages, should be in a
position to attract IT companies. It was also indicated
that the IT industry should take advantage of this highly
talented resource. However, no specific assessment was
made about the investment potential of the IT industry
in the North Eastern Region.

(b) Recognizing the potential of the Region, the
Ministry of Development of North Eastern Region has
entered into a Memorandum of Understanding (MOD)
with Mis National Association of Software and Service
Companies (NASSCOM) for administering the
Assessment of Competence Test for 20,000 under-
graduate youth of the Region. This will be a certification
and benchmarking programme for employmém in the
IT-industry. Rs. 3.5 crore have been sanctioned for this
programme. Besides this, the Ministry of DONER is also
providing funds to the unemployed youth of N.E. States
in 1T skills through the Department of Electronics
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Accreditation to Computer Courses (DOEACC) and other
Govemment institutions. The North Eastern Council, in
the current financial year, has allocated Rs. 7.50 crore
for IT and IT-related services in its budget. It has already
released approximately Rs. 3.10 crore till date.

(c) The following conclusions with regard to the IT
sector were arrived at during the 7th Sectoral Summit:

* The North-East States should endeavour to
develop themselves into preferred IT desti-
nations by creating an enabling environment
with appropriate policy intervention and PPP
models.

¢ The IT industry should not be misled by the
false portrayal of the North-East as a Region
beset with terrorism and insurgency. The fact
is that large swathes of the Region have an
impeccable law and order situation. The Ministry
of DONER and the NE States should take
appropriate measures to dispel such a notion
from the minds of potential investors.

* Quaiity infrastructure should be created to
position the Region as an attractive and viable
destination for the IT industry.

* The States should give the highest importance
to the use of IT to lift the quality of life of their
people, particularly in the rural areas.

* The States should take appropriate measures
for the promotion of local entrepreneurship in
IT. A scholarship-based system of identifying,
nurturing and promoting IT talent should be
introduced.

¢ The North-East Region should position itself to
become the back office fer the Southeast Asian
and East Asian countries.

o The IT industry is likely to have a much lower
attrition rate in the Region as the people are
generally attached to their heritage. The States
and NASSCOM may highlight this crucial
aspect which is becoming a major concem of
the industry.
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e The State Governments are unable to find
resources for running the Community
Information Centres (CICs) and are requesting
the extension of the status-quo for a few more
years. Further, questions were raised regarding
the viability of converting the CICs into
Common Service Centres (CSCs) at many
places. It was agreed that the Department of
Information Technology should take into
account the concems of the states before taking
a final decision.

e The DOEACC, an autonomous society of the
Department of Information Technology, has
centres at Aizawl, Imphal, Tezpur (with
extension centres at Guwahati and Kohima).
Such centres should be established in all the
States of the Region.

* The Government should work towards a One
india Plan for Bandwidth so that the North-East
States do not suffer from this handicap.

e The IT and Higher Education Departments in
the NE States should extend requisite support
to NASSCOM for the NASSCOM Assessment
of Competence in IT Skills. They should remain
fully involved with the whole process since it
has long-telm implications for employment,
training and modification of curriculum. NEC
and North Eastern Regional Educational Council
should sensitize the Vice-Chancellors of
Universities and College Principals for orienting
eligible students towards appearing in the
National Assessment of Competence (NAC).

There is a plan to set up an Indian Institute of
Information Technology (IliT) at Dimapur to cater to the
needs of the North Eastern Region for which the
Govemnment of Nagaland has agreed to provide land.

Multi-Modal Treatment for
Cancer Patients

581. SHRI A.V. BELLARMIN: Wi the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether the Government has received any
proposal from Government of Tamil Nadu for setting up
a multi-modal treatment of Cancer patients in the
Government Medical College Hospital in Kanyakumari;

(b) if so, the details thereof, and

(c) the time by which the proposal is likely to be
cleared?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) A
grant of Rs. 3.00 crore is provided to Government
Medical Colleges/Hospitals for Development of Oncology
Wing under the National Cancer Control Programme. A
proposal seeking financial assistance for Medical College
Hospital in Kanyakumari under the scheme from
Government of Tamil Nadu is yet to be received by
this Ministry.

[Translation]

Construction of Flyover on NH-2
between Delhi and Faridabad

582. SHRI KULDEEP BISHNOI: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) whether the construction work of Badarpur
Flyover on NH-2 between Delhi and Faridabad has been
pending for the last seven years;

(b) it so, the reasons therefor; and

(c) the steps taken by the Government to start the
construction work of this flyover?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHR! K.H. MUNIYAPPA): (a) to (c) The project of
Badarpur flyover was approved by Ministry on
01-03-2005 and by National Highways Authority of india
Board on 12-04-2005. The project is pending for two
and half years as clearances from Delhi Development
Authority (DDA), Delhi Urban Art Commission (DUAC)
and Department of Archeology Government of Delhi took



123  Written Answers

considerable time and could be obtained by NHAI in
July/August 2007. The acceptance of Govemment of
NCT of Delhi on State Support Agreement was received
only in November 2007. NHAI had been vigorously
pursuing the matter with the concerned departments/
agericies for early clearances. Now that the clearances
have been obtained, efforts are being made to expedite
the tendering process and to commence the work early.
Bids for pre-qualification of concessionaires have already
been invited.

[English]

Funds for Strengthening
PR Institutions

583. SHRI BADIGA RAMAKRISHNA:
SHRI L. RAJAGOPAL.:

Will the Minister of PANCHAYATI! RAJ be pleased
to state:

(a) whether the Ministry has made any assessment
that it required Rs. 4,000 crores for strengthening of
PR Institutions in the country;

(b) if so, the details thereof and the status of the
loan disbursed;

(c) whether any assessment has been made as
to how much money is required for development of PR
System in backward districts of the country particularly
in Andhra Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) and (b) The
effective implementation of Panchayati Raj requires that
transfer of powers and responsibilities to Panchayats in
pursuance of the devolution of functions upon them
should be matched by the concomitant transfer of funds
and functionaries so as to ensure the effective
paerformance of the transferred responsibilities. The funds
transferred would include those in respect of schemes
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entrusted to the Panchayats for planning and
implementation, block grants recommended for transfer
to the Panchayats by the Central and State Finance
Commissions and other untied funds. The Ministry has
been pursuing the obtaining of funds through loans and
grants from external agencies in order to strengthen
Panchayati Raj across the country. The Ministry has
adopted a three pronged approach for supplementing
the resources for the strengthening of Panchayati Raj
Institutions:

(i) Funding and technical support for the Panchayat
Empowerment and Accountability incentive Scheme
(PEAIS):

The PEAIS is sought to be implemented across
the country as a national programme through which
States that are able to show better performance in
implementing Panchayati Raj and Panchayats at all
levels that are able to show better performance in
practising transparency and being accountable to
citizens, would receive incentive grants. The performance
of the States and Panchayats would be independently
assessed using a devolution index developed for the
purpose. The PEAIS is envisaged to be Government of
India led funding support, to which the World Bank and
other donors could produce supplementation with
additional funds. World Bank and donor funding will be
subsidiary to GOI funding. The PEAIS was approved for
2006-07 as a Central Sector Scheme for the Ministry of
Panchayati Raj, with a total allocation of Rs. 10 crore. A
proposal for enlarging the financial allocation of the
existing PEAIS to about Rs. 4000 crore through obtaining
funds from Central budgetary resources as well as the
World Bank is under preparation.

(il) States-specific budgetary and technical support
for institutional strengthening and capacity building
of Panchayats:

The Ministry of Panchayati Raj is lending its support
to proposals sent by States for fully implementing the
empowerment and strengthening of Panchayats. A State
specific project for Panchayat strengthening is under
implementation in Karnataka. Proposals received from
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Kerala, West Bengal and Bihar have been formalily
forwarded to the World Bank and details of such State-
specific projects for these States are now being worked
out.

(ill) Technical Assistance:

The Ministry has obtained approval for securing
technical assistance from the World Bank, for Panchayati
Raj related institutional reforms and action research.

(c) and (d) The requirement of funds for
Panchayats in backward districts of the country including
those in Andhra Pradesh would depend upon the extent
of devolution of functions to the Panchayats under the
relevant Panchayati Raj Legislation and the activity
mapping undertaken by the State concerned. Devolution
of funds would also necessitate that each State
Government includes a PRI component in its State
budget, which indicates the allocation of funds to the
Panchayats to match legislative devolution and activity
mapping. Andhra Pradesh had committed that it would
create a Panchayat sector in its budget in the financial
year 2006-07 in the joint statement of conclusions signed
between the Chief Minister and the Union Minister of
Panchayati Raj in Aprit 2006. The State has so far not
undertaken this exercise.

The PEAIS scheme envisages that all States,
including Andhra Pradesh would be eligible to receive
funds under it, if it shows progress in respect of the
criteria stated out in the devolution index.

Construction of CGHS Dispensary

584. SHRI K.S. RAO:
SHRI N. JANARDHANA REDDY:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply given to USQ
No. 4607 dated May 9, 2007 regarding construction of
new CGHS dispensaries and to state:

(a) whether the construction of some CGHS
dispensaries which were suspended due to resource
crunch in 2006-07 has been taken up,
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(b) if not, the reasons therefor;

(c) the funds sanctioned for 2007-08 and released
so far towards the construction of these dispensaries
(dispensary-wise); and

(d) the dates fixed for completion of this project
(dispensary-wise) alongwith the dates by which these
dispensaries are likely to be functional?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes, Sir.

(b) Does not arise.

(c) An amount of Rs. 500.00 lakh has been
sanctioned under Major Head-4210-Capital Outiay on
Medical and Public Health. Out of this amount, the
dispensary-wise funds released for construction of
building is as under.—

(i) Shalimar Bagh Rs. 80.00 lakh

(ii) Yojana Vihar, Dilshad Rs.128.75 lakh
Garden, watch and ward

etc.

(d) CPWD has estimated that the construction
could be completed 18 months after approvals from all
sources are received.

Funds Provided to NGOs through
Centrally Sponsored Schemes

585. PROF. M. RAMADASS:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the details of the centrally sponsored schemes
for Union Territories;

{(b) the details of the funds sanctioned to the Union
Territory of Pondicherry through centrally sponsored
schemes during the last three years, year-wise;

(c) whether the funds are also being provided to
the Non-Govemmental Organisations for carrying out
centrally sponsored schemes:
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(d) it so, the details of the amount released to the
Non-Governmental Organisations in the Union Territory
of Pondicherry during the same period alongwith the
name of the Non-Governmental Organisations;

(e) whether the progress of the work made by
these NGOs have been monitored by the Government:

(f) if so, the details of the works carried out by
these NGOs:

(g) whether some NGOs have been found to be
committing frauds,; and

(h) if so, the details thereof?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) The National
Service Scheme (NSS) is the Centrally Sponsored
Scheme of this Ministry under which two types of
programmes are conducted namely (i) Regular Activities
and (ii) Special Camping Programme. Under Regular
Activities, students are expected to work as volunteers
for 2 years. rendering community service for a minimum
of 120 hours per annum. A camp of 10 days' duration
is conducted every year in the adopted villages on a
specific theme under Special Camping Programme.

(b) Funds sanctioned to the Union Territory of
Puducherry (Pondicherry) under the Centrally Sponsored
Scheme of NSS during the last three years are as
under:—

Year Regular Activities Special Camp
2004-2005 Rs. 6,91,554.00 Rs. 7,21,875.00
2005-2006 Rs. 11,05,704.00 Rs. 10,50,000.00
2006-2007 Rs. 2.90,000.00 —

(<) No. Sir.

(d) to (h) Do not arise.
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National Urban Health Mission (NUHM)

586. SHRI L. RAJAGOPAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to set up a
National Urban Health Mission (NUHM) on the lines of
NRHM;

(b) if so, the aims and objectives of NUHM;

(c) whether any citiestowns have been identified
under NUHM on pilot basis; and

(d) if so, the details of cities/towns identified in the
country, especially in Andhra Pradesh?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes, Sir.

(b) To address the health concems of urban poor
specially those residing in slums of towns/cities with
population of 1 lakh and above.

(c) No, Sir.

(d) Does not arise.

Strengthening of Panchayati Raj

587. SHRI SANAT KUMAR MANDAL: Will the
Minister of PANCHAYATI RAJ be pleased to state:

(a) whether the Government is contemplating to
grant more powers to Gram Pradhans for strengthening
the Panchayati Raj Institutions in the country;

(b) if so, the details thereof;

(c) whether Government is considering to provide
"Gram Pradhan Nidhi* for Gram Pradhans for the
development of villages on the lines of "MPLADS";

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the other steps being taken to strengthen the
Panchayati Raj Institutions in the country?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
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OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MAN! SHANKAR AIYAR): (a) No Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

(e) and (f) The full details of the steps taken to
strangthen Panchayati Raj in the country are to be found
in the three-volume, + 2500 page report—The State of
the Panchayats—A Mid-term Review and Appraisal
placed on the Table of both Houses of Parliament in
23 November 2006. The Institute of Rural Management
at Anand (IRMA) have now been commissioned to
undertake an independent evaluation and their Report
is expected by the first quarter of next year.

Panchayati Raj Institutions can only be strengthe-
ned through the actual transfer of the functions devolved
upon them in the State Panchayati Raj Acts with the
concomitant transfer of funds and functionaries to
perform these functions. The basic constitutional
objective of empowerment of Panchayati Raj Institutions
is to enable them to function as institutions of self-
government. Article 243 G of the Constitution provides
for devolution of powers and responsibilities upon
Panchayats at the appropriate level, subject to such
conditions as may be specified therein, with respect to—

(a) the preparation of plans for economic develop-
ment and social justice;

(b) the implementation of schemes for economic
development and social justice as may be
entrusted to them including those in relation to
the matters listed in the Eleventh Schedule.

However effective devolution to Panchayats
requires that they function democratically. The emphasis,
therefore, is on the strengthening of Panchayats as
ingtitutions as a whole, rather than on the empowerment
of the chairperson alone. Therefore empowerment of
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Panchayats should be accompanied by institutionalizing
their democratic functioning.

In order to evolve a national consensus on the
strengthening of Panchayati Raj, the Ministry of
Panchayati Raj convened Seven Round Tables of State
Panchayati Raj Ministers with the Union Minister for
Panchayati Raj between July and December 2004. The
Round Tables identified through consensus, the effective
devolution of functions, finances and functionaries to the
Panchayats as a key priority in Panchayati Raj reform.
The Second Round table held at Mysore resolved that
for the effective implementation of entrusted schemes,
Chairpersons must act as Chairpersons-in-council.
Subject-related Standing Committees of the Panchayat
must be activated so that all elected members of the
Panchayat participate in managing all aspects of
implementation, from conception to approval, from the
calling of tenders to the finalization of vendors and from
supervision of on-going works to certifying the issue of
utilization certificates. The Gram Sabha should be
involved in every stage of the process. These steps
would facilitate participative decision-making and instill
a sense of collective responsibility in the Panchayat.

The Constitution empowers State legislatures to
authorize the Panchayats to levy and collect taxes and
for making grants-in-aid to Panchayats from the
Consolidated Fund of the States. It also mandates that
States shall set up State Finance Commissions to review
the financial position of the Panchayats land make
recommendations on the distribution of tax proceeds
between the State and the Panchayats. In furtherance
of these Constitutional provisions, the endeavor of the
Ministry of Panchayati Raj is to ensure that funds are
devolved to Panchayats in a largely untied fashion, to
match the devolution of activities to them. Fund transfers
to Panchayats should be without delay or diversion,
through providing a separate Panchayat sector window,
in the budgets of State Governments. Such funds would
be utilized in accordance with the collective and
participative decisions of the Panchayat concerned as
a whole and not be exclusively placed with the Gram
Pradhans of the Panchayats.
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The Ministry of Panchayati Raj is continuously and
closely engaging with the Central Ministries administering
the Centrally Sponsored Schemes to ensure that definite
roles are assigned to Panchayats at all levels in
implementing these schemes. The Ministry has also
been holding workshops and conferences in
collaboration with Planning Commission to ensure that
Planning by all three levels of Panchayats becomes the
core of district planning. The Backward Regions Grant
Fund programme is implemented on the basis of
participative plans prepared from the Grass roots level
upwards by the Panchayats at all levels and Urban Local
bodies in urban areas, which are then consolidated by
the District Planning Committee into the draft
development plan of the district.

(Translation]

Setting Up of Community
Health Centres

588 SHRI RAMPAL SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government provides financial
assistance for setting up of a Community Health
Centre for the population of one lakh as per Indian
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Public Healih Standard under National Rural Health
Mission;

(b) if so, the details thereof;

(c) whether the Government has released the fund
to the States in this regard;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Under National Rural Health Mission (NRHM), it is
envisaged to set up Community Health Centres (CHCs),
phase-wise, as per 2001 population. The population
norm followed is 1,20,000 for plain areas and 80,000
for hillyAribal/difficult areas. State/UT Governments are
required to incorporate their requirement of funds for
up-gradation/setting up of CHCs in their annual
Programme Implementation Plan under NRHM.

(c) to (e) Funds out of State Health Plan Outlay
are utilized, inter-alia, for setting ujp of CHCs by the
State/UT Governments. State-wise allocation and
expenditure of the Outlay during 10th Plan is given in
the enclosed Statement.
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[English]
Extension of National Waterways

589. SHRI P. RAJENDRAN: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Extension of National Waterways-3 is
under the consideration of the Union Government;

(b) if so, the details thereof;

(c) whether the Government of Kerala has submitted
any proposal/suggestion for development of “Smart
Waterways"; and

{d) it so, details thereof?

THE MINISTER OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
to (d) Kottapuram-Kollam stretch of the West Coast Canal
alongwith Champakara canal and Udyogmandal canal
were declared as a national waterway (NW-3) in 1992.
A proposal for upgradation of Kollam-Kovalam and
Kottapuram-Kasargode stretches of West Coast Canal
as National Waterway (as extension of National Waterway
No. 3) was formulated by inland Waterways Authority of
India. However, it was decided that the proposed
extension of NW-3 beyond Kottapuram in North and
Kollam in South should be considered after the existing
National Waterway No. 3 is made fully functional.

In a Memorandum submitted by the Chief Minister
of Kerala to the Hon'ble Prime Minister in August, 2005,
ten ‘Missions' presented by the Hon'ble President during
his address to the State Assembly were mentioned.
One of these 'Missions' was 'Smart inland waterways'.
The components suggested under ‘Smart inland
Waterways' are mentioned in the Statement. Under this
Mission most of the action is to be taken by the State
Government. The component which relates to Central
Government is about the upgradation of Kollam-
Kovalam and ft.ottapuram-Kasargode stretches of West
Coast Canal as National Waterway. As stated in
preceding ‘paragraph. extension of NW-3 may be
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considered once the existing National Waterway
becomes fully operational.

Statement

Important Components of ‘Smart Inland Waterways'

o Upgradation of Kollam-Kovalam and Kotta-
puram-Kasargode stretches of West Coast Canal
as National Waterway and establishing smart
waterway network from Thiruvananthapuram to
Kasargode.

o Making full use of existing canals and river
systems for transportation, commerce and
tourism.

0 Modem boats and barges etc suitable for Kerala
conditions—tie up with international institutions
for latest design and construction technologies—
the Kerala State Council for Science and
Technology would need to take the lead.

o Navigational aids, controls, regulations.
o Jetties and landing stations.
o Satfety related infrastructure.

o Environmental protection and waster disposal—
setup mechanism to ensure the environmental
quality standards of the waterways.

o Adoption of fast track mode of land acquisition.

o Speed up the inland waterway component of
the World Bank supported KSTP project.

o Develop synergies with Tourist Development
focusing on cruises and facilities on bank.

o Develop a symbiotic relationship with traditional
fisherman so that their legitimate 'interests are
protected.

o Follow a two stage approach with the first stage
making the existing canals fully functional and
the second stage up grading the existing
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waterways and filling up gaps to achieve
national and international standards.

o Establishing a regulatory authority network of
expert institutions like NATPAC, CWRDM and
CESS to provide R and D and technical backup.

o Follow the empowered committee approach for
project approval and impiementation.

Tiger Conservation and Protection

590. SHR! MILIND DEORA: Will the PRIME
MINITER be pleased to state:

(a) whether the Government has sanctioned Rs. 4
crore for Tiger conservation alongwith setting up of Tiger
Protection Forces;

(b) it so, the details thereof;

(c) the manner in which the amount will be spent;
and

(d) the extent to which the Tiger Reserves have
been able to provide protection to the Big cat and
prevent them from falling prey to the poachers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) and (b) Yes Sir. Additional funding
support to the tune of Rs. 409.90 lakhs has been
provided to 17 Tiger Reserves for deployment of Tiger,
Protection Force under the Centrally Sponsored Scheme
of “Project Tiger" during current financial year.

(c) and (d) The Tiger Protection Force is being
created for strengthening of field protection. The said
Force would comprise of ex-army personnel and local
people. The professional expertise of ex-ammy personnel,
and knowledge of the tract available with the local
people would complement the efforts of the fieid staff
to strengthen protection. The recent All india tiger
estimation figures relating four States indicate that the
status of tiger in tiger reserves does not show a

significant change.
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[Translation]

Ban on Manufacturers of
Spurious Drugs

591. SHRI HANSRAJ G. AHIR:
SHRI M. SREENIVASULU REDDY:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government has conducted any
study in regard to trading of spurious drugs in the
country;

(b) if so, the details thereof;

(c) whether the Government proposes to ban the
manufacturers of spurious drugs; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Sir, However, 2 pilot exercises have evaluated the extent
of counterfeit drugs in the country—one by the office of
Deputy Drugs Controller, [DDC (1)}, Westem Zone and
the other is by an independent forum known as
SEARPharm on “Extent of spurious (counterfeit)
medicines in India” which is still under progress.

in the study conducted by DDC (1)—Waest Zone,
samples were drawn from brands alleged to be
counterfeited from the States located in the Western
Region. A total of 3246 samples were drawn in the
exercise. The results of samples tested revealed 5 as
counterfeit and 2 not complying to the standards
(counterfeit drugs do comply with standards).

The survey carried out by SEARPharm hag
collected 10743 samples of 56 brands from 15 states.
The extent of suspected counterfeiting is 3.1%. The
percentage of substandard drugs is 0.3%.

Drugs Inspectors appointed by the State
Governments also carry out regular sampling of drugs
from various places to assess the quality of drugs
moving in the market. As per information available from
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State Drugs Control Organizations 0.288%, 0.292% and
0.267% of samples were reported to be spurious during
the years 2003-04, 2004-05 and 2005-06 respectively.

(c) and (d) All manufacturing and sale of drugs is
controlled under the various provisions of Drugs and
Cosmetics Act and Rules thereunder. The manufacture
of spurious drugs is a clandestine activity generally
indulged in by unlicensed manufacturers and when they
are detected, action is taken as per law.

A bill has already been introduced in the
Parliament to provide stricter penalties, provision for
special courts for sppedy trial of drug related offences,
compounding offences authorizing the Police also to file
prosecution for drugs related offences and making all
such offences cognizable and non-bailable.

[English]

Recruitment of Personnel on
Contract Basis

592. DR. M. JAGANNATH: Will the PRIME
MINISTER be pleased to state:

(a) whether several Departments/Agencies and
Central Public Sector Enterprises have personnel on
contract basis in different posts/grades;

(b) if so, the details thereof;

(c) whether the policy of reservation is not applicable
in respect of appointments made on contract basis;

(d) if so, the steps taken or proposed to be taken
in this regard;

(e) whether the Government proposes to bring
forward a legislation to provide job reservation to SCs/
STs in contract appointments made by Government
Departments/Public Sector Enterprises; and .

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) Information is not centrally
maintained.

(c) to (f) Reservation to SCs and STs in services
is provided when the appointments are made by direct
recruitment or promotion. It appointments made to any
grade have all the ingredients of direct recruitment,
policy of reservation would apply even if the appointment
is termed as on contract basis.

Indian Workers in Gulf

593. SHRI NIKHIL KUMAR:
SHRI SUBHASH MAHARIA:
PROF. RASA SINGH RAWAT:
SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether Indian workers employed in the Guif
countries feel insecure as reported in “The Times of
India” dated November 5, 2007;

(b) if so, the details thereof,

(c) whether the Govemment proposes to sign a
contract with Qatar and other Gulf countries regarding
labour laws in the near future; and

(d) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHR! VAYALAR RAVI): (a) and (b) No, Sir.

However, there were two recent incidents in UAE
where about 4300 workers of Pauling Middle East
Company on 28-10-2007 and about 35,000 workers of
Arabtec Construction Company on 1-11-2007, had gone
on strike demanding increase in salary etc. Such
instances are rare in UAE. However, on the intervention
of the Indian Mission, the problem has been resolved.
In respect of Pauling Middie East Company except 1569
workers of many nationalities, who were detained for
indulging in violence, all others were released. Of these

. ;
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159 detained, 90 were Indians, all of whom have since
been deported to India. In respect of Arabtec Company
all the workers have gone back to work with the
intervention of the Indian Mission and the local
Govemment except 500 workers of many nationalities
who were detained for various reasons.

(c) and (d) In December, 2006 the Government
signed an MOU with the United Arab Emirates and in
April, 2007 with Kuwait. An additional Protocol with Qatar
to update the 1985 agreement was signed on 20th
November, 2007. MOU with Malaysia has been initialed.
Efforts are on to sign MOU with Saudi Arabia, Bahrain,
and Yemen. Negotiations have been completed with
Oman.

[Translation]

Global Study on Indian Rivers

594. DR. DHIRENDRA AGARWAL:

SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the PRIME MINISTER be pleased to state:

(a) whether World Wildlife Fund has conducted
global study in regard to Indian rivers and has expressed
concern on the process of drying of these rivers;

(b) if so, the details thereof and the reaction of
the Government thereto;

(c) the steps taken in this regard by the Govemment
so far; and

(d) the success achieved by the Govemment as a
result thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) In a report entitied "World's top
10 rivers at risk®", the World Wildlife Fund, an
Intemational Non-Govemment Organisation (NGO), has
listed the river Ganga as one of the World's ten rivers
facing risk. The Central Government is not aware of
the data-base and the methodology adopted by the said
NGO for making this Report. The report profiles the
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biodiversity of river Ganga, and perceives over extraction
of water for agriculture and excessive water diversions
affecting natural flows as major threats tc the river. The
Report does not consider other Indian rivers as facing
danger of getting dried up.

(c) and (d) The flows of river Ganga are being
monitored by Central Water Commission (CWC) under
the Ministry of Water Resources at various places on
regular basis. There is no apparent reduction in the
available water in river Ganga at its terminal point at
Farakka Barrage even during the critical season. The
CWC has formulated a Plan for water resources
development in the country that envisages inter-linking
of rivers for transfer of water from surplus basins to
water deficit basins for optimum utilization of water in
the country. Under the National River Conservation Plan
of the Ministry of Environment and Forests, various
works are undertaken for poliution abatement in major
rivers including Ganga through interception and diversion
of sewage for its treatment and construction of Sewage
Treatment Plants and Low Cost Sanitation. The National
Environment Policy, 2006 also advocates an integrated
approach for management of river basins by the
concerned river authorities, ensuring maintenance of
adequate flows, adherence to water quality standards
throughout their course in all seasons and protection of
land resources.

Review of National Mental
Health Programme

595. SHRI KAILASH NATH SINGH YADAV: Will
the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether the Union Government proposes to
review the contents of the National Mental Health

Programme;
(b) if so, the details thereof;

(c) the steps taken or proposed to be taken to
post more psychiatrists in the hospitals to provide better
care facilities to the patients; and

(d) the patient-psychiatrists ratio in the country at
present?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Yes, Sir. The Government proposes to re-strategise the
National Mental Health Programme in 11th Five Year
Plan to cover the areas of suicide prevention, stress
management, school mental health etc. and a!so to
create infrastructure for production of quality manpower/
training of personnel etc. for effective delivery of mental
health services.

(c) and (d) capita practicing psychiatrists work out
to 1 Psychiatrist per 4,50,000 population approximately,
as assessed during the mental health resources survey
carried out in May, 2002. The shortage of psychiatrists
and mental health professional is being -addressed in
the re-strategised National Mental Health Programme
for the 11th Five Year Plan by having short-term training
for general health care personnel. Also more teaching
institutes on the pattern of NIMHANS are being planned
at regional level so that adequate number ot
psychiatrists is available.

[English]

Negligence by Doctors

596. SHRI RAGHUNATH JHA:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a number of cases have surfaced
pointing to the negligence of the doctor at the time of
operation in Government hospitals in Delhi;

(b) if so, the details thereof;

(c) the action taken against the guilty doctors for
their negligence; and

(d) the steps taken by the Government to check
recurrence of such incide_nts in future?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOQSS): (a) to (d) In
so far as three Central Government Hospitals viz.
Safdarjung, @r. RML Mospital and Lady Hardinge
Medical Coliege and Smt. S.K. Hospital are concemed,
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no case of negligence of doctors at the time of operation
has been established. However, all preventive measures
are taken to ensure that all the Doctors/technicians in
the Operation Theatre are always alert to avoid any
negligence.

Indo-Afghanistan Agreement on
Health Care and Medicine

597. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether India and Afghanistan have entered
into any agreement in the field of Healthcare and
Medicine;

(b) if so, the details thereof;

(c) the details of the expenditure incurred by the
Government in the said project so far; and

(d) the details of progress made so far in this
regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d)
An Agreement on cooperation in the field of healthcare
and medical science was signed between the Republic
of India and the Islamic Republic of Afghanistan on 28th
August, 2005. Under this Agreement, the areas of
cooperation, -inter-alia, include, Family Welfare, Public
Health and Nutrition, Communicable Diseases, Medical
Research, Indigénogs Systems of Medicine, Medical
Equipment and Pharmaceutical Products, Hospital
Management and Nursing and Midwifery. As provided
in the Agreement, a Working Group from the Indian side
has been constituted to further elaborate the details of
cooperation and to oversee its implomantation.

[Translation]

Closure of Nuclear Power
Generation Units

598. SHRI RAMJI LAL SUMAN:
* DR. CHINTA MOHAN:
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SHRI BALASHOWRY VALLABHANENI:
PROF. RASA SINGH RAWAT:

Will the PRIME MINISTER be pieased to state:

(a) whether the Nuclear Power Corporation of india
has shut down certain units of the atomic power plants
and stopped generation of nuclear power in the country;

(b) it so, the details thereof including names of
such units/plants and the reasons therefor; and

(c) the time by which these units/plants are likely
to commence their operation?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Nuclear Power Corporation of India has 16 nuclear
power reactors (4020 MWe) in operation. Out of these
3 reactors (640 MWe) are currently under shut down.

(b) Narora Atomic Power Station-Unit 1 (NAPS-1)
(220 MWe) is under shut down for En-mass Coolant
Channel Replacement, Rajasthan Atomic Power Station-
Unit 2 (RAPS-2) (200 MWe) is shut down for feeder
replacement and Kaiga Generating Station-Unit 3 (KGS-
3) (220 MWe) is shut down for generator maintenance
jobs.

(c) The expected time for commencement of
operations is: '

NAPS-1 Dec 2007

RAPS-2 Jun 2008

KGS-3 Jan 2008
[English]

Polluting City

589. DR. ARUN KUMAR SARMA: Will the PRIME
MINISTER be pieased to state:

(a) whether Guwahati City has emerged as the
most polluting city in theq country;

(b) if 80, the reasons therefor; and
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(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The levels of the Respirable
Suspended Particulate Matter (RSPM) in ambient air is
one of the indicators of air poliution in the cities. Even
though, the monitored ambient air quality data in
Guwabhati indicates that it is not the most polluted city
in the country, the Assam Pollution Control Board has
initiated various steps to abate the pollution, which inter-
alia include regular monitoring of air and water quality
at number of locations, installation of poliution control
devices by the industry, organizing camps for free
poliution check for vehicles to lessen the pollution load
from the vehicles etc.

[Translation)

Setting Up of Primary Health Centres in
Backward Villages

600. SHR! SUBHASH SURESHCHANDRA
DESHMUKH:

SHRI RAMDAS ATHAWALE:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Union Government proposes to set
up Primary Health Centres/Family Welfare Centres in
all the villages, particularly backward villages of the

country,;

(b) if so, number of the villages where Primary
Health Centres have not been set up so far, State-wise;

(c) the funds provided by the Union Government
for setting up of new Primary Health Centres as on date,
during ‘each of the last three years and current year,
State-wise; and

(d) the number of Primary Health Centres targeted
to be set up during the next financial year and the funds

allocated for this purpose?

THE MINISTER OF HEALTH AND FAMILY

’
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WELFARE (DR. ANBUMANI RAMADOSS): (a) Under
National Rural Health mission, it is envisaged to set up
Sub-centres, Primary Health Centres (PHCs) as per
2001 population norms. The population norm/followed
is 30,000 populatin in general areas and 20,000 in tribal/
hilly/desert areas.

(b) As against the requirement of 26022 PHCs,
22669 PHCs are functioning in the country at present
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with shortfall of 4803 PHCs as per 2001 Population
norms as on March, 2006. State/Ut-wise status of
shortfall is given in the enclosed Statement-I.

(c) and (d) Funds out of Health State Pian Outlays
are utilized, inter-alia, for setting up of PHCs by the
State/UT Governments. State-wise allocation and
expenditure of the Health Outlay is given in the enclosed
Statement-|l.

Statement-|

Shortfall in Primary Health Centres (PHCSs) as per 2001 Population in India (as on March, 2006)

Sl. State/UT Total Tribal PHCs
No. Population in Population in
Rural Areas Rural Areas R P S
) 1 2 3 4 5 6 K4
1. Andhra Pradesh 55401067 4646923 1924 1570 354
2. Arunachal Pradesh 870087 606278 39 85 *
3. Assam 23216288 3154546 826 610 216
4. Bihar 74316709 717702 2489 1641 348
5. Chhattisgarh - 16648056 6264835 659 518 141
6. Goa “ 677091 190 22 19 3
7. Guijarat 31740767 6866637 1172 1072 100
6. Haryana 15029260 0 500 408 92
9. Himachal Pradesh 5482319 237080 186 439 .
10. Jammu and kashmir 7627062 1054488 271 374 N
11. Jharkhand 20952088 6500014 806 330 476
12. Kamataka 34889633 2934530 1211 1679 *
13. Kerala 23574449 350019 791 909 .
14. Madhya Pradesh 44380878 11446448 1670 1182 478
55777647 7486537 1984 1800 184

15. Maharashtra
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1 2 3 4 5 6 K4
16. Manipur 1590820 705912 64 72 .
17. Meghalaya 1864711 1682670 99 101 .
18. Mizoram 447567 430883 22 57 .
19. Nagaland 1647249 1544022 80 84 .
20. Orissa 31287422 7698358 171 1279 .
21. Punjab 16096488 0 536 484 52
22. Rajasthan 43292813 6717810 1555 1713 y
23. Sikkim 480981 101909 17 24 ‘
24. Tamil Nadu 34921681 551143 1173 1252 .
25. Tripura 2653453 967997 104 73 31
26. Uttaranchal 8310275 240209 214 222 .
27. Uttar Pradesh 131658339 95828 4390 3660 730
28. West Bengal 57748946 4136366 1993 922 1071
29. Andaman and Nicobar 239954 28456 8 20 .

islands

30. Chandigarh 92120 0 3 0 3
31. Dadra and Nagar Haveli 170027 127410 7 6 1
32. Daman and Diu 100856 11188 3 3 0
33. Delhi 944727 0 31 8 23
34. Lakshadweep 33683 32209 1 4 .
35. Pondicherry 325726 0 10 39 *

india 742490639 77338597 26022 22669 4803

Notes: The requirement is calculated on the basis of final total and tribal population of Census, 2001 in rural areas using the
prescribed norms. Al india shortfall is derived by adding slate-wise figures of shortfall ignoring the existing surplus in some

of the states.
R: Required; ‘ P: In Position; S: Shorrfall; * Surplus
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[English]

increasing Cases of Arthritis and
Osteoporosis

601. SHRI UDAY SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the cases of Arthritis and Osteoporosis
diseases are increasing in the country;

(b) it so, the details thereof;

(c) whether any survey has been conducted to
ascertain the exact number of persons affected by such
diseases;

(d) if so, the outcome thereof;

(e) whether the Govermment proposes to provide
special treatment to such patients in Government
hospital/Dispensaries; and

(f) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d)
As per information received from Indian Council of
Medical Research, there is no time trend data available
in the country to show that the cases of arthritis and
osteoporosis are increasing. However, the increase in
longevity in life span is expected to increase the cases
of musculoskeletal disorders including arthritis and
osteoporosis. The ICMR has injtiated ‘recently a
multicentric task force project to étudy the magnitude
and impact assessment of selected musculoskeletal
disorders in adults in the community with a focus on
osteoparthritis, rheumatoid arthritis and spinal disorders.

(e) and (f) All facilities to treat the patients of
arthritis and osteoporosis diseases are available in the
Safdarjang Hospital and Ram Manohar Lohia Hospital
with adequate infrastructure.

Declining Popuiation of Tigers

602. SHRI NAVJOT SINGH SIDHU:
SHRI MAHAVIR BHAGORA:
SHRI K.S. RAO:

KARTIKA 30, 1929 (SAKA)
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Will the PRIME MINISTER be pleased to state the
details of tiger population in the country during the last
three years and the current year till date, State-wise,
project-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): The All India estimation of tiger is carried
out once in every four years. The State-wise and
reserve-wise tiger estimation figures pertaining to the
last such estimation, as received from States, are given
in the enclosed Statement-l and !I. The All India
estimation of tiger using the refined methodology as
approved by the Tiger Task Force is ongoing.

Statement-|

Popuilation of Tigers in the Country as
Reported by the States g

2001-02**

Sl. Name of the State

No.

1 2 3
1. Andhra Pradesh 192
2. Arunachal Pradesh ‘ 61***
3. Assam 354
4. Bihar 76
§. Chhattisgarh 227
6. Delhi Nil
7. Goa 5
,8.  Gujarat Nil
9. Haryana Nil
10. Himachal Pradesh Nil
11.  Jammu and Kashmir NH
12. Jharkhand - 34
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1 2 3 1 2 3
13. Karnataka 401 25. Tamil Nadu &0
14. Kerala 7 26. Tripura NR
15. Madhya Pradesh 710 27. Uttaranchal 251
16. Maharashtra 238 28. Uttar Pradesh 284
17. Manipur Nil 29. West Bengal 349
18. Meghalaya 47

‘ Total 3642
19. Mizoram 28
20. Nagaland 2 NR-Not reported by State.
21. Orissa 173 * Tiger census was not carried out.
22 Punjab Nil Under compliation/vetting
*** Only for Namdapha Tiger Reserve.

. jasth .
23. Rajasthan 58 *+*+ Figures included in undivided State.
24.  Sikkim NR A Entire state not covered.

Statement-li

Population of Tiger in the Reserves as Reported by the Statres

SI. No. Name of Reserve 2001-02
1, Bandipur (Karnataka) 82
2. Bandhavgarh (Madhya Pradesh) 56
3. Bhadra (Kamataka) 35
4 Bori-Satpura-Pachmari (Madhya Pradesh) 35
5. Buxa (West Bengal) 31
6. Corbett (Uttar Pradesh) 137
7. Dampha (Mizoram) 4
8. Dudhwa (Uttar Pradesh) 76\‘
9. Indravati (Madhya Pradesh) 29

10. Kanha (Madhya Pradesh) 127

11. Kalakad (Tamil Nadu) 27
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Si. No. Name of Reserve 2001-02
12. Manas (Assam) 65*
13. Meighat (Maharashtra) 73
14. Nagarjunasagar (Andhra Pradesh) 67
15. Namdhapa (Arunachal Pradesh) 61
16. Nameri (Assam) 26
17. Pakhui (Arunachal Pradesh) —
18. Palamau (Bihar) 32
19. Panna (Madhya Pradesh) 31
20. Periyar (Kerala) 36
21, Pench (Madhya Pradesh) 40
22, Pench (Maharashtra) 14
23. Ranthombore (Rajasthan) 35
24, Sariska (Rajasthan) 22
25. Similipe! (Orissa) 99
26. Sunderbans (West Bengal) 245
27. Tadoba (Maharashtra) 38
28. Vaimiki (Bihar) 53

Total 1576
*Under compilation/vetting N.R.-Not reported by the State

Measure for Safety of Tigers

603. SHRI SURESH ANGAD!:
SHRI JASUBHAI DHANABHAI BARAD:

Will the PRIME MINISTER be pleased to state:

(a) whether two tigers were found dead in the Jim
Corbett National Park recently;

(b) #f 30, whether the Govemment has conducted
any inquiry into the matter;

(c) it so, the outcome thereot, and

(d) the steps taken by the Govemment for the
safety of tigers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR!I S.
REGUPATHY): (a) to (c) Yes Sir. Mortality of a tigress
and a tiger on 31-10-2007 and 1-11-2007 respectively
has been reported. The State authorities have taken
action for investigating the cause of death.

4
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(d) Steps taken by the Govemment of India for
conservation of wild animals including tigers are given
in the enclosed Statement.

Statement

The steps taken by the Government for conservation
of wild tigers are as below:—

Legal steps

1.

Amendment of the Wild Life (Protection) Act,
1972 for providing enabling provisions for
constiwtion of the National Tiger Conservation
Authority and the Tiger and Other Endangered
Species Crime Control Bureau. The punishment
in cases of offence within a tiger reserve has
been enhanced. The Act also provides for
forfeiture of any equipment, vehicle or weapon
that has been used for committing any wild life
oftence.

Administrative steps

2. Strengthening of antipoaching activities,

including special strategy for monsoon
patrolling, by providing funding support to Tiger
Reserve States, as proposed by them, for
deployment of antipoaching squads involving
ex-army personnel/home guards, apart from
workforce comprising of local people, in addition
to strengthening of communication/wireless
facilities.

Constitution of the National Tiger Conservation
Authority with effect from 4-09-2006, for
strengthening tiger conservation by, inter alia,
ensuring normative standards in tiger reserve
management, preparation of reserve specitic
tiger conservation plan, laying down annual/
audit report before Parliament, constituting State
level Steering Committees under the Chairman-
ship of Chief Ministers and establishment of
Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and
Other Endangered Species Crime Control

NOVEMBER 21, 2007
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Bureau (Wildlife Crime Control Bureau) with
effect from 6-6-2007 comprising of officers from
Police, Forest, Customs and other enforcement
agencies to effectively control illegal trade in
wildlife.

In principle approval accorded for declaring
eight new Tiger Reserves.

Financial steps

6.

Financial and technical help is provided to the
States under various Centrally Sponsored
Schemes, viz. Project Tiger and Deveiopment
of National Parks and Sanctuaries for
enhancing the capacity and infrastructure of the
States for providing effective protection to wild
animals.

international Cooperation

7.

India has a Memorandum of Understanding with
Nepal on controlling trans-boundary illegal trade
in wildlife and conservation, apart from a
protocol on tiger conservation with China.

A Global Tiger Forum of Tiger Range Countries
has been created for addressing intemational
issues related to tiger conservation.

During the 14th meeting of the Conference of
Parties to CITES, which was held from 3rd to
15th June, 2007 at The Hague, India
introduced a resolution along with China, Nepal
and the Russian Federation, which contains
directions to Parties with operations breeding
tigers on a commercial scale, for restricting
such captive populations to a level supportive
only to conserving wild tigers.. The resolution
was adopted with minor amendments. Further,
Iindia made an intervention appealing to China
to phase out tiger farming, and eliminate
stockpiles of Asian big cats body parts and
derivatives. The importance of continuing the
ban on trade of body parts of tigers was
emphasized.
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[Translation]

Contaminated Polio Vaccines

604. SHRI AJIT JOGI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the presence of insects in vaccines
meant for Polio eradication programme has been
confirmed;

(b) the States where such type of vaccines have
been distributed; and

(c) the steps taken/proposed to be taken by the
Govemment in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes Sir.
In certain isolated case ego Batch No. K042
manufactured by M/s Bharat iImmunologicals and
Biologicals Corporation Limited (BIBCOL), Bulandshahar
(Uttar Pradesh) during February 2005.

(b) The vaccine was distributed to Punjab during
March 2005. The State reported about insect like thing
in the vaccine vial on April 2006.

(c) The consignee was asked immediately to stop
the use of Oral Polio Vaccine of Batch No. K-042.

() The samples was sent to Central Drugs
Laboratory (CDL), Kasauli and was reported as
substandard quality since an insect was
observed on physical examination micro-

‘scopically and visually.

(i) At the time of grant and renewal of
manufacturing license, team comprising of State
and Central Drugs Control officer along with an
expert from CDL. Kasauli carry out an in-depth
inspection and based on their observations and
recommendations, State Licensing Authority
grants/renews the license after obtaining the
necessary approval from Central Licensing

Approving Authority (CLAA).
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[English]

Setting Up of Regional Cancer
Centre at Shillong

605. SHRI NARAHARI MAHATO: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether construction work of the Regional
Cancer Centre at the North Eastern Indira Gandhi
Regional Institute of Health and Medical Sciences,
Shillong has started;

(b) if so, the details thereof;

(c) the number of beds for which provision has
been made in this centre and the progress made in
this regard alongwith the number of beds provided at
present;

(d) the budget allocation for it alongwith the details
of budget allocation and expenditure during the last three
years;

(e) whether construction work has been completed
and equipment have been procured; and

(f) the time by which the work is likely to be
completed?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, the
project for construction of Regional Cancer Centre at
the North Eastern Indira Gandhi Regional Institute of
Health and Medical Sciences, Shillong is at formulation

stage.

(b) to (f) Does not arise.

Increase in Cancer Cases

606. DR. K.S. MANOJ: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has sanctioned the
Coastal Health Project submitted by the State
Government of Kerala;
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(b) if so, the details thereof; and

(c) it not, the time by which it is likely to be
sanctioned?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) No
proposal seeking financial assistance for treatment of
cancer under Coastal Health Project of State
Govemment of Kerala has been received in the Ministry.

[Translation]

Binda Colllery at Bhandaria

607. SHRI GHURAN RAM: Will the PRIME
MINISTER be pleased to state:

(a) whether a survey has been conducted for
opening new Binda Colliery at Bhandaria in Gadwa
District of Jharkhand;

(b) if so, the details thereof; and

(c) the action taken by the Govemnment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (CR. DASARI NARAYAN RAO): (a) to (c) Yes,
Sir. Occurrence of only thin seams of coal have been
reported from the regional exploration conducted by
Geological Survey of India (GSI) and there is no plan
to open Binda colliery at present.

Progress of NH Projects in Rajasthan

608. SHRI MAHAVIR BHAGORA:
SHRI SRICHAND KRIPLANI:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:
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(a) the details of the National Highway (NH)
projects in progress in Rajasthan;

(b) whether upgradation of NH in the above State
is under consideration;

(c) if so, the details thereof;

(d) whether the Union Government is maintaining
the Kota-Bara division of NH-76 in Mahua town area
and Bharatpur Urban area of NH-Il; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) to (c) Upgradation of
National Highways (NHs) is a continuous process and
works are being taken up in a phased manner
depending upon inter-se priority, traffic volume and
avallability of funds. The details of major projects (each
work costing Rs. 5.0 crore and above) under
implementation in the State of Rajasthan are given in
Statement-I. The details of NHs proposed for
upgradation in the State of Rajasthan under National
Highway Development Project (NHDP) Phase lli and
NHDP Phase V are given in Statement-Il.

(d) and (e) Yes, Sir. The Kota-Baran Section of
NH 76 is being maintained in traffic worthy condition
through the civil work contractor carrying out the 4 laning
work of the stretch. The Mahua Town and Baratpur
Urban areas on Agra-Jaipur Section of NH 11 are aiso
being maintainad in traffic worthy condition by the Buiid-
Operate-Transfer (BOT) concessionaires for the 4 laning
works on these sections, as part of their contractual
obligations.
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Statement-ii
Details of NHs proposed for upgradation in Rajasthan under NHDP Phase I

Sl. Stretches NH Length
No. (in km)
1.  Jaipur-Reengus-Sikar 1 95
2.  Jaipur-Tonk-Kota-Jhalawad 12 328
3. Beawar-Pali-Pindwara 14 246
4. Kishangarh-Ajmer-Beawar 8 82

Total 751

Details of NHs proposed for upgradation to 6-lane in Rajasthan under NHDP Phase V

Sl. Stretches NH Length
No. (in km)
1. Gurgaon-Kotputii-Jaipur (Rajasthan Portion) 8 165
2.  Kishangarh-Udaipur 79A, 79 and 76 315
3.  Udaipur-Ahmedabad (Rajasthan Portion) 8 95

5§75

Total

Funds for Inter-State Bridges
and Roads

609. SHRI RAMDAS ATHAWALE:
SHRI SANAT KUMAR MANDAL.:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of financial assistance provided to
various State Governments including Gujarat for
construction of economically important inter-State bridges
and development of roads during each of the last three
years and the current financial year;

(b) whether a meeting of the Transport Ministers
of States was held recently to discuss better inter-State
road connectivity, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) State-wise details of funds
provided, during the last three years and in the current
year, to the State of Gujarat and other States under
the scheme of Economic Importance and Inter-State
Connectivity are given in the enclosed Statement.

(b) and (c) No, Sir.
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Statement
: Details of Funds Allocated during the last Three Years and in the Current Year under
the Scheme of Economic Importance and Inter-State Connectivity
SI.  Name of State/ Funds Allocated in (Rs. in Crore)
No.  Union Territory
2004-2005 2005-2006 2006-2007 2007-2008
1 2 3 4 5 6
1. Andhra Pradesh 7.01 14.91 5.83 5.91
2. Arunachal Pradesh 8.91 5.21 3.87 6.38
3. Assam 16.63 10.73 12.24 6.38
4. Bihar 2.00 6.71 3.22 3.15
5. _Chhattisgarh 2.96 2.96 0.50 2.00
6. Guijarat 4.46 22.00 12.15 6.40
7. Haryana 7.00 8.64 2.82 6.62
8. Himachal Pradesh 0.00 2.00 2.09 2.05
9. Jammu and Kashmir 0.000 1.30 0.99 1.73
10.  Jharkhand 0.00 0.00 0.50 0.94
11. Karnataka 8.50 11.86 27.09 23.32
12. Kerala 0.00 0.00 0.25 2.68
13. Madhya Pradesh 4.48 6.55 8.83 12.81
14. Maharashtra 2.76 9.52 5.57 20.71
15.  Manipur 0.10 0.55 1.54 0.00
16. Meghalaya 0.30 0.51 2.46 0.72
17. Mizoram 1.00 6.09 0.34 2.92
18. Nagaland 2.95 3.97 3.68 5.75
19. Orissa 4.10 8.70 17.03 12.08
20. Punjab 0.00 5.20 5.03 2.83
21. Rpjasthan 0.50 7.28 7.31 5.91
Sikkim 3.42 8.27 4.68 12.70
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1 2 3 4 5 6
23. Tamil Nadu 0.00 0.00 0.25 0.16
24. Tripura 1.86 0.84 1.47 1.97
25. Uttarakhand 6.17 8.93 6.87 6.38
26. Uttar Pradesh 6.70 8.50 12.85 6.65
27. West Bengal 0.00 0.82 7.60 5.70
28. Chandigarh 0.00 0.000 0.00 1.00
29. Dadar and Nagar Haveli 0.00 0.50 0.50 2.00
30. Daman and Diu 0.00 0.00 2.40 2.00

[English] [Translation]

Pending Petitions

610. DR. R. SENTHIL: Will the PRIME MINISTER
be pleased to state:

(a) whether there is a huge backlog of petitions
under Right to Information Act (RTI) pending for disposal
with the National Commission as well as State
Commissions;

(b) if so, the details thereof and the reasons
therefor alongwith the number of such petitions pending
for disposal; and

(c) the measures taken or proposed to be taken
by the Govemment to bring down such backlogs for
effective implementation of RTI Act?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) The Central Information
Commission had received 11,714 complaints and appeals
up to 30-09-2007, of which 7816 had been disposed of
by that date, leaving 3898 to be decided. The information
in respect of State Information Commission is not centraly
maintained.

(c) Additional Posts have been created for the
Commission.

Funds for National Famlly
Welfare Programme

611. SHRI PUNNU LAL MOHALE: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the amount allocated and released
for National Family Welfare Programme during the last
three years and the current year, State-wise, year-wise;

(b) whether some State Governments, particularly
Chhattisgarh have not received the allocated funds
under the programme; and

(c) if so, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) The
State-wise and year-wise grant-in-aid allocated and
released under National Family Welfare Programme
during 2004-05 to 2006-07 and during current year 2007-
08 is given in the enclosed Statement.

(b) and (c) Though the allocation of grant-in-aid is
communicated to the respective States but its release
is subject to fulfillment of certain financial conditions viz.
unspent balances lying with the States of the earlier ,.
releases, submission of Utilization Certificates, quarterly
Statement of Expenditure (SOE), Audited Statement of
Expenditure (ASE).

Accordingly, the release of grant-in-aid is decided
keeping in view above financial conditions.
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[English]

Decentralisation of Powers

612. SHRI N.N. KRISHNADAS: Will the Minister
PANCHAYATI RAJ be pleased to state:

(a) whether the Government is planning to set up
a permanent central institute to monitor and expedite
the process of decentralisation of power through
panchayti raj system and empower the local self-
Government institutions in the country;

(b) if so, the details thereof;

(c) whether there is any such institution controlled
by certain State Governments is working in the country
at present; and

(d) if so, the detais! thereof?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) and (b) At present,
the Ministry of Panchayati Raj has no plan to set up a
permanent Central Institute to monitor and expedite the
process of decentralisation of power through Panchayati
Raj system and empower the Local Self-Government
institutions in the country.

(c) and (d) The State Institutes of Rural
Development which are the training institutes of State
Governments, are providing training to the elected
representatives of the three tiers of Panchayats.

[Translation]

Forest Cover in the Country

613. SHRI GANESH SINGH: Will the PRIME
MINISTER be pleased to state:

(a) the State-wise average forest-cover in terms
of percentage and the origin of the important rivers in
the country;

(b) whether the environment development of these
areas is connected with Comprehensive Natiohal
Environment Development programme;

NOVEMBER 21, 2007
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(c) if so, the details thereof;

(d) the State-wise number of sanctioned projects
of the forest development agencies on the national level
and the number of projects pending for approval; and

(e) the time by which the project is likely to be
approved?

THE MINISTER OF STATE IN THE'MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) The state-wise forest cover in terms
of percentage as per the State of Forest Report 2003,
published by the Forest Survey of India is as under:

State/UT Geographic % of forest
Area (GA) cover
1 2 3

Andhra Pradesh 275,069 16.15
Arunachal Pradesh 83,743 81.22
Assam 78,438 35.48
Bihar 94,163 5.90
Chhattisgarh 135,191 41.42
Delhi 1,483 11.48
Goa 3,702 58.24
Gujarat 196,022 7.63
Haryana 44,212 343
Himachal Pradesh 55,873 25.78
Jammu and Kashmir 222,236 9.57
Jharkhand 79,714 28.50
Kamataka 191,791 19.00
Kerala 38,863 40.08
Madhya Pradesh 308,245 1 24.79
Maharashtra 307,713 15.23
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1 2 3
"Manipur 22,327 77.12
 Meghalaya 22,429 75.08
Mizoram 21,081 87.42
Nagaland 16,579 82.09
Orissa 155,707 31.06
Punjab 50,362 3.14
Rajasthan 342,239 4.62
Sikkim 7.096 45.97
Tamil Nadu 130,058 17.41
Tripura 10,486 77.18
Uttar Pradesh 240,928 5.86
Uttaranchal 53,483 45.74
West Bengal 88,752 13.91
Andaman and Nicobar i 8,249 84.42 |
Chandigarh 114 13.16
Dadra and Nagar Haveli 491 45.82
Daman and Diu 112 7.14
Lakshdweep 32 71.88
Pondicherry 480 8.33
Total 3,287,263 20.64

The origin of the important rivers in the country
are given below:—

indus —  Kallash range in Tibet

Jhelum —  South Eastemn parts of Kashmir in
Verinag

Chenab — Bara Lacha Pass in Lahul
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Ravi —  Rotang Pass in Kangra, Himachal
Pradesh

Beas —  In Tibat

Sutlej —  Southem slopes of Kailash range
near Manasarovar

Ganga —  Gangotri glacier in Uttarakhand

Yamuna — Bundar Poonch glaciers in
Uttarakhand

Brahmaputra —  Manasarovar lake

Narmada — Amarkantak Hill in Madhya
Pradesh

Tapi —_ Eastern Satpura Range in Madhya
Pradesh

Godavari —  Trimbakeshwar in Maharashtra

Krishna - Mahabaleshwar in Maharashtra

Cauvery — Talakaveri (Western  Ghats),
Kamataka

Mahanadi —  Satpura range in Central india

(b) and (c) There is no such programme in the
name of Comprehensive National Invironment Develop-
ment Programme.

(d) and (e) The Ministry of Environment and
Forests is implementing National Afforestation
Programme (NAP) Scheme for regeneration of degraded
forests and adjoining lands. The scheme is being
implemented through a two-tier decentralized mechanism
of Forest Development Agency (FDA) at Forest Division
level and Joint Forest Management Committees (JFMCs)
at village level. As on 31-03-2007, 729 FDA projects
were approved out of 750 project proposals received
from the States. The State-wise details of FDA project
proposals approved under NAP as on 31-03-2007 are
given in the enclosed Statement. The remaining
proposals could not be considered for approval in view
of non-availability of funds as well as their suitabifity as
per guidelines of the Scheme.
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Number of Forest Development Agency Project
proposals approved as on 31-3-2007

Sh.

No.

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.

20.

State No. of FDA
Project proposals
Approved upto
31-3-2007

2 3
Andhra Pradesh K}
Chhattisgarh 32
Gujarat 21
Haryana 18
Hirmachal Pradesh 30
Jammu and Kashmir 31
Karnataka 45
Madhya Pradesh 51
Maharashtra 45
Orissa 40
Punjab 10
Rajasthan 33
Tamil Nadu 32
Uttar Pradesh 58
Uttrakhand 38
Goa 3
Jharkhand 32
Bihar 10
Kerala 24
West Bengal 17
Total (Other States) 601
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1 2 3
21. Arunachal Pradesh 19
22. Assam 29
23. Manipur 14
24. Nagaland 18
25. Sikkim 7
26. Tripura 13
27. Mizoram 21
28. Meghalya 7

Total (NE States) 128
Grand Total 729
[English]

Rural Health Schemes

614. SHRI P.C. GADDIGOUDAR:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names of schemes pertaining to Rural
Health under progress in Kamataka and in Andhra
Pradesh;

(b) the details of assessment of the benefits
accrued to the rural people as a result thereof;

(c) the details of schemes which have not been
successful in these States; and

(d) the reaction of the Union Government thereto?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) The
National Rural Health Mission (NRHM) is an umbrelia
scheme for delivery of healthcare in rural areas. it covers
strengthening of public health institutions, provision of
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voluntary health workers, untied fund, annual
maintenance grant, inter-sectoral convergence, provision
of mobile medical units, public participation in running
of institutions etc. alongwith Reproductive and Child
Health Programme and Disease Control Programmes
for the rural areas.

(b) to (d) The State of Kamataka has set up 15218
Village Health and Sanitation Committees (VHSCs) has
upgraded 78 District and Sub-distt. Hospitals (DH and
SDHs), Community Health Centres (CHCs) and Primary
Health Centres (PHCs) to First Referral Units (FRUS),
been able to set up 399 twenty four hour PHCs, has
appointed 759 auxiliary nurse mid-wives (ANMs) and
staff nurses and 55 doctors and specialists on contract.
Similarly, the State of Andhra Pradesh has set up 21916
VHSCs, 193 FRUs, 1320 twenty four hour PHCs, 1087
contractual ANMs and Staff Nurses, 169 contractual
doctors and specialists. The State has also appointed
63900 link workers under NRHM, as on October, 2007.

Funds Allocated from Backward
Region Grant Fund

615. SHRI M. RAJA MOHAN REDDY: Will the
Minister of PANCHAYATI| RAJ be pleased to state:

(a) the funds allocated to each district from
Backward Region Grant Fund (BRGF) during 2007-08
and the funds actually disbursed therefrom till date; and

(b) the reasons for the poor disbursement of funds
from BRGF?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) The Backward
Regions Grant Fund Programme includes three
components, namely: (i) releases to those districts which
have not received their total entittement under Rashtriya
Sam Vikas Yojana (RSVY); (ii) funds for capacity
building of Panchayati Raj institutions and (iii) untied
developmental grants. The total amount available for
disbursement under the Backward Regions Grant Fund
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Programme during 2007-08 is Rs. 4760 crore. Of this
amount, Rs. 250 crore is reserved for capacity building
of Panchayati Raj Institutions. The remainder is the
untied development grant, which also funds the erstwhile
RSVY schemes. An amount of Rs. 1188.96 crore has
been released so far during 2007-08. Details of releases
under all the three components are given in the
enclosed Statement.

(b) The main constraints in the drawal of funds
under Backward Regions Grant Fund (BRGF) have been
the backlog of releases to be made under the erstwhile
Rashtriya Sam Vikas Yojana and the necessary time
taken in the preparation of district plans from the grass
roots level upwards through Panchayats and
Municipalities and consolidated by the District Planning
Committees, on which the BRGF proposals are to be
based. A National Workshop of Zila Parishad Presidents,
Chief Executive Officers of Zila Panchayats and officials
from the State Govemments was held at Delhi on 13-
14th October 2007 during which steps to be taken to
expedite the drawal of funds under the Backward
Regions Grant Fund Programme (BRGF) were
discussed with the participants. The State High Powered
Committees in two States namely, Rajasthan and Orissa
have approved the district plans in the last week. The
State High Powered Committees in three more States
namely, Kamataka~ Chhattisgarh and Madhya Pradesh
are scheduled to approve a number of district plans in
the coming week, thus expediting the pace of releases
under the programme.

Statement

Abstract of Releases in 2007-08

Amount (Rs. in crore)

A RSVY 585.00
B Capacity Building 34.30
C Developmental grants 569.66

Total 1188.96
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B. Release of Capacity Building Fund under BRGF in 2006-07 and 2007-08
Rs. in crore
Sl. States Districts Total entitiement Amount released Amount
No. per year in 2006-07 released
(Rs. in crore) in 2007-08
(Rs. in crore)
1. Andhra Pradesh 13 13 crore 13
2. Arunachal Pradesh 1 1 crore 0.5
3. Assam 1 11 crore 9.122
4. Bihar 36 36 crore 14.458756
5. Chhattisgarh 13 13 crore 9.1
6. Himachal Pradesh 2 2 crore 2
7. Kamataka 5 5 crore 5
8. Kerala 2 2 crore 2
9. Madhya Pradesh 24 24 crore 14.9597
10. Maharashtra 12 12 crore 6.19
11.  Rajasthan 12 12 crore 7.78707
12.  Sikkim 1 1 crore 0.9492
13.  Uttar Pradesh 34 34 crore 25.3
14. West Bengal 1 11 crore 10.5
Total 86.566726 34.3

C. Release of Developmental Grants under BRGF in 2006-07 and 2007-08

St . State Amount released in 2006-07 Amount released.in
. No. (Rs. in crore) 2007-08 (Rs. in crore)
1 2 3 4
Assam
1 Barpeta 75
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1 2 3
2. Cachar 10
3. Hailakandi 10
4. Morigaon 7.5
Chhattisgarh
1. Dhamtari 1
2. Korba 5
3. Koriya 5
4. Mahasammund 5
5. Raigarh 5
Karnataka
1. Raichur 7.5
Kerala
1. Pallakad 9.25
Madhya Pradesh
1. Balaghat 1 16.54
2. Barwani 1 13.14
3. Betul 1 17.93
4. Chhattarpur 1 13.91
5. Damoh 1 15.63
6. Dhar 1
7. Dindori 14.58
8. Guna/Ashoknagar 1 15.21
9. Jhabua 1 16.91
10. Katni 2.0450997 13.56
11. Khandwa/Burhanpur 1 17.01
12. Khargone 1 16.63




223  Wnitten Answers

NOVEMBER 21, 2007

to Questions 224

1 2 3 4
13. Mandla 1 11.14
14. Panna 1 15.05
15. Rajgarh 1 15.28
16. Rewa 1 17.03
17. Satna 1 15.75
18. Seoni 17.11
19. Shahdol/Annuppur 15.56
20. Sheopur 1 14.19
21.  Shivpuri 1
22. Sidhi 16.24
23. Tikamgarh 1 14.01
24. Umariya 75

Orissa

1. Boudh 1

2. Debagarh 5

3. Dhenkanal 5

4, Jharsuguda 5

5. Kandhamal (Phulbani) 5

6. Naupada 7.5

7. Sambalpur 75

8. Sonepur 1

Rajasthan
1. Banswada 7.5

2. Barmer 5

3. Chittorgarh 5

4. Dungarpur 75
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1 2 3 4
5. Jaisalmer 75
6. Jalore 7.5
7. Karauli 75
8. Sawai Madhopur 7.5
© 9. Slrohi 5
10. Tonk 75
11.  Udaipur 75
West Bengal
1. Maida 10
2. Murshidabad 10
3. Purba Medinipur 10
Total 20.0451 544.66
Advance of Ten lakh to each_district 25.00
for preparation of district ‘plans
Total Development Grant component 569.66

Report of National Knowledge
Commission

616. SHRI ABU AYES MONDAL: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has accepted the
reports of the National Knowledge Commission headed
by Sam Pitroda;

(b) if so, the details of report on investments and
administrative proposals therein;

(c) whether the Government has reviewed the
scope of economically backward students to get
education regarding scholarships/fees eic. as proposed
in the report; and

(d) if so the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The
National Knowledge Commission (NKC) has recently
presented a "“Compilation of its Recommendations on
Education®. The recommendations of the NKC have
been sent to Ministries concemed for comments.

(b) There is no report on investments and the

‘aggregate investments of NKC recommendations have

not been quantified.
(c) and (d) Yes, Sir.

Provision of scholarships and education loans to
the needy and deserving students is one of the key
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elements of inclusive education policy planning under
formulation for the XI Five Year Plan.

NH Projects in Gujarat

617. SHRI KISHANBHAI V. PATEL Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the present status and the number of the
various projects related to the construction of new
National Highways in Gujarat;

(b) the progress achieved in respect of each
project, till-date;

(c) the amount spent thereon, project-wise. and

(d) the time by which these projects are likely to
be completed?

NOVEMBER 21, 2007
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING. ROAD TRANSPORT AND HIGHWAYS
(SHR! K.H. MUNIYAPPA): (a) to (d) There are 4 Nos
of new National Highways (NHs) namely, NH-8A Ext.,
8E Ext.. 113 and 228 having total length of about 775
kms declared during the 10th Five Year Plan. Since
declaration of these new NHs, 29 Nos of improvement
works costing Rs. 123.91 crore covering total length of
389 km under the Plan head and 7 Nos of Periodical
Renewal works costing Rs. 13.93 crore covering total
length of about 86 km under the non-Plan head have
been sanctioned. Thirty number of works have been
completed and remaining six number of works in-
aggregate length of 88 kms are at various stages of
progress as per the details given in the enclosed
Statement.

Statement
S Name of work with Job NH No. Sanctioned Upto date Likely date of
No. number cost (Rs. progress compiletion
in crore)
1. Strengthening from km 154/200 to 8A Ext. 7.01 February, 2008
174/625 (08A Ext-GJ-2007-426)
2. Paved Shoulders from km 442/0 8E Ext. 9.99 March, 2008
to 467/0 (0BE-GJ-2007-433)
3. Strengthening from km 133/700 to 8A Ext. 8.79 April, 2008
154/200 (0BA Ext-GJ-2007-434)
All works have
4. Construction of paved shoulders 8E Ext. 4.25 been awarded July, 2008
from km 349/2 to 364/5 (08E Exi- and are in various
GJ-2007-435) stages of progress
5. Construction of major bridge across  8A Ext. 2.87 July, 2008
river Kankawati at km 145/859
(08A Ext-GJ-2007-436)
6. Four laning from km 369/2 to 376/0 8E gxt. 6.82 May.‘ 2008

(08E Ext-GJ-2007-437)
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Regulatory Authority for Coal Sector

618. SHRI M. SREENIVASULU REDDY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government has any plan to create
regulatory authority for the coal sector to be set up for
allocating coal and lignite blocks for exploration and
mining; and

{(b) if so, the details thereof, Company-wise and
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAQ): (a) and (b) The
Government of India had appointed the Administrative
Staff College of India (ASCI) as a consultant to examine
the need and necessity of an Independent Regulator
for coal sector and it required to define its role and
functions. ASC| has submitted its report which is being
examined by the Government.

Protection to Marine Species

619. SHR! JASUBHAI DHANABHAI BARAD: Will
the PRIME MINISTER be pleased to state:

(a) whether the marine species are facing threat
of extinction;

(b) if so, the details thereof and the reasons
therefor;

(c) whether a meeting headed by PM was held
recently to provide protection to marine species,

(d) if so, the details thereof, and

(o) the steps taken by the Govemment to provide
protection to these marine species?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) and (b) Yes Sir, some of the marine
species are facing threat due to habitat destruction, over
exploitation, commercial fishing, by-catches during
commercial fishing etc.

(c) and (d) The issue of conservation and
management of marine species was one of the agenda
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items for the 4th meeting of the National Board for
Wildlife heid on 1st November 2007 under the
Chairmanship of Prime Minister.

(e) The steps taken to provide protection to marine
species are as given below:

(i) Al cetaceans (Whales, Porpoises and Dolphins)
and 10 species of elasmobranch (sharks and
rays), Holothurians, Corals, 9 species of
Molluscs, Sea Horses, Giant Grouper have
been included in the Schedule | of the Wild
Life (Protection) Act, 1972. thereby affording
them highest degree of protection. Hunting of
these species is prohibited as per the provisions
of the Act.

(ii) With the amendments in the Wildlife (Protection)
Act, 1972, the penalty for poaching of species
included in the Schedules of the Act and illegal
trade in its parts and products has been
enhanced.

(ili) Financial and technical assistance are provided

to the State/UT Governments under the

" Centrally Sponsored Scheme of '‘Development

of National Parks and Sanctuaries' for

development of protected areas which include
marine national parks as well.

(iv) All developmental activities within the Coastal
Regulation Zone area are regulated.

(v) India is a signatory to the International Whaling
Commission (IWC), Convention on Migratory
Species (CMS) and Convention on Intenational
Trade in Endangered Species of Wild Fauna
and Flora (CITES) for conservation of marine
species and its habitats and for control of illegal
trade in its parts and products.

Environmental Clearance for
Setting Up of INS Vikrant

620. SHRI MOHAN RAWALE: Will the PRIME
MINISTER be pleased to state:

(a) whether the proposal for environmental
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clearance for setting up of INS Vikrant into Maritime
Museum in Mumbai is pending with the Government;

(b) if so, the details thereof and the reasons
thereof; and

(c) the time by which the proposal is likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) The Government has accorded clearance under
Coastal Regulation Zone Notification, 1991 to the project
pertaining to Conversion of INS Vikrant into maritime
museum on 21-02-2007.

(c) Does not arise.

LNG Terminal at Vallarpadam

621. SHRI P. KARUNAKARAN:
SHRI P.C. THOMAS:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the present status of construction of International
container Transshipment Terminal at Vallarpadam;

(b) the measures taken by the Government to
complete the LNG Temminal;

(c) whether the project is being completed on time
bound basis; and

(d) it so, the details thereot?

THE MINISTER OF SHIPPING, ROAD
TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): (a)
The License Agreement between M/s. India Gateway
Terminal Private Limited (IGTPL) and Cochin Port for
the construction of the International Container Transship-
ment Terminal (ICTT) at Vallarpadam on Build, Operate
and Transfer (BOT) basis was signed on 31st January,
2005. The environmental clearance for the project.was
received on 9th November. 2006. The pre-project
activities including land filling has been completed.
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Tenders for the construction of the terminal have been
received. The construction work for the terminal is
planned to commence.

_ (b) to (d) The LNG Terminal at Puthuvypeen tsland
in Cochin Port is being executed by Mis. Petronet LNG
Limited (PLL). The environmental clearance for the
project has been received. Land Development work is
in progress at the project site. Proposal for award of
concession to M/s PLL is under process for approval of
the competent authority.

Repair and Maintenance of
NH in Tamil Nadu

622. SKERI N.S.V. CHITTHAN: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether National Highways in Tamil Nadu are
in dilapidated conditions;

.(b) if so, the details thereof; and

(c) the steps being taken by the Union Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) No, Sir. The National
Highways in Tamil Nadu are maintained in traffic worthy
condition within the available funds.

(b) and (c) Do not arise.

Regional Leprosy Training and
Research Institutes

623. SHRI BASU DEB ACHARIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state: S

(a) whether the funds allocated to all three
Regional Leprosy Training and Research Institutes in_
the country have been fully utilized during the last three
years;

(b) if so, the details thereof, year-wise;

(c) if not, the reasons therefor;
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(d) whether Government is contemplating to
strengthen these institutes; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) Details are enclosed as Statement.

(c) Some of the reasons for low utilization during
the last three years are.—

Vacant post could not be filled, trainingvprograrﬁmes
could not be undertaken, non procurement of office
equipments, GMSD, Kolkata could not supply the
medicines as per indent. )

(d) Government of India has taken the decision to
- strengthen RLTRI, Raipur by assigning additional
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responsibilities to the Institute. However, RLTRI Aska
and Gouripur being located at very remote area, could
not be strengthened.

(e) RLTRI, Raipur has been identified as one of
the referral center for Medical Rehabilitation and Re-
Constructive Surgery. Institution has been designated
as Regional Office of Health and Family Welfare for
the State of Chhattisgarh and following additional
functions like capacity building for integrated disease
surveillance program, Epidemiology Training Courses as
undertaken by the NICD Delhi, Lymphatic Filariasis,
Microscopy, DOT centers and Operational Research
related to- NTCP, Voluntary Counseling Centers (VCC)
and diagnostiC center for HIV/AIDS, Disaster
management, Polio Re-Constructive Surgery eic has
been assigned to it.

Statement

Details of the Funds Allocated and Expenditure Incurred by 3 RLTRI's

(In Thousands of Rupees)

Budget Estimate

2004-05 2005-06 2006-07
Plan Non Plan Plan Non Plan Plan Non Plan
RL TRI, Aska 3000 8200 3000 8600 3500 13000
AL TRI, Raipur 2000 9800 1800 13300 1800 15500
RL TRI. Gouripur 15000 0 15000 0 16000 0
Revised Estimate
2004-05 2005-06 2006-07
Plan Non Plan Plan Non Plan Plan Non Plan
1 2 3 4 5 8 7 '
RL TRI. Aska 3000 8200 2300 8600 1400 11200
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1 2 3 4 5 6 7
RL TRI, Raipur 2000 9800 1800 13300 2600 16400
RL TRI, Gouripur 15000 0 14200 0 15600 0
(In thousands of Rupees)
Actual Expenditure
2004-05 2005-06 2006-07

Plan Non Plan Plan Non Plan Plan Non Plan

RL TRI, Aska 370 9403 206 9457 128 9617
RL TRI, Raipur 1124 12965 1340 12334 1983 13592
11094 0 13565 0 14116 0

RL TRI, Gouripur

Projects undertaken under
BRGF Scheme

624. SHRI HARIBHAU RATHOD: Will the Minister
of PANCHAYATI RAJ be pleased to state:

(a) the details of the works/projects which have
been taken up in various districts under BRGF scheme;

(b) whether the works/projects taken under the
scheme is monitored;

(c) if so, the details thereof including the role of
the Panchayats in this regard;

(d) whether the Government provides training to
Panchayat members and Panchayat workers for proper
implementation of the scheme:

(e) it so, the details thereof. and

(f) the amount sanctioned under this scheme to
Gram Panchayats and the work done out of this
sanctioned amount in various Districts including Yavatmal
District of Maharashtra?

THE MINISTER OF PANCHAYATI RAJ, MINISTER

OF YOUTH AFFAIRS AND SPORTS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): (a) The Backward
Regions Grant Fund (BRGF) Programme covers 250
districts in 27 States. 147 of these districts were covered
under the Rashtriya Sam Vikas Yojana (RSVY), which
has been subsumed into the BRGF Programme. Of
these, 55 districts have claimed their total entitiement
under RSVY. Releases continue to be made to the 92
erstwhile RSVY districts which have not yet claimed their
total entitiement of Rs. 45 crore under RSVY.

The objective of the RSVY Scheme was to address
the problems of low agricultural productivity and
unemployment as also to fill critical gaps in physical
and social infrastructure. An illustrative list of schemes
taken up under RSVY would include a large variety of
works such as anganwadi centres, houses for the
homeless, primary health centres, veterinary health
centres, irrigation structures, school buildings, roads,
culverts, bridges, fish ponds, rural market sheds, income
generation schemes etc. under various sectors.

The objective of the BRGF programme is to bridge
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critical gaps in local infrastructure and address other
development requirements that are not being adequately
rmet through existing fund inflows. The works/projects
taken up in various districts under BRGF would
therefore depend on the feit needs and their
prioritisation by the Panchayats in Rural Areas and
Urban Local bodies in Urban areas and the District
Planning Committees. 57 district plans have been
examined and processed for releases so far. The works/
projects taken up under BRGF in these districts mainly
include infrastructure such as construction of anganwadi
centers, kitchen sheds, sub-health centers, ayurvedic
dispensary buildings, veterinary dispensaries and
hospitals, laboratory and library building for schools,
Higher Secondary School buildings, hostel for students,
Panchayat Bhawans, intra village roads, drainage,
sanitation, river protection, electrification, drinking water
supply, sports facilities, water tanks, fishery tanks,
drainage facilities and provision for vocational training.
micro credit etc.

(b) and (c) With regard to the monitoring of
implementation, the guidelines of the BRGF stipulate
peer review by Panchayats up to the Intermediate
Panchayat level. review at the district level by a
Committee constituted by the District Planning
Committee. review by the State High Powered
Committee and social audit by Gram Sabhas in rural
areas and Area Sabhas in urban Areas.

(d) and (e) The Backward Regions Grant Fund
Programme (BRGF) provides Rs. 250 crore per annum
calculated at the rate of Rs. 1 crore per district to
States for capacity building of the Panchayati Raj
Institutions and Municipalities to strengthen local
govemance. This includes training, technical assistance
in planning, establishment of extension or resource
centers at each Intermediate Panchayat level and
provision of computers in Panchayats. In addition, 5%
of the development grant allocated to each district can
be used for augmenting staff at the Gram Panchayat
level. The training curriculum is based on the National
Capabllity Building Framework developed by the
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Ministry of Panchayati Raj and includes basic functional
courses in accounts, social audit, right to information.
Panchayat revenues. core functions under taken by the
Panchayat in the schemes and sectors covered by the
Centrally Sponsored Schemes and functional literacy.

() The allocation under BRGF is made district-
wise. The State Governments are to decide the inter-
se allocation to each Panchayat and Urban Local Body
on the basis of a normative formula, which is to
determine (a) the distribution of funds between urban
and rural local bodies, (b) the share of each level of
Panchayat within the three levels of Panchayats and
(c) the share of each Panchayat or Municipality
concerned.

In Maharashtra, 12 districts are covered under the
BRGF programme. Of these, 9 districts were covered
under the RSVY Programme. Since none of these
districts have completed RSVY they continue to draw
funds for the completion of the scheme. The remaining
three districts namely Amravati, Aurangabad and
Yavatmal have not sent their BRGF proposals based
on district plans consolidated by the District Planning
Committees. The main constraint in respect of
Maharashtra is that District Planning Committees have
not yet been constituted in accordance with Article 243
ZD ot the Constitution. The State Government has
promised to constitute the District Planning Committees
and send the plans for Amravati, Aurangabad and
Yavatmal by March 2008. An amount of Rs. 1.2 crore
at the rate of Rs. 10 lakh per district has been released
to the State Government to secure professional support
in order to prepare district plans. Rs. 30 crore has been
released to the districts of Chandrapur, Gadchiroli,
Hingoli and Nanded (Rs. 7.5 crore each) towards their

entitlement under RSVY during 2007-08. An amount of * ,

Rs. 6.19 crore has been released to Maharashtra during
2006-07 for the capacity building of Panchayat Raj
Institutions.

Details of allocation and releases to 12 districts of
Maharashtra may be given in the enclosed Statement.
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Statement

Backward Region Grant Fund Comprehensive District-wise entitlernent of Maharashtra, 2007-08

Sl Districts RSVY/non Total Annual Amount Released Balance amount Released
No. RSVY allocation on under RSVY in to be released  Advance
BRGF for 2007-08 (Rs. under RSVY in for District
2007-08 (Rs. in Crore) 2007-08 (Rs. Planning
in Crore) in Crore) in 2007-08
(Rs. in
Crore)
1. Ahmednagar RSVY 30.68 22.50 10
2. Amravati Non RSVY 24.13 10
3. Aurangabad Non RSVY 23.37 10
4. Bhandara RSVY 15.16 15.00 10
5. Chandrapur RSVY 22.36 7.50 15.00 10
6. Dhule RSVY 18.71 22.50 10
7. Gadchiroli RSVY 22.02 7.50 7.50 10
8. Gondia RSVY 16.40 . 15.00 10
9. Hingoli RSVY 15.39 7.50 15.00 .10
10. Nanded RSVY 23.63 7.50 7.50 .10
11. Nandurbar RSVY 16.98 22.50 10
12. Yavatmal Non RSVY 24.74 .10
253.57 30.00 142.50 1.20
Total amount released in 2007-08 is Rs. 143.70 Crore (142.50 Crore + 1.20 Crore).
‘The proposals for release of next installment are under process.
Norms for Central Deputation for (a) whether the Government has adopted new
Bureaucrats noms for Central Deputation for IAS/IPSAFS officers;

625. SHRI ANANTA NAYAK: (b) if so, the details thersof;
SHRI REWATI RAMAN SINGH:

(c) whether the list of officers for Central deputation
Will the PRIME MINISTER be pleased to state: are being forwarded by the State Governments; and
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(d) if not, the position as on date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) The only change in the existing
noms for the Central Deputation for IAS/IPS/IFS is that
the officers can give three preferences for their posting
under the Central Staffing Scheme. These preferences
would be considered subject to availability of the post
and suitability of the officer for the job.

(c) Yes, Sir.
(d) Does not arise.

Salient Features of Deemed Forest

626. SHRI MANORANJAN BHAKTA: Will the
PRIME MINISTER be pleased to state:

(a) the salient features of ‘Deemed Forest' as
mentioned and brought out in the guidelines made by
the Government;

(b) whether the sellers, common people of
Andaman and Nicobar Islands were denied use of their
own private forest products for construction purposes;

(c) if so. the reasons therefor; and
(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) The areas identified by the expert
committees appointed by the State Governments in
accordance with the orders of the Hon'ble Supreme
Court dated 12-12-1996 in WP (C) 202/1995 also
attracts the provisions of the Forest (Conservation) Act,
1980 besides the areas indicated in the notification dated
25-10-1980 for Forest (Conservation) Act, 1980. Those
areas have been often referred as 'Deemed Forest' in
certain parlance.

(b) and (c) No settler or common people have been
denied the use of their own private forest produces in
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Andaman and Nicobar Islands. The use of forest
produce by settlers, common people is regulated as per
the provisions of the Andaman and Nicobar Islands
Protected Forest Rules, 1986 read with Supreme Court
judgment dated 07-05-2002. Therefore, question of
denial does not arise.

(d) The Andaman and Nicobar Administration has
been following the order of the Hon'ble Supreme Court
dated 07-05-2002, in the matters of forest and forestry
working in the Andaman and Nicobar Islands. The UT
Administration has filed an |.A. No. 1264 seeking certain
modifications of the Hon'ble Supreme Court's order on
07-05-2002 in respect of use of deemed forest for
various development activities.

Definition of Forest under
Forest Laws

627. SHRI DALPAT SINGH PARSTE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Forest Laws do not define “forest"

-explicitly;

(b) whether the ambit of the Forest Act, 1927 and
the Forest Conservation Act, 1980 is defined by the
Supreme Court;

(c) if so, the details thereof, and

(d) the final decision of the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) Yes, Sir.

(b) to (d) The Supreme Court vide its order dated
12-12-96 defined “"forest® which is to be understood
according to its dictionary meaning for the purpose of
Forest Conservation Act, 1980. The term *forest land”,
occurring in Section 2 of Forest Conservation Act, will
not only include forest as understood in the dictionary
sense, but any area recorded as forest in the
Government record irrespective of ownership.
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Rehabillitation Work in Tsunami
Affected Areas

628. SHRI M. APPADURAI: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) the latest position/status of rehabilitation work
in Tsunami affected areas undertaken out of the funds
meant for MPLADS;

(b) whether the Government has appointed any
authority or any NGO to supervise/monitor such
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rehabilitation work; and
(c) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) The requisite information for Lok
Sabha and Rajya Sabha are given in the enclosed
Statement-1 and Il respectively.

(b) and (c) As per MPLADS Guidelines, District
Authorities are entrusted with the responsibility of overall
supervision of works under the Scheme.

Statement-|

Tsunami rehabilitation/reconstruction works under MPLADS (Lok Sabha)

Name of the District No. of works
State
Authorized Cost Completed Ongoing  Yet to be
(Rs. in Lakh) started

1 2 3 4 5 6 7

Andhra Pradesh Nellore 3 22 2 - 1

Prakasam 2 15 1 - 1

Guntur 1 18 — 1 -

East Godavari 6 9 6 —_ —

West Godavari 1 20 1 - —_

Krishna 2 20 - 2 -

Total 15 104 10 3 2

Kerala Kollam 1 100 —_ 1 -

Alappuzha 1 18 — 1 1

Tots! 2 118 - 1, 1

Tamil Nadu Kanyakumari 2 270 —_ 2 —

Cuddalore 6 308 5 1 —

Nagapattinam 21 288 19 2 -
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1 2 3 4 5 6 7

Ramanathapuram 1 20 - 1 —
Total 30 886 24 6 -

Andaman and Nicobar Andaman and Nicobar 5 854.81 2 3 -

Islands Islands

Puducherry Puducherry 5 225 - 5 -
Grand Total 57 2187.81 36 18 3

Statement-ll
Tsunami: rehabilitation/reconstruction works under MPLADS (Rajya Sabha)
Name of the District No. of works
State
Authorized Cost Completed ~ Ongoing  Yet to be
(Rs. in Lakh) started
1 2 3 4 5 6 7

Andhra Pradesh Nellore 6 24 - 5 1
Prakasam 2 20 2 - -_
West Godavari 7 45 2 5 -
Krishna 6 60 - 6 -
Total 21 149 4 16 1

Kerala Kallam 1 45 - 1 —
Alappuzha 2 75 - 1 1
Emakulam 1 35 -— 1 -
Total 4 1585 -— 3 1

Tamil Nadu Kanyakumari 1" 250.5 6 4 1
Cuddalore 10 397.5 6 3 1
Nagapattinam 19 3375 15 4 —
Kancheepuram 1 45.0 1 —_ -




247  Written Answers

NOVEMBER 21, 2007

to Questions 248

1 2 3 4 5 6 7
Villupuram 40 204.0 31 6 3
Total 81 1234.5 59 17 5
Andaman and Nicobar Andaman and Nicobar 13 1280 1 12 _
Islands Islands
Puducherry Puducherry 6 3175 - 6 -
Grand Total 125 3136.0 64 54 7
[Transiation] which is WHO recommended strategy, is being

Rise in T.B. Cases

629. SHRI SUBHASH MAHARIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether tuberculosis infection has reached a
dreadful stage in the country;

(b) if so, the details thereof and the reasons
therefor;

(c) the steps being taken by the Government to
check and control the menace of the disease; and

(d) the total number of T.B. patients in the country,
State-wise?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RANADOSS): (a) and (b)
No, Sir.

(c) To control TB, with an objective to achieve cure
rate of 85% of new sputum positive cases and to detect
at least 70% of such cases, the Revised National TB
Control Programme (RNTCP) widely known as DOTS,

implemented in the entire country. Under RNTCP,
diagnosis by sputum microscopy, instead of X-ray, helps
in detecting and curing infectious cases on priority.
Facilities for diagnosis by sputum microscopy have been
decentralized and strengthened. Drugs are provided
under observation and patients are monitored so that
they complete their treatment. Drugs are provided free
of cost in patient-wise boxes. Till date, the RNTCP has
placed more than 78 lakh patients on DOTS treatment,
averting more than 14 lakh deaths. Every month more
than 1 lakh patients are placed on DOTS. In 2006 alone,
India placed around 14 lakhs cases on DOTS, more
than any country in a single year in the world. Overall
performance of RNTCP has been excellent with cure/
treatment completion rate consistently above 85% and
death rate reduced to less than 5%. To increase
accessibility of the masses to the facilities provided
under the Programme, special emphasis is laid on the
IEC activities, involvement of NGOs, private sector and
medical colleges.

(d) A statement indicating State-wise details of
patients detected and put on treatment under the
Programme during 2006 and current year is given in
the enclosed Statement.

Statement

A statentent indicating State-wise detail of TB cases detected and put on treatment under
the Programme during the year 2006 and till date

SI.No. State

2006 2007 (upto sept., 2007)

1. Andaman and Nicobar

920 590
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Si.No. State 2006 2007 (upto sept., 2007)
2. Andhra Pradesh 107131 82954
3. Arunachal Pradesh 2607 2153
4. Assam 32311 27958
5. Bihar 61151 61476
6. Chandigarh 2322 1871
7. Chhattisgarh 28209 20779
8. Dadra and Nagar Haveli 391 300
9. Daman and Diu 280 256

10. Delhi 47606 39260

11. Goa 2036 1510

12. Gujarat 79821 61096

13. Haryana 34693 28097

14. Himachal Pradesh 13303 10913

15. Jammu and Kashmir 10268 9863

16. Jharkhand 33035 27505
17. Kamataka 64842 50737
18. Kerala 25248 18159
19. Lakan@weep 16 12

20. Madhya Pradesh 74435 60817

21. Maharashtra 138837 107827

22. Manipur 4603 3

23. Meghalaya 3929 3649

24. Mizoram 1912 1657

25. Nagaland 2695 2339

26. Orissa 447980 37579
27. Puducherry 1513 1042

o
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Si.No. State 2006 2007 (upto sept., 2007)
28. Punjab 34537 28289
29. Rajasthan 107783 86845
30. Sikkim 1458 1225
31.  Tamil Nadu 87065 65323
32. Tripura 2314 1972
33. Uttar Pradesh 224465 187188
34. Uttarakhand 11653 10567
35. West Bengal 109319 83157
Grand Total 1397498 1128736

[English

Paediatric Doses of
Anti-Retroviral Drugs

630. SHRI JOACHIM BAXLA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether as per a report titled "Towards
Universal Access Scaling Up Priority HIV/AIDS
Interventions in the Health Sector* jointly released by
the World Health Organisation (WHO), UNAIDS and
UNICEF, out of the 39.5 million people living with HIV/
AIDS in the world, 5.7 millions are in India;

(b) if so, the details thereof;

(c) whether the National AIDS Control Organisation
has started giving free paediatric doses of anti-retroviral
drugs to children under the National Programme during
August to October 2007,

(d) if so, the details thereof; and

(e) the steps being taken by the Govermnment to
provide treatment to all the HIV and AIDS patients free
of cost?

THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SRIMATI
PANABAKA LAKSHMI): (a) and (b) Revised estimates
based on Sentinel Surveillance-2006 and National
Family Health Survey-lll, there are estimated 2 to 3.1
million cases of HIV/AIDS in India.

(c) to (e) National Paediatic ART Initiative was
launched in November 2006. Free ARV drugs for adults
and paediatric formulations for children have been made
available at 127 ART centres where over 1 lakh adults
and nearly 8 thousand children are under treatment.

Widening of NH between
Vadodara and Surat

631. SHRI P.S. GADHAVI: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the approval of the project for widening
the National Highway between Vadodara and Surat on
NH-8 is still awaited from the Union Government;

(b) if 8o, the details thereof and the reasons
therefore; and

(c) the time frame for completion of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
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SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) to (c) The six laning of
National Highway No. 8 between Vadodara to Bharuch
and Bharuch to Surat having total length of 148 km is
under implementation under National Highway
Development Project (NHDP) Phase V on Build, Operate
apd Transfer (BOT) basis. The project is targeted for
compiletion by July, 2009.

[Translation]

Permanent Seat in UN
Security Council

632. SHRI RAKESH SINGH:
SHRI MANJUNATH KUNNUR:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the neighbouring country, China has
made any statement in trilateral meeting held with regard
to India's permanent membership in the United Nations
Security Council;

(b) if so, the details thereof;

(c) the extent to which India's claim is going to be
strengthened by this and the details of the hurdles
caused by other countries in this matter; and

(d) the efforts made by the Government in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) Yes. In the Joint
Communique issued at the end of the meseting of
Foreign Ministers of China, India and Russia in Harbin
(China) on October 24, 2007, the Foreign Ministers of
China and Russia Inter-alia, “reiterated that their
countries attach importance to the status of India in
international affairs, and understand and support India's
aspirations to playa greater role in the United Nations®.

(c) and (d) There continues to be wide support for
India's candidature for a permanent seat on the UN
Security Council. The Government continue to make
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active efforts, including discussions with various
countries and participation in the debates on Security
Council reform at the United Nations, to mobilise further
support for India's candidature.

[English]

Allotment of Land to Aryan
Coal Beneficiation Limited

633. SHRI CHANDRA SHEKHAR DUBEY: Will the
PRIME MINISTER be pleased to state:

(a) whether the land had been allotted to the Aryan
Coal Beneficiation Limited and the Coal India Limited
by the S.E.C.L. to set up coal washeries;

(b) if so, the details thereof;

(c) whether the allotted land come under the coal
bearing area;

(d) if so, the detalls thereof;

(e) whether the SECL proposes to undertake a
project of open cast mining in the near future on the
aforesaid land; and

(f) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes,
Sir. 5 hectares of land has been allotted on lease to
Mis Aryan Coal Beneficiation Private Limited by the
South Eastern Coalfields Limited to set up a coal
washery.

(c) and (d) Yes, Sir. Out of 197 hectares of land
identified for OB dump of Dipka opencast project, 5
hectares of land on the outer fringe was leased out by
SECL in 1998 to MIs Aryan Coal Beneficiation Private
Limited for setting up of a coal beneficiation plant.

(e) Since the area was already identified for
overburden dumping, there is no proposal of coal
extraction by opencast mining in the area.

(f) Does not arise in view of reply given to part (e)
above.
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[Translation]

Visit of PM to African Countries

634. SHRI SANTOSH GANGWAR: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether during the recent visit of the Prime
Minister to the African countries, any joint strategy has
been prepared by the Govemment and African countries
to cooperate with each other in combating terrorism;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to
(c) During PM's visit to Nigeria, a comprehensive Abuja
Declaration on Strategic Partnership between India and
Nigeria was issued on 15th October 2007. In respect
of the fight against terrorism, the Declaration states that
“Nigeria and India have a good tradition of cooperating
in the fight against international terrorism and drug
trafficking. It was agreed that such cooperation shall be
enhanced and for this purpose, appropriate agreements
would be signed. Both sides also reiterated their
unequivocal condemnation of terrorism in all its forms
and manifestations. They stressed that there was no
justification whatsoever for any act of terrorism".

Pending Lake Conservation Projects

635. SHRI CHANDRABHAN SINGH: Will the
PRIME MINISTER be pleased to state: '

(a) whether proposals worth Rs.1.36 crores for
Benisagar in Panna district and Puraina Pond in Damoh
district under the National Pond and Lake conservation
Project sent by the Govermment of Madhya Pradesh to
the Union Government are pending;

, (b) it so, the time by when these proposals are
likely to be accorded approval;

(c) whether proposals of various schemes
pertaining to other districts of Madhya Pradesh are also
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under consideration of Ministry of Environment and
Forests; and

(d) if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) The Lake Conservation Authority of
Madhya Pradesh had submitted the proposais on
‘Conservation and Management Plan of Beni Sagar
Lake' in Panna District and ‘Conservation and
Management Plan of Purena Talab' in District Damoh
(MP) to this Ministry for consideration under the National
Lake Conservation Plan, a Centrally Sponsored Scheme
for restoration of polluted and degraded lakes in urban
& semi-urban areas. In order to consider the proposals
under National Lake Conservation Plan, the Ministry had
identified certain lakes through a study. The State
Governments were asked to consider these lakes for
prioritization. The Benisagar Lake was neither identified
by this Ministry nor included in the priority of the State
Government for consideration under the National Lake
Conservation Plan. The proposal for Purena Talab was
found deficient in respect of certain key technical issues.
The Lake Conservation Authority of Madhya Pradesh
has been informed in this regard.

The Govemment of Madhya Pradesh had initially
prioritized 11 lakes in the state. Out of these, projects
for 3 lakes namely, Rani Talab (Rewa), Sagar lake
(Sagar) and Shivpuri lakes (Shivpuri) have since been
sanctioned by this Ministry. The proposals for new lakes
are considered subject to their admissibility as per
guidelines of National Lake Conservation Plan,
prioritization, pollution status and availability of funds
under the Plan.

Violation of EIA Notification, 2004

636. SHRI SRICHAND KRIPLANI: Will the PRIME
MINISTER be pleased to state:

(a) whether a new notification has been issued in
the year 2006 in violation of E.l.A. notification, 2004;

(b) it so, the details of the notification, issued;
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(c) whether Environment Clearance Authority will
give its verdict on the basis of recommendations made
by State Level expert Committee;

(d) if so, the details thereof:

(e) whether any such proposal to constitute such
committees have been forwarded by the State
Government of Rajasthan to the Union Govermment; and

(f) it so, the action taken by the Government.on
such proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) No, Sir. However, the Government
has issued an Environment Impact Assessment (EIA)
Notification vide S.0. No. 1533 (E) dated 14th September,
2006 superseding the earlier EIA Notification, 1994. The
Notification lays down the procedure for environmental
clearance of 39 developmental activitias which includes
screening, scoping, public consultation, appraisal and
post project monitoring.

(c) and (d) The decision regarding grant or rejection
of Environmental Clearance in respect of Category 'B'
projects listed in the Schedule of the EIA Notification
2006 rests with the cogeermned State Level Environment
Impact Assessment Authority (SEIAA) based on the
recommendations bf the concemed State Level Expert
Appraisal Com:_p]ttee (SEAC).

(e) and () Yes, Sir. The State Government of
Rajasthan has forwarded a proposal for constituting the
State Level Environment Impact Assessment Authority
(SEIAA) and State Level Expert Appraisal Committee
(SEAC). The Ministry has sought additional information
from the State Government vide letter dated 14th
August, 2007.

[English]

Reduction of Greenhouse
Gas Emission

637. BHRI JYOTIRADITYA M. SCINDIA: Will the
PRIME MINISTER be pleased to state:
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(a) whether at the recent Vienna meet India has
called upon the rich countries to take positive steps for
emission. reductions post 2012, as per commitments;

(b) the details of the declaration adopted at this

meet; and

(c) the response of the rich nations thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Under the auspices of United Nations
Framework on Climate Change (UNFCCC), the fourth

:session of the Adhoc Working Group (AWG) on further

commitments of Annex-| Parties under the Kyoto
Protocol, and the fourth workshop under the dialogue
on long term cooperative action to address climate
change by enhancing the implementation of the
Convention were held at Vienna, Austria between 27th
to 31st August 2007. At the AWQ discussions, India
reiterated its position that Annex-l countries should
determine their Quantified Emission Limitation Reduction
Targets (QELROS) at the earliest so that there is no
gap between the commitment periods.

(b) and (c) As per the nature of the above meetings,
no declaration was expected or adopted.

Infertility Drugs

638. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether infertility drug has been cleared without
proper tests,

(b) it so, the reasons therefor;

(c) whether the infertility drug for treatment has
been issued despite adverse toxicity indications; and

(d) if so, the details thereof and the reasons
therefor? .

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, Sir.
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(b) Does not arise
(c) No, Sir

(d) Does not arise.

Influence of Coconut Oil on
Cardiac Health

639. SHRI P.C. THOMAS: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Sree Chitra Tirunal Institute for Medical
Sciences and Technolegy, Thiruvananthapuram has
made a study on the influence of coconut oil on cardiac
health; and

(b) if so, the details thereof and the results
thereon?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
According to Indian Council of Medical Research
(ICMR), the study entitled "Coconut oil and incidence
of coronary artery disease in Kerala" was done at Sree
Chitra Tirunal Institute for Medical Sciences and
Technology, Thiruvananthapuram. The study indicates
that consumption of coconut oil has no eftect on lipid
metabolism leading to coronary artery disease.

[Translation]

Assessment of NHDP under
10th Plan

640. SHR! BRAJESH PATHAK:
SHRI MOHD. TAHIR:
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Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the assessment of targets fixed/
achieved under National Highways Development Project
(NHDP) during the Tenth Five Year Plan has been done;

(b) if so, the details thereof;

(c) whether shortcomings have been found in the
objectives and also in the implementation of this project;
and

(d) if so, the details thereof alongwith the remedial
measures taken/likely to be taken by the Union
Government for speedy implementation of this project?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA): (a) and (b) The year-wise
targets and achievements under National Highways
Development Project (NHDP) during the Tenth Five Year
Plan are given in the enclosed Statement-I.

(c) There have been delays in the compietion of
some contracts primarily pertaining to NHDP Phase-l,
due to problems associated with acquisition of land,
shifting of utilities, delay in environment and forest
clearances, clearances from Railways, poor performance
of some contractors and termination of some contracts
etc.

(d) The steps taken to expedite the progress of
on-going and future projects are given in the enclosed
Statement-Il.
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Statement-il

The following steps have been taken to ensure
early completion of the project.

(a) The Contracts are regularly monitored at various
levels such as by Supervision Consultant,
Project Directors, Senior officers of National
Highways Authority of India (NHAI). Progress
reviews are also held at the level of Chairman,
NHAI, Secretary, Department of Road Transport
and Highways and Minister, Shipping, Road
Transport and Highways.

(b) State Governments have appointed Senior
officers as nodal officers for resolving problems
associated with implementation of the National
Highways Development Project (NHDP) such as
land acquisition, removal of utilities, forest/
pollution/environment clearances etc. These
nodal officers hold periodic meetings to review
the projects and take action to resolve the
problems.

(c) A Committee of Secretaries has been
constituted under Cabinet Secretary to address
inter-ministerial and Centre-State issues such
as land acquisition, utility shifting, environment
approvals, clearance of Road Over Bridges
(ROBs) efc.

(d) The procedure of issue of land acquisition
notifications has now been simplified.

(8) To expedite the construction of Road Over
Bridges (ROBs), an officer of the Railways has
been posted to NHAI to coordinate with Ministry
of Railways. Memorandum of Understanding
(MOV) has also been signed with Mis. IRCON
International Limited for construction of some
of the Road Over Bridges (ROBS).

(f) Action has been taken against non-performing
contractors and they are not allowed to bid for
tuture projects unless they improve the perfor-
mance in existing contracts.

NOVEMBER 21, 2007

to Questions 264

(g) Steps have been taken to improve cash flow
problems of contractors by granting interest
bearing discretionary advance at the request of
contractor, release of retention money against
bank guarantee of equal amount, deferment of
recovery of advances (on interest basis) and
relaxation in minimum Interim Payment Certi-
ficate (IPC) amount.

[English]
Forest Fire Control Device

641. SHRI ABDUL RASHID SHAHEEN: Will the
PRIME MINISTER be pleased to state:

(a) the percentage of country's forest area regarded
as fire prone;

(b) the estimated forest area effected by forest fire
during the last three years, State-wise;

(c) the number of modern effective control devices
avallable with the Government to control forest fire;

(d) whether any proposal is under the consideration
of the Government for effective forest fire control device;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S.
REGUPATHY): (a) As per the State of Forest Report,
1995 analysis of the record of occurrence of fire within
and around the sample plot activity, over a period of
two decades, has revealed that 53.1% of the India's
forest are prone to fire, and out of this 9% of the area
is affected by frequent fires.

(b) The information is being collected and will be
laid on the Table of the House.

(c) to (e) Forest tire management involves
prevention, timely detection, control and monitoring. A
combination of technologies such as Remote Sensing,
Geographic Information System etc. is being used for
detection and monitoring of forest fires. Under the
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CentrallySponsored—integrated Forest Protection
Soheme, Forest Fire Control and Management is one
ot the component. Financial assistance is provided to
the States/UTs on sharing basis tc take up various
activities for effective prevention and control of forest
fires including use of modem technology.

Proliferation of Nuclear Weapons

642. SHRI MANJUNATH KUNNUR: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has conducted any
study regarding proliferation of nuclear weapons flowing
into or emanating from its neighbourhood;

(b) if so, the outcome of such a study;

(c) if not, whether the Government is likely to
conduct any such study in this regard in future; and

(d) it so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (d) Government closely
monitor proliferation of nuclear weapons in India's
neighbourhood inciuding recent revelations about onward
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proliferation activities in our neighbourhood. Govemment
continue to take all necessary steps to safegugrd
national security.

New Coal Mines

643. SHRI PRAKASH B. JADHAO:

SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the PRIME MINISTER be pleased to state:

(a) whether any new coal Teserve has been

identified in the country; and : .

(b) if so, the names of the 'plécos alongwith
approximate coal reserve that have been found in those
areas, State-wise; Location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAOQ): (a) Yes Sir,
Geological Surve of India (GSI) has established
additional resources of coal of about 12 billion tonnes
during the Xth Plan period in several coalfields of India.

(b) The details of the State-wise and location-wise
data is given in the enclosed Statement.

Statement

Details of Areas with Additional Coal Resources Established by GS! during X Plan Period
(April, 2002 to March, 2007)

State Coalfield District Block Resource
(in Million

Tonnes)

1 2 3 4 5

West Bengal Birbhum Birbhum Rampur-Mollarpur 378.59
Birbhum Gopalpur-Gonpur 508.98

Raniganj Bardhhaman Bistpur-Dandeshwar 191.49

Bankura Mohanpur 15.69

Bankura Krishnanagar 2213
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1 2 3 4 5

Bardhhaman Barul-Bagdiha 24.58

Bardhhaman Churulia 200.24

Bankura Bamundihi 15.02

Bardhhaman Jamgram 36.91

Bankura Mohanpur (West) 2.05

Bardhhaman Rakshitpur 518.05

Orrisa Ib-River Jharsuguda Lakhanpur 97.10
Talcher Angul Sarapal-Nuapara 701.16

Angul Kudanali-Laburi 396.10

Angul Nuagaon-Telisahi 733.83

Angul Tribira 1744.76

Jharkhand South Karanpura  Hazaribagh Hetoli 8.91
Hazaribagh Patal (West) 13.91

Rajmahal Dumka Urma-paharitola 464.44

Dumka Chaudha-Gariapani 136.27

Dumka Sahapur-Jamarpani 683.64

Dumka Kukulidangal-Sitasal 653.69

Dumka Haripur-Chapria 332.28

Madhya Pradesh Sohagpur Shahdol Bhanpura 208.82
Shahdol Manpura 14.43

Shahdol Gbunghuti 126.98

Shahdol Patasi 152.13

Shahdol Bicharpur 133.59

Shahdol Singhpur 100.73

Shahdol Panwari -55.47

Shahdol Singhpur (North) 83.17
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Chhattisgarh

Maharashtra

Andhra Pradesh
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Singrauli

Pench-Kanhan

Korba

Mand-Raigarh

Ramkola-Tatapani

Hasdo-Arand

Wardha Valley

Godavari Valley

Umaria
Sidhi
Sidhi
Sidhi
Betul
Korba
Raigarh
Raigarh
Raigarh
Korba
Surguja
Surguja
Surguja
Surguja

Chandraput

Chandrapur.

Khammam
Warangal

Khammam
Khammam
Khammam

Khammam

Malachua

Ujheni (West) Gondbahera
Bandha

Budher
Chopna-Skaktigarh

Kerwa

Ongana-Potiya
Jilga-Barpali
Amgaon-Kaughna
Marpali-Karmitika

Sursa

Bhelmi

Kente

Pendrakhi

Bhatali

East of Ekarjuna
Jagannathpuram-Gudipadu
Venkatapur (North)
Dharmacheria-Abbugudem
Santinagaram
Chintalchilka

Vajanagudem

387.69

326.60

14